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LOK SABHA DEBATES 

LOK SABHA 

n..day, Febt1M'Y 27, 20071Ptt.1guM " 192. ~b) 

The Lolc s."". 1M' at Eleven of the Clock 

(MR. SPeAKER In the Chait) 

[English} 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I 
have given a notice to suspend the Question Hour 
... (Interruptions) Allow us to raise the Issue of price rise 
... (Interruptlons) 

[7iansIatlon} 

MR. SPEAKER : I am trying to e~laln, please give 
me an opportunity. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : We are not In 
holidaying mood. We will put our proposal...(lnterruptJons) 

[English} 

MR. SPEAKER: Nothing will be ~rded except what 
II permitted by me. 

(Interruptions) . 

MR. SPEAKER : I have received a notice from the 
hon. Minister of State for Parll&mel'ltary Affairs that we 
would like to make a Itatement today on the Issue of 
Quattorchl. 

(Interrupt/OM) 

MR. SPEAKER: I shall allow the ltatement, which II 
on the same issue, to be made at 12 noon. 

(Interruptions) 

MA. SPEAKER : Everything cannot be allowed during 

the Quest/on Hour. I am not allowing suspension of the 
'Question Hour. 

(Interruptions) 

WRITIEN ANSWERS TO QUESTIONS 

[T1'an,/atlonj 

ExtnIctIon of llineral. 

*21. SHRI PUNNULAl MOHALE : 
SHRI KAILASH MEGHWAL : 

Will the Minister of MINES be pleased to state : 

(a) whether the Govemment proposes to bring any 
amendment in the law to float open tenders for extraction 
of various types of mineral. before making the leaae offer 
for this· purpose; 

(b) if 80,. the details thereof; and 

(c) If not, the reaaona therefor? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : ~a) 
Minerai Concessions are presently granted in 
three stage viz.: Reconnaissance Permit. Prospecting 
licence and Mining Leue. The High Level Committee 
has recommended changes in these minerai con-
cessions which have been di8CUSl8d with the State 
Governments In detal/. The matter Is under consideration 
of the Govemment. 

(b) and (c) The recommendations of the High 

Level Committee are under consideration of the 
Gove[nment. 

Incfdent. of Terrorfet ActIvttIn 

*22. SHRI HEMLAL MURMU : 
SHRI PRALHAD JOSHI : 

Will the Minister of HOME AFFAIRS be .,.. .. Id to 
state : 
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(a) whether the actIvttIe8 
creased In the country; 

(b) if so, the details of such incidents that took 

place during 2006 and 2007 til date, StateIUT-wise; 

(c) the number of civilians and security per-
sonnel kllledlinjured In each of such incidents, StateJUT-
wise; 

(d) the number of terrorists arreatedlklUed In police 
encounters in such Incidents, State-wise; 

(e) the details of anna and arnmunIIIcS'ris recovered 

from such terrorists; 

(f) the details of assistance provided to affected 
States to check such activities; and 

(g) the steps taken by the Government to check the 
activitIea of terrorists In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

Security situation In Jammu and Kashmir continued to 
show Improvement even In 2006. There has been a 

significant decline both In tenna of incidents and 

casualties of civilians and security forces in the Sta.te. In 

the North-East, whUe the number of Incidents of 
vtoIence has shown a marginaJ Increase In 2006, 

casualties of civilians have significantly come down. On 
the naxal front, while the number of incidents of naxal 
vioIe.(K:e has marginally declined, C88' I8Ities of civilian. 

and security personnel remained at the same level 88 In 
2005. 

(b) to (d) Details of the number of Incidents, security 

forces, civilian. and telTOrists killed and terrortMa an.tecI 
in Jammu and KashmIr, North-E .... rn States and naxel 
affected States during the years 2006 and 2007 (upto 

January 31) are as under.-

VIolence ip Jammu and KashmIr and NOfth-Eatem Sta_ tJurlnf1 
the year 2006 and 2007 (upto 31.01.20(7) 

States 2006 2007 (upto 31.01.2007) 

Incidents Security eMllans TerroriIIsI Terrorists! Incidents Security Civilian. TerroristII TerroriatII 

Forces killed ExtNmIIts Extremists Forces killed Extremists Extremists 
Killed kllted arrested Killed killed arrested 

1 2 3 4 5 6 7 8 9 10 11 

Jammu and 1667 151 389 593 429 74 11 11 25 14 
Kashmir 

Assam 413 32 164 46 321 88 OS 86 15 17 

MBnipur 498 28 98 187 890 49 01 05 10 46 

Nagaland 30 02 29 116 80 21 00 03 06 18 

Tripura 87 14 14 22 46 11 00 02 00' 11 

Meghalaya 38 00 06 20 61 00 00 00 00 OD 
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1 

ANnachai 
Pradesh 

Mlzoram 

2· 

16 

05 

3 

00 

00 

4 5 6 

00 04 17 

00 00 01 

7 8 9 10 11 

00 00 00 00 03 

00 00 00 00 00 

Violence In Hual Affected Stat.. during the yesr 2006 and 2007 
(upto 31.01.2007) 

Stat .. 2006 2007 (upto 31.01.2007) 

Incidents Police 
Personnel 

Killed 

Civilians Noalltes Naxalites Incidents Police 
Personnel 

Killed 

Civilians Naxalltes Naxalltes 
killed killed arrested killed killed arrested 

Chhattlsgarh 715 

Jharkhand 310 

Andhra 183 
Prade.h 

Bihar 107 

Orissa 44 

Maharashtra 98 

Madhya 
Pradesh 

Uttar 
Pradesh 

06 

11 

West Bengal 23 

84 

43 

10 

05 

04 

03 

00 

00 

08 

304 74 

81 20 

37 133 

40 06 

05 14 

39 19 

01 00 

05 04 

09 02 

(e) ~ per available information, 2910 arms! 
weapons and 108330 ammunitions/magazines have 
been recovered from the various parts of the country during 

2006 and 2007 (up toJanuary 31). The weapons recovered 
Include plstolslrevolvers, AK-47/56174 rifles, LMGs; 

SLRs, rocket boosters, .303 rifles, sniper rifles, carbines 
etc. 

(f) The Govemment provides assistance to the 

Stat.. by way of providing need based Central police 

286 

254 

316 

257 

29 

46 

08 

25 

32 

41 08 12 14 11 

37 00 05 00 11 

12 00 05 07 23 

14 01 03 00 15 

06 01 00 00 07 

08 00 01 00 07 

01 00 00 00 05 

00 00 00 00 01 

02 00 01 00 00 

forces, sanction of IR battalions, sharing of Intelligence, 
funds to modernize State Police forces in terms of 
modern weaponry, lates telecommunication equipment, 
strengthening of Special Branches and other Infrastructure 
under the scheme of Modemlzatlon of State Police Forces 
(MPF) and also reimbursement of Security Related 

I 
expenditure Scheme (SRE) to Jammu and Kashmir, 
North Eastem and naxal affected Stat... Under the MPF 
Scheme, 8 States I.e. Jammu and Kashmir and 7 North-

Eastem states are fully funded by the Govemment and 
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the remaining States are extended 75% budgetary 

support. During 2006-07, an amount of As. n6 crorea has 
been released to various States upto 31.1.2007 under MPF 

Scheme. 

(g) The Govemment pursues a multi dimensional 

~proach to deal with terrorist actlvltlea. The Government 

has taken measures which Include strengthening of 
border management to check i'ifiltration, galvanizing the 

inteUigence machinery, ensuring improved technology, 

weaponry .nd equipment of security forces both at the 

Centre and In the states, undertaking will coordinated 

Intelligence baaed counter-terrorism operationl. Besides, 
steps have also been taken to achieve bilateral and 

multilateral cooperetion to address the global Imperatives 

of terrorism. 

[Engli.sh] 

Nuallte ActIvItIM 

-23. SHRI RAYAPATI SAMBASIVA RAO : 

SI-fRI HANSRAJ G. AHIR : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether Naxal violence has been Inc~ In 

the country; 

(b) If 80, the details of such Incidents reported 
during 2006 and 2007 till date, State-wise; 

States 2006 

(c) the number of security peraonnel, civilians and 

Naxalities IdUecUlnjured In each of such attacks; 

(d) whether Naxalltes have more sophlatlcated 

arms and weapons than those with the .securlty forces 
deployed in the Naxal-affecled areas; 

(e) If 80, the details of various Items seized in 

various States; 

(f) whether the Govemment has set up an 

empowered Group of Ministers to evolve a rnechanlsm to 

check such activities of NaxaJltes; 

(g) If so, the details thereof; 

(h)' the details of talks held with various Naxallte 

organizations 80 far; and 

(i) t~8 steps taken by the Govemment to check the 
activities of NaxaJlte. In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) The 
overall quantum of naxal violence in terms of Incidents has 

shown a decrease of 6.15% In 2006 over 2005. 
State-wise extent of naxaI violence during the par 2003 
to 2006 and upto 31.01.2007 are given In the enclosed 

statement. 

(b) and (c) State-wiee detal. of Incidents, the number 

of security personnel, civilians and naxalites killed during 

2006 and 2007 (till 31st January) are as under:-

2007 (upto 31.01.2007) 

Incidents Security 

Personnel 

Killed 

Civilians 

killed 

Naxalites 

killed 

Incidents Security 

Personnel 

Killed 

ClvHian. Naxalltes 

killed killed 

Andhra 

Pradesh 

2 

183 10 

4 5 

37 133 

6 7 8 9 

12 5 7 
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1 2 3 

Bihar 107 5 40 

Chhanlsgarh 715 84 304 

Jharkhand 310 43 81 

Orlna 44 4 5 

Maharashtra 98 3 39 

Madhya 6 1 
Pradesh 

West Bengal 23 8 9 

Uttar Pradesh 11 5 

Kamalaka 10 

Keral •. 2 

(d) No. Sir. 

(e) 684 armelweapons such as SlRa. Sten Guns. 
. 303 rifles. DBBl guns. grenades. landrnlnes and deto-
nators were recovered from the naxal outfits during 2006. 

(f) and (g) An Empowered Group of Ministers (EGoM) 
has been constituted to closely monitor the naxal situation 
and evolve strategies to deal with the problem. It is headed 
by the Union Home Minister and Includes the Union 
Ministers of Finance, Tribal Affairs. Law and Justice. Rural 
Development, Panchayall Raj and Environment and 
Forest. Deputy Chairman, Planning Commission is the 
permanent Invitee and the Chief Ministers of the States 0' 
Andhra Pradesh. Bihar, Chhaltisgarh. Jharkhand. 
Maharashtra. Orissa and West Bengal are the special 
invitees. 

(h) The Govemment of Andhra Pradesh and the 
CPI (Maoist) and CPMl.JS-KR entered into a peace 
process and held on round of talks during October, 2004. 
Subsequently. the naxal leadership withdrew from the 

5 6 7 8 9 

6 14 1 3 

74 41 8 12 14 

20 37 5 

14 

19 

2 

4 

6 1 

8 1 

1 

2 

peace talks unilaterally. There were similar attempts of 
peace talks with the naxal outfits in Andhra Pradesh In 
1995 and 2002 also . 

(i) In order to supplement the efforts of the State. 
The Central Govemment has deployed 33 CPMF Bns on 
anti-naxalite duty. sanctoned 29 India Reserve (IR) ens. 
released Rs. 296 crores In 2003-04. Rs. 459 crores In 
2004-05. Rs. 506 crore In 2005-06 and Rs. 371 crores so 
far during 2006-07 under the Police Modernisation 
Scheme for modernization of State Police In terms of 
modem weaponry. latest telecommunication equipment 
and other Infrastructure and also reimbursed Rs. 219 crore 
so far under the Security Related expenditure Scheme for 
naxal affected areas. 

On the development Side. Central Government has 
provided Rs. 2475 crores under the Backward Districts . 
Initiative (BDI) to fill In critical gaps In phyelcal and social ' 
development in the naxal affected areas. Funds are given 
now under the Backward Regions Grant Fund (BRGF) 
Scheme. 
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-24. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the number of persons apprehended while 
attempting to travel abroad on the basis of bogus puaports 
and other fake documents at varlou8 Intemationaf airports 
of the country during each of the last three years, airport-
wise; 

(b) the number of agents found involved in sending 
such pef80n8 abroad on the basis of bogus documents; 

(c) whether the Govemment has taken any action 

against such agents/persons; 

(d) If so. the details In this regard; and 

(e) the steps taken by the Government to check 
such activities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
<e) Ita per available Information, the number of Inciana 
apprehended while attempting to travel abroad on forged' . 
fake travel documents at major International Airports during 
the years 2004. 2005 and 2006 are 1072, 1808 and 1492 
respectively. 

404 agents were found to be involved In sending 

peraons abroad on the basis of bogus travel documents 
during the last three years 88 per available Information. 

Ail C8888 of forgerieslfake travel documentI are reported 

to the Ioc::aI police having jlM'isdlctlon over the matter. 
Criminal casea are registered and action under the 
relevant sections of law against all persons Including 
agents found Involved In such C8181. 

Several meaaures have been taken by the 
Government to check such actIvItieI, which inter aHa, 
Include:-

(i) USe of magnifying glasses and uttra violet lamps 

at all International Airports; (ii) lsauance of machine 

readable puIpOI1a, which are more aec:unt; (II) 

Installation of Paetport ANding MechInee (PRMI) 
and qU .. tiOi18ble Document Examiner (QOX) Me-
cNnee at all major Intemational AiIporta; and (Iv) 

Special training of Immigration OffIcers to detect 
forgedIfak8 travel documenta. 

*25. SHRI PRABOOH PANDA,: 
SHR RAMDAS ATHAWALE : 

WHI the Mlnlater of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Government proposes to set up 
more Special Economic Zones (SEZs): 

(b) If 80, the details of propoeaIa received during 
the current year, State-wise and Zone-wIae; 

(c) whether there had been protests agaln8t the 
acquisition of agricultural land for setting up of SEZI In 
the country; 

(d) If 80. the details thereof. State-wIse; 

(e) whether the Government has set up any 

empowered Group of Ministers on SEZa to consider the 
issues involved in the implementation of SEZ Act and SEZ 
Rules, 2005; 

(f) If 80, the details of the main obaervationll 
rec:ommendation made by the Group; 

(g) whether the Government has taken any dect-
lion on the new rehabilitation policy for those farmers 

whose land Is being acquired for SEZs and other IndusIrtaI 
projects; 

(h) H 80. the details thereof; and 

(I) If not, the reasons therefor and the steps taken 

by the Govemment to protect the interest of the farmers? 

THE MINISTER OF COMMERCE AND INDUSTRY 
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(SHRI KAMAl HATH) : <a) and (b) Prapoeals for aettIng 
up of Special Economic Zones (SEZa) are receI'Ied from 
State Govemmenta, State Government enterpri8ee, prtvat-. 
enterprises and joint ventures. Stat.wtae details of the 

S. Name of the StatelUT SEZa notified 

No. under the SEZ 
Act, 2005 

1 2 3 

1. Andhra Pradesh 15 

2. Assam 

3. Bihar 

4. Chandlgarh 01 

5. Chhattiegarh 

8. Dadra and Nagar Haveli 

7. Delhi 

8.· Goa 

9. Gujarat 06 

10. Haryana 02 

11. Himachal Pradesh 

12. Jharkhand 01 

13. !(amataka 10 

14. Kerala OS 

15. Madhya Pradesh 02 

16. Maharashtra 07 

17. Oriaaa 

18. Pondicherry 

proposals for HltIng up of SEZe recet4d linee 101h 
February 2008 (when the Special Economic Zonee Ad 
2005 and the Special Economic Zones Rules 2008 were 
made operational) are 88 follows:-

Fonnal In principle No. of 
approvala yet approval. proposals pending 

to be notified approval 

4 5 8 

29 09 22 

01 

01 

01 

02 02 

01 

01 04 

04 12 

13 10 24 

17 27 25 

03 02 

02 

17 17 41 

05 02 07 

02 08 10 

40 25 64 

05 08 OS 

01 
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1 2 3 

19. Punjab 01 

20. Rajasthan 

21. Tamil Nadu 09 

22. Uttaranchal 

23. Uttar Pradesh 03 

24. West Bengal 01 

Total 83 

(c) and (d) As per infonnatlon available, some cases 
of protests by farmers have been reported In West Bengal, 

Uttar Pradesh, Anethra Pradesh and Maharaahtra against 
acquisition of land by State Govarnment for sattlng up 

SEZa. No protasts have been recaived from other States. 

(a) and (f) An Empowared Group of Mlnistars (EGoM} 

was constituted to consider the issues ralatlng to SEZa on 

which consensus has not emerged in the Board of 

Approval and to finalize such policy directions as may be 
considered neo8saary for tha aHective Implemen&atlon of 

tha SEZ Act and Rules thareunder. Based on the directions 

of the EGoM, Special Economic Zones (Amendment) 

Rules, 2008 were notified In the Gazettee of India, 

Extraordinary; on 10th August, 2008 vide GSR No. 470(E). 
Theae were laid on the Table of the Lok Sabha on 28th 

November, 2006. Othar iBlues raised by Left Parties, BJP 

and the Cong/'8B8 hava been placed before the EGoM. 

(g) to (i) The Ministry of Rural Development is currently. 

formulating a revised National Rehabilitation Policy 2007 

with the objective to minimize displacement and to 

promote, as far as poealble, non-displacing or least 

displacing altematlvea, ensure adequate rehabilitation 

packages and expeditious implementation of the rehabili-

tation procesa wtth tha actIva participation of the displaced 
p81"80118. As and when the new policy Is Implemented, It 

4 5 6 

03 07 04 

03 08 07 

16 12 38 

03 01 01 

05 10 24 

08 14 26 

171 182 322 

will apply to acquisition of land for industrial projects 
Including SEZs. 

['Transilltlon} 

Foreign DIrect Investment 

-26. PROF. MAHADEORAO SHIWANKAR : 

DR. RAJESH MISHRA : 

Will the Minister of HUMAN RESOURCE DEVELOP· 
MENT be pleased to state : 

(a) whether the Government propOses to evolve 

any scheme for allowing cent percent Foreign Direct 

Investment (FDI) for setting up of foreign educational 
institutions in the- country; 

(b) If so, the details of Institutions for higher 

learning started with the help of FDI; ~ 

(c) whether said Institutions have subrhltted their 

applications to the Government; 

(d) If so, the details thereof; 

(e) whether the quality of education Imparted by 

said institutions is being monitored as reported in the 
'Dalnlk Jagaran' dated February 07, 2007; and 
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(f) If so. the details thereof? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) to' (1) There Is no 

separate sectoral policy noUfied for the education &eCtor. 

By virtue of Preas Note 2 (2000 Series) dated the 11th 

February. 2000 of the Ministry of Commerce and Industry. 
Government has allowed Foreign Direct Investment (FOI) 

upto 100% on the automatic route in the Education Sector. 
No permission has been granted by the Unlversfty Grants 
Commiaaion or the All India CouncIl for Technical 

Education to establish institutions of higher learning. and 
no applications have been received for starting such 

Institutions with the help of FOI. 

The All India Council for Technical Education has 

issued "Regulations for Entry and Operation of Foreign 

Uniwraitlelllnstitutions Imparting Technical Education in 
India", 

[English] 

Food Requirement during Natural C8lemltle. 

·27. SHRI SARVEY SATYANARAYANA : Wli the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government Is meeting the food 

requirements and other management arrangements at the 
time of natural calamities such as floods and tsunami-like . 

situations; 

(b) if so. the details thereof; 

(c) the guidelines followed during such periods; , 

(d) whether the IocaJ adminiBtlation quite often lacks 
the capacity to make assessments of their requirements 

in a short period; 

(e) if 80. the details thereof; and 

(f) the steps being taken to train the local 

administration to tackle such situations? 

THE MINISTER OF STATE IN THE MINtSTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy) : (a) to (1) The 
State Governments are prtmarUy responsJbJe for undertak-

Ing reJIef and rehabilitation measures In the wake of 
natural calamities Incfudlng floods and Tsunami. The 

distribution of relief on ground is the responsibility of the 
concerned State Gowmment. The Government of India 
suppIementa the efforts of the State Governments by 

providing requisite logistic and financial suPPort. which 
also includes provisions 0' additional foodgralns. wherever 

necessary. broadly under the Schemes of Celamity Relief 
Fund (CRF) and National Calamity Contingency Fund 

(NCCF). 

The logistic support provided by the Government of 

India to the States in the event of a major disaster Inter 
alia Includes:- <I) Deployment of Air Force helicopters, 

Ar'rIr'/ and r4avy Boats, Armf Cotumna and deployment of 
Central Para Military Forces to 888ist the affected States 
in rescue end reIiaf operations. (II) Supply of requielte 
stocks of eesentiaI medlciMa and drugs, bI8achtng 
powder, chlorine tabtels, ORS packets. etc. to prewnt the 
outbreak of water-borne diseases and epidemics. 

(III) Provision of addtlonal stocks of esseirtJal commodities 

Including foodgralns and petroleum products and 
(Iv) Immediate repair and restoration of damaged 
infrastructure on priortty basis by the concemed Mlnlstr1e81 

Departments/Agencies to restore connecttvIty for reaching 

relief In the affected areas. 

Financial aasiatance In the wake of natural calamities 

is provided under the Schemee of CaJamityRelief Fund 

(CRF) and National C8IamIty Contingency Fund (NCCF). 

The aeakIIat1ce from thHe Schemes 18 provided to the 

States as per the iteme and norms approved by the 

Government of India. 

A CaI.-nity Relief Fund (CRF) has been constituted 

tor each State, which is contributed by the Central 
Goverrvnent and the State Government In \ the ratio of 
75:25. The Central. contribution ·Is ..... 88ed In two eqIMI 

i_aliments - the tnt In June and the aec:ond In 
Deoember. State LeveJ CommIttee headed by the ChIef 
Seor-.y has been fully en~wered to Incur expenditure 
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from the CRF In accordance with the Items and norms 
apprroved by the Government of India. AddItional financial 
UIiatance Ie silO provided In the wake of a calamity of 
a aevere nature requiring expenditure In eXC818 of the 

balance available In the CRF account of the State. from 
the National Calamity Contingency Fund (NCCF). after 

following the established procedure. 

The extant Items and norms provide for assistance in 

the form of cash and foodgralna. which Inter alia, Include 

(I) Ex Gratia p.:tyment to the families of deceased, for loss 

of 11mb or eyee. for injuries (II) Relief to old, Infirm, destitute 

and children. (iii) Gratuitous relief for families In dire need 
of Immediate IU8tenance after a calamity. and who have 
no other immediate means of support. (Iv) Assistance for 

supplementary nutrition for affected children. (v) Assistance 
to affected farmers for de-slltlng. removal of debris, 

Agricultural Inputs Subsidy for damage to crops. loss of 

agricultural land. (vi) Generation of relief employment, 

(vii) AssIstance to farmeralagricultural labourers for 

replacement of milch/draught animals, provision of fodder 
and water supply in cattle camps. veternary care. (viii) 

Repair/restoration of damaged housea (Ix) Provision for 

temporary accommodatton. food. clothing, medical care 

etc. of people affecedlevacuated. (x) Provision of medi-
cines, disinfectants, insecticides for prevention of outbreak 

of epidemics and (xl) Repair/restoration of damaged 

Infrastructure of Immediate nature. 

Foodgralns are required by the States mainly for 

(I) providing relief to the fanilles in dire need of irMIediate 
sustenance. (Ii) operation of relief camps, and (Iii) part of 
wage component under generation of relief employment. 

State Govemments are required to make arrangements of 
foodgrainl for the first two categories on their own out of 

CRF or from NCCF 88 the case may be, while additional 
foodgralns are allocated by the Government of India from 
SpeclaJ Component of Sampoorna Grameen Rojgar 

Yojana (SGRY) for generation of relief eJ11)loyment. 

A Statement-( showing the allocation and reIe .... 
from CRF and rele8888 from NCCF during the year ~ 

07 " encloeed. 

A Statement-II showing the allocation of foodgraJns 

under the Special Component of SGRY for rat/ef 
employment In the areas affected by natural calamities 
during the year 2OQ6.07 Is enclosed. 

The Schemes of CRFINCCF provide for expenditure 

only on inmediate relief to the victims of natural 

calamities and repair/restoration of damaged infrastructure 

of immediate nature. In the wake 01 tsunami. which 
caused exterislve damage to the Infrastructure, a Core 
Group was constituted In the Planning Commission to 
ase8ss the requirement of the affected StateslUTs for 

long term rehabilitation and reconstruction. Based on 

the reconvnendations of the Core Group, Govemment 

has approved Tsunami Reconstruction Programme 

(TRP) with a total outlay of Rs. 9870.25 crore to be 
implemented over a period of 4 years (2005-2009). 

On the lines of the Core Group, the Govemment of India 

has constituted an Inter-Ministerial CommIttee (IMC) In 

2006 under the Chairmanship of Vlce-Chairperaon, 

National Disaster Management Authority (NOMA) to 
assess the financial assistance to be provided to 

the States/UTa for long term rehabilitation and 

reconstruction of infrastructure darnanged in severe 

calamities. The High Level Committee considers the 

assessment made by the IMC and recommends 

the quantum of assistance to the Union Cabinet for 

approval. 

The assessment of damage and requirement of 

assistance under various Sectors in the wake of natural 

calamities Is made by the respective Departments! 

organizations of the concerned State Governments after 

carrying out a survey at ground level. The State 

Govemments submit their Item-wise assessment of 
damage and requirement of fundS in the form of a 

Memorandum to the Government of India seeking Cent~ 

assllSance. 

No reports have been received from the States 

regarding lack of capacity to make assessment of their 

requirements. 

" 
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The State Governments impart training to their 
,dmlnlstratlve machinery Including those who are in 

relief related work in their Administrative Training 

Institutes. Further training is also Imparted by National 
Institut. of Dlsut.r Management (NIDM) to the offk: .... 
nominated by the Stat. Govemments. The Govemment 

of India provides financial assistance to the Stat. 
Administrative Training Institutes for trainIng the 

Govemment officials in various aepects of Disaster 

Management. 

Stlltewise del.11s of ,.,..... from CRF and NCCF 

during the year 2006-07 

S. 
No. 

1 

State 

2 

1. Andhra Pradesh 

(Rs. in Crore) 

Allocation Centre's Released 

under share of under 

CRF CRF NCCF 
released 

3 4 5 

361.28 335.48 203.06 

2. ArunachaJ Pradesh 29.12 21.84 44.38 

3. Assam 198.62 221.37 0.00 

4. Bihar 153.23 0.00· 0.00 

5. Chhattisgarh 114.98 150.33 0.00 

6. Goa 2.21 1.62 0.00 

7. Gujarat 258.30 246.87 545.69 

8. Haryana 130.60 107.28 0.00 

9. Hirnachal Pradesh 103.60 77.70 26.14 

10. Jammu and Kashmir 88.96 33.36 0.00 

11. Jharkhand 129.71 48.64 0.00 

1 2 3 4 5 

12. Kamataka 120.39 113.98 384.97 

13. Kerata 89.77 67.33 0.00 

14. Madhya Pradesh 261.58 ';>46.67 30.85 

15. Maharashtra 234.06 220.00' 689.90 

16. Manlpur 5.72 0.00· 0.00 

17. Meghalaya 11.81 12.95 0.00 

18. Mizoram 6. n 5.01 0.00 

19. Nagaland 3.94 0.00* 0.81 

20. ·Orlssa 310.24 291.34 25.00 

21. Punjab 153.33 112.26 0.00 

22. Rajasthan 436.42 413.66 100.00 

23. Slkkim 18.04 0.00· 5.20 

24. Tamil Nadu 219.53 0.00· 0.00 , 

25. Trlpura 13.22 14.60' 0.00 

26. Uttar Pradesh 304.48 228.36 0.00 

27. Uttaranchal 96.59 36.22 7.06 

28. West Bengal 241.50 0.00· 0.00 

Total 4097.79 3008.860 1962.06 

*Centre's share of CRF has not been released for want 
of information relating to crediting of earfier released funds, 

utlllaatlon certificate and annual report. 

'This Includes 1&2 Instalments of Rs. ,9.84 crore for the 
year 2005-06. 

OThIs Includes As. 403.495 crore (about 25% Central 

share released In advance during 20Q6.07 for the year 
2007-08). 
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Statement showing the approved allocation of 
foodgral". under the apec" component oi SGRY 

for ,.Ilef employment In the fIoodsIhaJIstormsldrought 
etc. affected a,... during 2006-07 

S. Name of States 

No. 
Quantity of foodgralna 

Cyclonic etormelFlooclwndel.de. etc. 

Ca) Andhra Pradesh 35504 MT foodgralns 

(b) Chhattlegarh 3511 MT foodgraina 

Ce) Kamataka 17100 MT foodgralns 

(d) Madhya Pradesh 15000 MT foodgralns 

(e) Maharuhtra 39310 MT foodgralns 

(I) Orisaa 1.87 lakh MT foodgralns 

(g) Rajasthan 80400 MT foodgralns 

Hailstorm. 

Madhya Prdesh 45000 MT foodgrains 

Drought 

Ca) !(amataka 1.00 Lakh MT foodgralns* 

(b) Rajasthan 2.00 Lakh MT foodgrains 

(e) Uttarakhand 10000 MT foodgralna 

*HLC approved release of 1.00 lakh MT of rice under 

Special Component of SGRY which Includes 50,000 Mrs 
already released to the State. 

Sick Induatrle. 

*28. SHRI G. KARUNAKARA REDDY : WID the 

Mlnlater of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the cunent level of Industrial sickness In the 

country; 

(b) the steps being taken/proposed to be taken to 

find out the reasons for induatrial sickness and for their 

revival In a time bound manner; 

(e) the. number of referencea made to BlFR during 

each of the last three years and the number of industrle$ 

recommended for revival by BIFR. State-wise; and 

(d) the number of such sick Industries revived 

during each of the last three years, State-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) Board of Industrial and 

Financial Reconstruction (BIFR) maintains records of 
industries In public and private. sectors which register 

themaetves with BIFR under the provisions of the Sick 

Industrial Companies (Special Provisions) Act. 1985 
(SICA). As per the information received from BIFR, 

697 cases were registered with them during the last 

three years. Further, according to the BIFR, the sick 
industrial companies attribute change in Government 

policies, managerial problems, production and technical 

problems, marketing problems. financial problems, 

lack of adequate Infrashtructure, delay In Sanction and 

disbursement of Term Loan by financial institutions 

and banks and high interest costs as the reasons for . 

induatrial sickness/closure at the time of registration with 
the Board. 

BesIdes providing a policy regime that facilitates 

and fosters growth and development of industries, steps 

taken for revival of sick industrial units. Inter-aJIa, 

include setting up of Board of Industrial and Financial 

Reconstruction (BlFR) and Issue of guidelines by Reserve 

Bank of India to banks for financial support and 

amalgamation of sick units with healthy units. Wherever , 

feasible rehabilitation schemes a~ sanctioned for the 

revival of the units regletered with~the BIFR which, kDr 
alia, include restructuring of the capital, Induction of 
fresh funds by the promoters, Government usletance for 
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public sector units, merger.wJIh other companlee, relief and 

conceaeions In the form of rescheduling of duM ~ 
Anancial Institutions, banks and Government and change 

of management. 

(c) and (eI) As per the Information received from the 
BIFR, the number of case registered with them during the 

years 2004, 2005 and 2006 are 399, 180 and 118 

respectivety. During the same period 129 cases were 

recommended for revival. The State-wise list of the cases 

recommended for revival is given In the encIoaed 
Statement-I. During the last three years, 228 sick Industrial 

units were revived. The State-wise list of the Industrial units 

revived is given In the encIoaed Statement-II. 

Statement-l 

State-wise list of cases I'fKXJmIJ'Jendt by BIFR 

during 1.1.2004 to 31.12.2006 

S. StatesIUnion Territories 

No. 

1 2 

1. Andhra Pradesh 

2. Deihl 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

6. Jammu and Kashmir 

7. Jharkhand 

8. Karnatak8 

9. Kerala 

10. Madhya Pradesh 

2004 

3 

2 

6 

3 

2 

No. of Units 

2005 2006 

4 5 

1 3 

1 5 

6 3 

1 

1 

1 

5 6 

4 

2 5 

1 2 3 4 

11. Maharaahtra 13 3 

12. 0rIaa 1 

13. Punjab 2 1 

14. Rajasthan 3 

15. Tamil Nadu 1 7 

16. Uttar Pradesh 6 6 

17. West Bengal 3 2 

Total 38 44 

Stste-wise list 01 CIIIIfIIJ revived by BlFR 
during 1.1.2004 to 31.12.2006 

S. StateslUnlon Territories 

No. 

1 2 

1. Andhra Pradesh 

2. Allam 

3. . Chhattiagarh 

4. Deihl' 

5. Goa 

e. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jharkhand 

No. of Units 

2004 2005 

3 4 

3 6 

1 1 

e 

3 6 

3 1 

28 

6 

9 

2 

2 

5 

2 

5 

47 

6 

11 

1 

10 

2 

1.1 

3 

2 

1 
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1 2 3 4 

10. Kemataka 2 5 

11. Kerala 3 

12. Madhya Pradnh 1 2 

13. Maharaahtra 5 21 

14. Orissa 1 

15. Pondlcherry 1 

18. Punjab 4 

17. Rajasthan 2 4 

18. Tamil Nadu 2 6 

19. Uttaranchal 

20. Uttar Pradesh 5 

21. West Bengal 2 4 

Total 29 76 

Regene ... Uon prog ... mme of TnldlUona' 

Ind_trles 

5 

9 

3 

22 

2 

7 

3 

19 

3 

4 

10 

123 

-29. SHRI N.S. V. CHITTHAN : Will the Minister 

of AGRO AND RURAL INDUSTRIES be pleased to 

atate : 

(a) whether a ,scheme for National Programme on 

Rural Industrialisation (NPRI) was formulated during 1999-

2000; 

(b) If 80, the salient features of the scheme; 

(c) whether the above scheme has now been 

subsumed in the recently launched "Scheme of Fund for 

Regeneration of Traditional Industries (SFURTI)"; 

(d) If so, the reasons thereof; 

(e) the details' and preeent status of the projects 

identified under rural clusters for developplng rural 

i~s in Statea particularly in Tamil Nadu under 

SFURTI, State-wise; and 

(f) the details of funds sanctioned/allocated and 

expenditure incurred on each project during each of the 
last three yea,., State-wise and project-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) and (b) Yes, Sir. As per 
the . announcement made by the then Finance Minister in 

his budget speech In 1999-2000, a Scheme "National 

Programme on Rural Industrialisation" (NPRI) was 
launched in 2001-2002 with a view to 88tting up 100 rural 

industrial clusters in the country every year, for a period 

of five years, for boosting the rural economy. The 

programme provided for extending financial asslstfll'lC8 

upto Rs. 5 lakh per rural industrial cluster for promotional 

interventions such as diagnostic study, demonstratIOn and 

development of modem tools and kits and other technical 

inputs. training and strengthening of the Non-Govemment 

Organisation/cluster agent, setting up of Common Facility 

Centre, conducting seminars, workshops, training 

programmes, etc., required for development of the selected 

clusters. 

(c) and (d) Yes, Sir. While functioning the Scheme of 

Fund for Regeneration of Traditional Industries (SFURTI),' 

the Ministry of Anance and also the Planning Commlsslon 
had advised that "Schemes with overlapping objectives 

and coverage should be pr0p0s6d for merger wItJt the new 
scheme to avoid duplication of effort, resources and 

responsibilities" . Considering the comprehensive and 

holistic scope of SFURTI for development of clustera with 

the view to making the traditional Industries more • 
productive and competitive and to incr.... the employ- t 

ment opportunitlfte in the rural areas of the country and 

88 advised by Ministry of Finance and Planning Commia-
lion. NPRI scheme has been subsumed under SFURTI in 
2005 .. 
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(e) 104 eluate ... of khMI, village 1ndwtrie8 and ooI~ 
have been approvedIIdenti under SFURTI covering all 
the States of the country. The State-wile detalle of cIuIter8 

approvedIidentlfed under SFURTI including the State of 
Tamil Nadu are given in the encloeed 8tatement. 

sr.tewiN .""roved CIueIers under SFURTI 

(f) Ministry of Agro and Rural Induatrtea doH not 
release fundi dlrectty to the States or projecIa under 
SFURTI. The Mlnl8try reIeuea funds to KhedI and 
VIllage Industries Commleslon (KVIC) and Coir Board 

who are the nodal agencies for impIem8l1tation of 
SFURTI which are responsible for holding and dIIbtne-
ment of funds. However, funde sanctioned to KYIC and 

CoIr Board by the MInistry during Ia8t three yeM are .. 
under:-

(Ra. crore) 

Year KYle CoIr Board Total 

2004-05* 

2005-06 1.12 0.38 1.60 

2006-07 7.97 3.66 11.63 
(upto 31.12.20(6) 

*SFURTI launched in October 2005. 

The project Is ICheduIed for a period of five yea ... ~ The 
approach i8 a holistic one Involving ldenllfication of 
clusters, Implementing agenclea. cluster development 
agencies and technical agenctee, training of nodal 
agencies, technical agenc:iea, cluster deveIopmeItt agents, 
preparation of detailed project reports, dIagnoetic reporta, 

provision of common facility centres, etc. 

The funds released 80 far are k dended for trIirq 01 
offtctats of Nodal Agencies, implementing AgencIn, 
Technical Agenclee and Cluster Develop".",.Agenta. This 
will be followed by preparation of DIagnoetIc Repcwta and 
ACtIon Plans, followed thereafter by actual tmpIen".ltatIo.1. 
Thu8, the projects are echeduIed to progreee In a phaIed 
manner eyetematIcaIIy,. In due course of lime. 

S. 
No. 

1 

State 

2 

1. Haryana 

2. Himachal PradHh 

Khadl 

3 

1 

3. Jammu and Kaahmlr 2 

4. Punjab 1 

5. Ra;uthan 2 

6. Chandlgarh 

7. Delhi 

8. Assam 1 

9. Manlpur 

10. MegMIaya 

11. Nagaland 1 

12. Trlpura 

13. Arunachal Pradeeh 

14. Uizoram 

16. SIkIdm 

16. BIhar 1 

17. Jharkhand 1 

18. Oriua 

18. Weet Bengal 2 

Village 
InduItrtes 

4 

2 

1 

1 

2 

2 

3 

1 

1 

1 

2 

1 

1 

1 

2 

1 

2 

2 

(Ra. In Iakh) 

Colr Total 

5 8 

3 

2 

3 

3 

4 

o 

o 

1 5 

1 

1 

2 

2 

1 

1 

1 

3 

2 

2 4 

1 5 
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1 2 3 4 5 8 oatego .... cenaln offences relating to International terror-

1M! and organized orimea ,as 'federalcrimel'; 

20. Andaman and 1 1 

Nicobar lelande 
(b) if 10, the details thereof; 

21. Madhya Pradesh 1 2 3 (0) whether some of the State Governments are 

requesting the Union Government to take Immediate action 

22. Chhattiagarh 1 1 In this regard; and 

23. Uttar Pradesh 3 5 8 (d) If 10, the steps, the Government proposes to take 

to handle such orlmes throughout the country? 
24. Uttaranchal 1 1 2 

THE MINISTER OF STATE IN THE MINISTRY OF 
25. Gujarat 1 1 1 3 HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

28. Maharaahtra 1 2 3 No, Sir. 

27. Daman and Diu 0 (b) Doe. not arise. 

28. Goa 2 (c) No, Sir. 

29. Dadra and Nagar 0 (d) Does not arise. 

Havali 
(Translation) 

30. Andhra Pradesh 2 4 2 e 
ForeIgn Aid for Sarva Shlkaha Abhlyan 

31. Karnataka 2 2 4 8 
*31. SHRI SHISHUPAL N. PATLE : Will the Mlnlatar 

32. Kerala 2 2 4 8 of HUMAN RESOURCES DEVELOPMENT be pleased to 
state: 

33. Tamil Nadu 2 3 6 11 

(a) whether the Govel'M'MWlt has been receiving 
34. Lakshadweep 1 

foreign aid during the current year for Sarva Shiksha 

35. Pondicherry 1 2 Abhlyan (SSA) as reported In the 'Oainlk Jagaran' dated 

January 19, 2007; 

Total 29 50 25 104 
(b) if so, the total amount of foreign aid received for 

Federal Crlm •• 
the SSA and the District Primary Education Programme 

(DPEP) during the lut three years, programme-.e; 

*30. SHRI JASHUBHAI DHANABHAI BARDAO : " 
SHRI NIKHIL KUMAR : 

(c) whether the said amount i$ being spent on SSA 

and DPEP; and 

Will the Minister of HOME AFFAIRS be pleased to 
State: (d) the total amount of foreign assistance spent 80 

far on the said programmes alongwlth the balance amount 
(a) Whether the Union Govemment· hal decided to yet to be spent thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (d) The Government of India tied up external 
assistance for Sarva Shlksha Abhiyan (SSA) and DIstrict 
Primary Education Programme (DPEP) against which 
utilisation during the last three years is as under:-

Vear 

2004-05 

2005-06 

2008-07 

Sarva Shiksa 
Abhlyan 

(SSA) 

1047.85 

23"1.98 

1091.61 

(Rs. in Crore) 

District Primary 
Education Programme 

(DPEP) 

804.78 

553.97 

. 126.31 

Reimbursement has been claimed. for the entire 

external funding available for the SSA. 

DPEP Is currently operational in only 8 diatrIcts of 
Orissa and 9 district of Rajasthan upto 30.11.08 and 
31.3.07 respectively, towards which Rs. 306.10 crore of 
external funding is stili available. 

[Eng/ish] 

Police Reform. 

·32. SHRI ANADRAO VITHOBA AOSUL : 
SHRI GURUDAS DASGUPTA : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Supreme Court had issued 
directives to States. UT s and Union Government on the 
imminent need for sweeping reforms in the police system 
and amendment to the 145 year of old Indian Police Act, 
1861; 

(b) if so, the details and reaction of the Govemment 
thereto: 

(c) whether various State GovemrMf1ta have ex-

pressed their reeervationa eout Implementing the police 
reforms ordered by the Supreme Court; 

(d) If so, whether the matter was dllcUlMd with the 
State Chief Ministers recently; 

(e) If so, the outcome of the ~1on8 ~heId with 
the Ministers of States; 

(f) whether the Union Government proposes to HI 
up a National Security Comrniulon to prepare a panel of 
police officers for the Appropriate Authority; and 

(g) If 50, the detaU, thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) "'-, 
Sir . 

(b) The directions given by the Supreme Court to 
the State Governments and Union Tenitoriea In III 
judgment delivered on 22.9.2006 relate to: 

(I) Setting up of State Security Commission; 

(II) Selection methodology and minimum tenure of 
DlrKtor General of Police; 

(Iii) Minimum tenure of Inspector General of Police 
and other key police funCtIonaries; 

(Iv) Separation of Investigation wing from law and 
order wing: 

(v) Setting up of Police Establishment Board; and 

(vi) Setting up of Police Complaints Authority. 

These directions were Hnt to th& State GovemrMf1ta 
and Union Territories for necessary action. The Supreme 
Court also directed the Central Govemment to set up a 
National Security Commission. 

(c) Some ltates have expressed reservations. 

(d) Ves, Sir. 

(e) State Governments have expreesed their viewI 
dIftIrenIIy. 
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(f) The Union Government has appointed a C0m-
mittee tor this purpoee. 

(g) The Committee consIst8 of Union Home Minister, 
NatIonal Security Adviser, CabInet Secretary, Union Home 
Secretary, Director Intelligence Bureau, Shrl J.K. Sinha, IPS 
(Retired) and Justice (Retired) AlVind Sawant. 

Appointment of TMCher8 

*33. SHRI B. MAHTAB : Will the MInister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether the Government has any proposal to 

revise the norms for the appointment of teachers In 
colleges and universities: 

(b) If so, the details of the norms prescribed for their 
appointment in the past: 

(c) the changes proposed In the eligibility criteria In 

the revised norma: and 

(d) the details of the areas in which higher 
emphasis Is being given by the University Grants 
Commiesion in the appointment of teachers? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (d) The minimum 
qualification for appointment of teachers In universities. and 
colleges have been prascrlbed by University Grants 
Commission (UGC) In the year 2000 under their 
Regulations regarding Minimum Qualificationa tor Appoint-
ment and Career Advancement of Teachers In Universities 
and Colleges. Apart from the minimum requirement of a 
good academic record (minimum 55% marks or equiva-
lent) grade) at the Master's level, candidates are also 
required to clear National Eligibility Test (NET) or any other 
similar tests recognized by UGC. 

UGC hal notified on the 14th June, 2006 that while 
NET shall remain the compulsory requirement for 
appointment as Lecturer for those with post-graduate 
degree, the candidates having Ph.D degree in the 
concerned subject are exempted from NET for teaching in 
Post Graduate level and Under Graduate level. The 
cand6datea having M.Phtl degree In the concerned subject 

are also exempted from NET for Under Graduate level 
teaching. 

In order to attract Ph.DlM.PhH degree holders, special 
Incentives are provided. These Include grant of tour 
advance Increments to thole who hold Ph.D and two 
advance Increments to those with M.Phll degree at the time 
of recruttment as a Lecturer. One increment Is admtssible 
to those teachers with M.PhU degree who acquire Ph.D 
within two yea ... of their getting recruited. 

Welfant Board for Police Peraonnel 

*34. SHRI S.K. KHARVENTHAN : Will the Miniater of 
HOME AFFAIRS be pleued to. state : 

(a) whether the police personnel In the country are 
not getting proper health care Including post-retirement 
health care and post-death financial security: 

(b) If so, the details· thereof and the reasons 
therefor; 

(c) whether the Govemment has any proposal to set 
up a Welfare Board for the benefit of the police personnel 
in the country: 

(d) If so, the proposed functlohs of the Board; and 

(e) the steps taken by the Government to improve 
the standard of living of the police personnel in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHAIPRAKASH JAISWAL) : (a) and 
(b) "Police" Is a State subject as per the Seventh Schedule 
to the Constitution of India and the State Governments are 
responsible tor initiating wetfare measures such as health 
care, including post-retirement health care, post-death 
financial secuHty etc., for the police personnel In the States. 
However, as a welfare measure, Central assistance fOr I 
Improving the housing satisfaction and better facilitlea at 
police stations Is made available to the State Police Forces 
through the Scheme for Modernization of State Police 
Forces. For speedier implementation ,of this welfare 
measure, funda are released directly ~ the conoerned 
State Government constMion agencies. 
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(c) and (d) Model Police Act drafted by SoIl Sorabjee 
Committee has recommended formation of WaHare Bureau 

for the welfare of police personnel. This proposal Is unc:!er 
consideration by State/Central Govemments. 

(e) in addition to the efforts made by the Sta .. , the 

Central Govemment has been advising the State G0vern-
ments to improve the working conditions of their police 

personnel and to undertake necessary weIfa,. measures. 

It has also advised them to put In place an effecttve 
mechanism for redressal for personnel grievances and 
inter-personal problems and to conduct appropriate 

training courses. 

Grading System 

*35. SHRI RAVI PRAKASH VERMA : 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Central Board of Secondary Edu-
catlon (CBS E) has decided not to mention pass or fall In 
the report cards of those students studying In Classe8 VI 

10 'VIII as reported in 'The Times of India' dated January 
20, 2007; 

(b) if so, the facts thereof and the reasons therefor; 

(c) the time by which the grading system (A to E) 
likely to be introduced; 

(d) whether the CBSE has also decided not to 
detain any student even If he/she 8COf8I and E grading; 
and 

(e) if 80, the details thereof? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) and (b) No, Sir. Central 
Board of Secondary Education (CBSE)' has Iuued 
Instructions to its affiliated ac:hooIs to implement Continu-
ous and Comprehen&ive Evaluation from CIaee I 10 CJae 

VIII. Schools have been adviled to do away with puIIfaiI 
criterion upto Clue V. There Is no propoeal at preeent to 
do away with paM/IIIiI criterion in aa.a. VI to VIII. 

(c) Five point grading ICaIe hils already been 
introduced in primary c ....... CBSE Me Iuued iMlruc-
tions to ita affiliated ac:hooIs to Introduce seven point 
grading scale for ctaaea V1 - VIII In a pha8ed manner from 
the academic eeaIon 2008-07. 

(d) No, SIr. 

(e) Does not artie. 

[T'fanNtion] 

Import ofT_ 

*36. SHRI GANESH SINGH : Will the Minister of 
COMMERCE AND INDUSTRY be pIHIed to state : 

(a) whether the Govemment Is contemplating to 
import tea; 

(b) if 10, the reasons therefor; 

(c) the .tatu. of import and export of tea In the 
country during the last three years; and 

(d) the steps takenlpropoaed to be taken to cUIb the 

import of tea and increase the production of tea? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) No, Sir. However. under the 
present Foreign Trade Policy. export and Import of tea are 
freely altowed. 

(b) Does not artae. 

(c) The details of Import and export of tea In the 
country during the lut th... years .,. .. under:-

Year Export Import 

QIy. Value Qty. Value 
(M.Kge.) (Re. croree) (M.Kga.) (Re. crores) 

2003-04 183.07 1836.99 11.34 88.23 

2004-05 205.81 1924.71 32.53 145.15 

2005-08 198.87 1793.58 17.41 102.77 
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(d) Import of tea Into the country Is iMignIfIc:ant. The 
Govemment also issued a new Tea (Diatrtbution anct 
Export) Control Order, 2005 under the provisions of Tea 
Act. 1953 on 1.4.2005 praecrtblng strict norma for Import 
and export of teas. 

In order to improve production and productivity of tea 
In the country, Tea Board Is already implementing a 
number of plan achemes for development of the sector 
under which f1nanclalltechnical assistance Is provided to 
the tea Industry. In addition, Government hal also 
approved setting up of a Special Purpoee Tea Fund for 
financing replantation/rejuvenation activities aImad at 
improving the age profile of old tea bushes which MIl result 
In increase of productivity and production of tea and 
improvement in quality. 

[English} 

FDI In Retail Market 

-a7. SHRI SUKHDEV SINGH DHINDSA : 
DR. CHINTA MOHAN : 

WHI the Minister of COMMERCE AND INDUSTRY be 
pIeuecI to state : 

(a) whether multi-national and other corporate 
companies are entering into Indian retail maritet; 

(b) if 10. whether the Government hal constituted 
a committee to make assessment of its likely III-effects on 
the indian retail market of the country; 

(0) If 10. the detaJIa thereof aIongwith the c0mpo-

sition of the convnittee and the quallficatione of membera 
in regard to the retail sector and by when the committee 
hal been asked to submit its report; 

(d) the names of the mutti-natlonal and corporate 
companies entering In Indian retail market alongwlth the 
amount of Investment made by these companies; 

(e) whether the Government propoae8 to make any 
regulation regarding the marketl~g activities to the 
undertaken by these companies; and 

(f) if 80, the datalla thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) As per extant policy, FDI Is not 
permitted In the retail trade sector, except for Single Brand 
Product retailing where FDI upto 51 % is allowed. Many 
domestic companies are entering the organl8E)d retail 
market. 

(b) No, Sir. 

(c) Does not arise. 

(d) Govemment has approved 9 PfOPOS8Is for FDI 
In Single Brand Product retailing. Details of theee 
proposals are given In the Statement encIoaed. 

(e) and (f) Goverrvnent hal Imposed suitable 
conditions whHe allowing FDI In retail of 'Slngle Brand' 

products. 

Retail Trading Approvals 

S. Name of the Company 
No. 

1 2 

1. MIs. SSIPL Retail Pvt. Ltd. 
formerly MIl. Moja Shoes 
Pvt. Ltd. 

Products 

3 

All types of footwear. sporblwaar. 
boola, 8lippera, sandall, athletic 
shoes and apparels. 

Brand Investment Approval 
PropOMd Date 

(In RB. lakhe) 

4 6 6 

Nike 285.30 31-6-2008 
Brand (20%) 
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1 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

Written MsweI8 FEBRUARY 27, 2007 

2 3 4 5 8 

MIa. LV Trading India LVM product Including leather Louis 670.0 29-8-2008 

goods, textiles etc. Vultton (51%) 

MIa. Uadro Convnercial S.A. Porcelain figurines under the Uadro 585.0 19-10-2008 

brand name "LLADRO". (28%) 

MIl. Fun Fashion India Pvt. Fendl products Including shoes, Fendl 10.3 8-10-2008 

Ltd. wearing apparel, Trunlcalb1Mtl (51%) 

bagalpurue, aungIaaaea, watches, 

jewellery imitation, textiles. 

Mil. Damro Furniture Pvt. Ud. Knock Down fumlture. Damro 17.17 19-10-2008 

(51%) 

MiS. RINO Greggio Argenterie, Silverware, cutlery, traditional Argenterle Not Indicated 19-10-2008 
S.PA Home acceeeories, modem Gregglo (51%) 

home accassorlel and gift 
Items. 

MIl. Mitsui AutomotIve Retal trading of Toyota Toyota 102.0 8-11-2008 
Investment B. V. Make cars (51%) 

MIs. Ennenegiido Zegna Retail trade of ready to wear, 153.0 28-12-2008 

HoIditaIIaSPA footwear, leather goods, (51%) 

fragrance etc. 

MIs. Etamint, Belgium Retail trade of women'l fashionI, Etam 100.0 91-2007 

ready to wear, lingerie and (50.01%) 

acc88lOriei 

Implem.lllation of ICDS Scheme .. reported In 'The Hindustan TImes' dated December 29, 
2008; 

*38. SHRI SWADESH CHAKRABORTTY : 

SHRI IQBAL AHMED SARADGI : (c) If 80, the reaction of the Govemment thereto; 

Will the Minister of WOMEN AND CHILD DEVELOP-

MENT be pleased to Itate : 
(d) the number of sanctioned and operational ICOS 

programmes In the country, State-wile; 

(a) the number of malnourilhed children In the 

country, State-wise 

(b) whether the African chllcbn are better pI.:ed 
In comparIaon to Indian children In reepect of nutrition ewe 

(e) the details of funds allocated and utilized during 
the Tenth FIve Year Plan period, State-wiN; and 

(f) the Iteps being takenlto be taken for effective 
implementation of the Scheme? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURy) : (a> The National Level data 00 

malnourishment among children Is compiled through the 
National Family Health Survey (NFHS). The percentage of 
underweight children In the age group of 0.3 years, as per 
NFHS 3 data. Is 45%. The data available from' NFHS 3 
(2005-06) on state-wlH distribution of malnourished 
children, upto three years, for 29 States, in which 8Urvey 
was conducted, Is given In the enclosed Statement-I. 

(b) and (c) The report titled 'Helpneas and Starving' 
as published in the paper mentions that African children 
are better placed in comparison to Indian children In 
~ of nutrition care. However, the report does not 
contain any comparative data vis a vis African chHdren. In 
India, though 46% children are underweight al per NFHS 
3, wh!1e being underweight for their age, they look normal. 
The high prevalence of malnutrition among the chHdren 
has 'been engaging the attention of the Govemment. 

\ 

, Malnutrition is a multi-faceted problem. the determinants 
of which vary from female illiteracy, age of girts at marriage 
and the first child birth, houHhold food security, poor 
8CC888 to health care, immunization. safe drinking water, 
.. nitatian and other social lervices. The Government Is 
seized of the problems and is Implementing a number of 
schemes to improve the nutritional status of children. 

(d) A Statement-II Indicating number of sanctioned 
and operational ICOS Projects and Angaowadl Centr .. In 
the country is enclosed. 

(e> Details of funds allocated and utilized during the 
Tenth Five Year Plan period, State-wise is attached as 
Statement-ilia, IIlb, IIIc, IlId, and lIIe. 

(f) The steps taken in the recent past to increase 
the effectiveness of the delivery of services under ICDS 
are:-

(i) Expansion of the ICDS Scheme is 466 ICDS 
Projects and 1.88 lakh AWCs under 1 st Phase 
of expansion. 

(/I) Further expansion of ICOS Scheme to 173 
Projects, 107274 AWC. and 26961 Mini-AWCs 
under 2nd Phase of expanelon. 

(iii) Ope rationalization of sanctioned Projectal 
Anganwadl Centres (AWCs). 

(vi) Doubling of financial norms for supplementary 
nutrition from Re. 1/- to R,s. 21- per beneficiary 
per day. 

(v) Sharing of 60% coat of 8upp1ementary' nutrition 

with the StateelUT8. 

(vI) Constant emphasis on StateslUTs to: (a> Ensure 
regular supply of supplementary nutrition 88 per 
schematic nonns and (b) Ensure delivery of 
other HrvIces viz. immunization, health check-

up, referral Hrvices, nutrition and health educa-
tion and pre-primary education through effective 
convergence with the SchemealProgrammes of 
Ministry of Health, Education and Rural Devel-
opment (Drinking Water Supply). 

(vii) To strengthen the existing monitoring and 
supervision mechanism for ICOS Scheme, the 
Govemment of India has approved seUing up of 
a Central MonitOring Unit (CMU) at National 
Institute of Public CooPeration and Child 

Development (NIPCCD), which would monitor 
the Scheme through Independent profesaionaI 
organizatlonlinstitutlon in each statelUT. This 
would be in addition to the monitoring mecha-
nism In place at prennt. 

(viii) A National level Monitoring Committee has been 
Ht up under the Chairpersonship of MOS(WCO) 
to overne the entire functioning of ICDS 
Scheme and to ensure that the services are 
delivered to the target groups In an effective 
manner and the objectives of the scheme ar 
fulfilled within the overall framework of the ICDS 
Scheme. 

As 8 result of the measures mentioned above, number 
of operational Projects and AWCs has gone up from 4608 

and 5.45 lakh 88 on 31.3.2002 to 5724 and 7.81 lakh 
respectively as on 30.9.2006. Number of beneficlarlel of 
supplementary nutrition has also gone up from 375.09 lakh 
to 854.85 lakh during the same period. 
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.,.,.",.",., 
1 2 3 4 5 

Petcentagtl of chIIdten under age 3 )INIS .. 
14. Himachal PradMh 27 19 38.2 

uncJemouriMHKJ on tht'fHI anthmpometrlc IndIcfM viz. 
stunted, wuted or undelweight of nutrltlonal 15 .......... and Kaahmlr 28 16 29.4 

status, accorrJing to state, India. 2005-06 
16. Jharlchand 41 31 59 

S. StatealUTs Nutritional Statue of Children 17. Kamataka 38 18 41.1 
No. 88 per NFH8-11 

18. Kerata 21 US 28.8 
Stunted WMted Underweight 

(too short (too thin (too thin 19. Laklhadweep 

for age) for for age) 
20. MacI1ya PradeIh 40 33 60 

height) 

21. Maharuhtra 38 35 39.7 
1 2 3 4 5 

22. Manlpur 25 8 24 

india 38 19 46 23. Meghalaya 42 28 46.3 

1. Andhra Pradesh 34 13 38.5 24. Mlzoram 30 9 22 

2. Arunachal Pradesh 34 17 38.9 .25. Nagaland 30 15 30 

3. Allam 35 13 40.4 26.0rIasa 38 19 44 

4. Andaman and 27. Pondicherry 
Nicobar Islands 

28. Punjab 28 9 27 

5. Bihar 42 28 68 
29.Rajuthan 34 20 44 

8. Chandlgarh 
30. Slkkim 29 13 23 

7. Chhattlagarh 45 18 52.1 
31. Tamil Nadu 25 22 33 

8. Oadra and Nagar 32. Trlpura 30 20 39 
Haveli 

33. Uttar Prade8h 48 14 47.3 
9. Daman and Diu 

34. Uttaranchal 32 16 38 
10. Deihl 35 16 33.1 

36. West Bengal 33 19 43.5 
11. Goa 21 12 29 

Note : FlndingI of National Family Health Survey (NFHS· 
12. Gujarat 42 17 47.4 III) (2006-08) has been publiehed by IntemaUonaJ institute 

13. Haryana 38 17 41.9 
of PopulatIon Sclencel (liPS) In respect of 29 states In 
which IUIY8Y W8I conducted. 
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S,.,.",."t~II(B) 

SNP-Releaes-Expenditurfl-2OO5-06 and 2006-07 

(Rs. in lakh) 

S. StatelUT 2005-06 2006-07 
No. 

Releaae Expenditure Releaae Expenditure Upto 
Including (As on Including 

State ahare 21.02.07) State share 

r~rted by reported by 
the States the States 

1 2 3 4 5 6 7 

1. Andhra Pradeah 4745.42 8846.15 9052.04 10764.24 30.9.06 

2. Bihar 8260.92 18989.12 11828.92 15892.92 31.12.06 

3. Chhattiagarh 3133.33 7129.94 2953.64 1625.22 30.9.06 

4. Goa 115.13 315.49 171.94 221.06 31.12.06 

5. Gujarat 3339.82 8199.26 3946.29 5306.10 31.12.06 

6. Haryana 1810.62 4046.03 2829.56 1781.44 30.9.06 

7. Himachal Pradesh 680.00 1454.00 629.63 1356.04 30.9.06 

8. Jammu and Kashmir 343.56 2190.07 563.09 22.12 30.9.06 

9. Jharkhand 761.49 12711.01 11154.47 15698.92 31.12.06 

10. Karnataka 7379.97 12718.70 4574.19 10092.34 31.12.06 

11. Kerala 1738.28 4703.44 3666.11 5313.79 31.12.06 

12. Madhya Pradesh 5457.86 9457.82 5770.97 6329.34 30.9.06 

13. Maharashtra 9889.23 20676.99 8443.33 7974.06 30.9.06 

14. Orissa 6697.98 7621.71 6648.40 3269.72 30.9.06 

15. Punjab 1246.53 2435.80 3138.07 3514.52 31.12.06 

18. Rajaathan 5534.27 12332.06 6661.88 6029.92 30.9.06 

17. Tamil Nadu 3703.59 5778.00 3451.94 3704.00 31.12.06 
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2 3 4 5 8 7 

18. Uttar Pradesh 18125.13 45918.19 32902.48 28089.51 30.9.06 

19. Uttaranchal 705.72 1623.10 1347.89 151-2.36 31.12.08 

20. West Bengal 8348.24 11845.38 6918.07 4919.40 . 30.9.08 

89877.09 198890.28 125848.71 133397.01 

21. Andaman and Nlcobar 80.38 401.39 93.67 342.48 31.12.08 
Islandl 

2~ Chandlgarh 76.33 217.28 164.78 122.45 30.9.08 

23. Dadra and Nagar Havell 22.59 68.84 22.59 0:59 30.9.08 

24. Daman and Diu 13.74 57.00 13.74 

25. LakShadweep 7.52 60.38 39.91 29.80 30.9.08 

200.57 804.87 32(.67 495.32 

28. DeIhl 737.49 839.60 894.29 239.70 30.9.08 

27. Pondicherry 85.72 334.80 55.03 

823.21 1174.20 749.32 239.70 

28. Arunachal Pradesh 113.41 113.41 379.84 1015.34 31.12.08 

29. Asaem '3088.87. 6337.84 3711.64 832.97 30.,.,06 

30. Manlpur 8&4.68 1328.16 914.32 1328.1e 30.9.08 

~1. M.ghal~ya 887.17 2279.03 343.59 1176.59 30.9.08 

32. Mlzoram 471.24 1008.00 488.97 ·868.08 30.9.06 

33. Nag..,and 929.07 2008.07 1188.71 1113.74 30.9.06 

34. SlkkIm 118.48 544.48 95.77 479.37 31.12.08 

3~. Trlpura 407.08 783.60 707.61 823.12 . 31.12.06 
" 

8467.88 13401.29 7830.43 7837.37 , 

Total 97<168.55 214270.82 134653.13 141789.40 
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"""""HII(C} 

World Bank -*IfId ICOS·IIVAPER Projeat ReIe... of ~ under World BMIc ...-ted /CDS Pf0ject8 agIIln,t 
Budget E.,.".,.. durInQ the 10th FIve )Nr PIIIn 

M on 23.2.2007 

(Rs. In Iakh) 

S.No. StatelPIOject 2002-03 2003-04 2004-05 2005-08 2008·07 Total 

1 2 3 4 5 8 7 8 

UCDS-II 

1. Madhya Pradeeh 70.28 7.28 

2. Chhattlagarfl 34.17 34.17 

3. Bihar 48.82 46.82 

4. Jharkhand 12.38 12.36 

6. Andhra Pradesh 47.5 47.50 

Total (ICOS-II) 211.13 211.13 

K:D8-Ut JlI'Oject - OrIginal S ..... 

1. Uttar Pradesh 40.53 45.00 70.67 9.62 0.40 166.22 

2. RaJuthan 33.65 32.00 40.13 9.65 0.18 115.51 

3. Maharuhtra 81.24 62.00 21.03 ij2.09 0.28 188.62 

4. . Karela 4.28 40.00 24.48 . 18.18 0.00 88.92 

6. Tamil Nadu 0.00 20.00 15.88 0.00 0.00 35.68 

8. CPMU 0.00 4.81 

Sub-Total (1) 139.58 189.00 171.99 89.54 0.84 595.76 

" Reetructured ICD8-111 Project 

1. Madhya Pradeeh 8.58 79.00 68.36 81.73 0.00 217.87 
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1 2 3 4 5 6 7 8 

2. Chhattisgarh 3.47 33.00 28.46 21.98 0.00 88.89 

3. Bihar 5.89 36.00 41.03 45.00 0.00 127.72 

4. Jharkhand 1.98 12.00 36.84 12.00 0.00 62.80 

5. Orissa 0.00 10.00 15.00 5.46 0.00 30.48 

6. Uttaranchal 0.00 5.00 6.00 3.88 0.00 14.88 

Sub-Total (2) 19.70 175.00 .195.69 150.05 0.00 540.44 

Model Anganw8d1 Building' 

1. 0utInt 6.00 0.00 1.00 0.00 7.00 

2. Welt Bengal 7.37 0.00 3.92 0.00 11.29 

3. Kamataka 5.00 0.00 1.43 0.00 8.43 

4. Haryana 3.40 0.00 0.72 0.00 4.15 

5. Jammu and Kashmir 3.00 0.00 0.00 0.00 3.00 

6. Punjab 4.69 0.00 0.00 0.00 4.89 

7. Himachal Pradesh 0.00 0.00 1.90 0.00 1.90 

8. Pondlcherry 0.00 0.17 0.00 0.00 0.17 

9. Andaman and Nicobar 0.00 0.00 0.15 0.00 0.15 
'slands 

Sub-Total (3) 29.50 0.17 9.12 0.00 38.78 

Total ICOS-1I1 (Credit) 159.28 393.60 367.85 248.71 0.84 1174.98 

IC08-APER Project 

1. Andhra Pradesh 7.90 17.45 64.90 68.04 0.00 3n.52 

Total 378.31 410.95 422.75 314.75 0.84 1763.63 

Budgetary Estimates 288.48 800.00 270.00 135.00 1.4S 1294.88 
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S,.,.",.nt-lIl(E) 

State-wise futJta f8IeaNdIutIIIsed uncIer KSY during last three years and 

relMses tnllde under the scheme In 2006·07 

S. StatelUT, 2003-04 2004-05 2005·06 2008·07 

No. Funds 

Funds Funds Funds Funds Funds Funds released 

released utilised released utilised released utilised 

1 2 3 4 5 6 7 8 9 

1. Andhra Pradesh 89.3 0 69.3 42.65 386.1 32.11 199.1 

2. Arunachal Pradesh 23.1 a 23.1 0 23.1 11.55 52.25 

3. AHam 88.2 68 68.2 68 68.2 34.1 107.8 

4. Bihar 174.9 0 174.9 0 215.75 21.6 216.5 

6. Chhattlsgarh 105.6 103.29 105.6 104.3 167.2 0 83.6 

6. Goa 1.1 0 1.1 0 1.1 0 11 

7. Gujarat 44 39.23 44 34.68 249.7 ~5.8 124.3 

8. Haryana 93.5 28.95 93.5 ' 29.83 127.6 40.99 63.8 

9. Himachal Pradesh 18.5 11.43 18.5 17.48 79.2 16.75 39.6 

10. Jammu and Kashmir 2.2 0 2.2 0 2.2 1.1 152.9 

11. Jharkhand 72.6 ".28 72.6 45.95 110 42.81 156.21 

12. Kamataka 41.8 2.57 41.8 31.54 203.5 101.75 101.75 

13. Kerala 14.3 0 14.3 0 179.3 0 89.65 

14. Madhya Pradesh 257.4 211.8 257.4 226.71 257.4 229.42 346.3 

15. Maharashtra 107.8 0 107.8 18.98 409.2 96.8 204.6 

16. Manlpur 15.4 0 15.4 14.3 15.4 0 21.9 

17. Megha/aya 25.3 12.68 25.3 12.66 35.2 21.25 ,23.45 

18. Mizoram 24.2 0 24.2 0 23.1 23.1 23.1 
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1 2 3 4 5 6 7 8 9 

19. Nagaland 45.1 0 45.1 0 45.1 22.55 29.7 

2O.0rIesa 123.2 0 123.2 73.37 123.2 0 179.3 

21. Punjab 61.7 9.99 51.7 7 158.2 12.17 78.1 

22. Rajasthan 181.5 57.36 181.5 87.47 282.7 56.39 150.7 

23. Slkkim 1.1 1.09 1.1 0.5 6.5 2.75 2.75 

24. Tamil Nadu 40.7 10.15 40.7 40.15 4n.4 39.97 238.7 

26. Trlpura 17.6 17.6 17.6 16.94 17.6 8.8 37.4 

26. Uttar Pradesh 485.3 307.7 485.3 462.87 900.9 923.14 933.9 

27. Uttaranchal 44 1.93 44 22.32 108.9 44 54.45 

28. Weat Bengal 82.7 82.7 82.7 62.7 226.6 31.35 198.9 

29. Andaman and Nicobar 1.1 1.1 1.1 1.1 5.5 5.5 5.5 
Islands 

30. Chandlgarh 1.1 0.33 1.1 0.17 1.71 1.71 3.3 

31. Deihl 3.3 0 3.3 0 3.3 0.83 28.33 

32. Dadra and Nagar Haveli 1.1 0.43 1.1 1.06 1.1 0.53 0.55 

33. Daman and Diu 1.1 1.1 1.1 1.68 1.1 1.82 1.1 

34. Lakshadweep 1.1 0 1.1 0 1.1 0.55 0.55 

35. Pondicherry 1.1 0 1.1 0 5.5 0.55 2.75 

Total 2200 1058.89 2200 1424.39 4916.88 1851.74 3981.44 

Expansion and RHtructuring of stepa for massive expansion and rastl\lcturing of education 

Education In the country; 

-39. SHRI DUSHYANT SINGH : Will the Mlntater (b) It 80, the changes proposed; 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

ltate : (c) whether the foreign participation in education Is 
like to be encouraged In the propoaed expane/on 

(a) whether the Government propoHI to InIIIate progranrne; and 
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(d) If 10. the atepe taken In Ihta .,.nn 

THE MINISTER OF HUMAN RESOURCE DEVELop· 

MENT (SHRI ARJUN SINGH) : (a) and (b) EXpanaIon ant:' 
Reetructuring of edllCation II an ongoing procell, as aIIo 
recognIeed by the National PolIcy on Education 1986. as 

modified In 1992. Government Ie committed to raI8ing 

the Groll Enrolment Ratio (OER) In all I8C&ors of 
education during the Eleventh FIve Year Plan period. The 

proceee of expaneion. which must alto addreea iIeuee of 
Acceu, Equity and Quality, II .ubject to the availability of 

reSOUf088. 

(e) and (d) Foreign Direct Investment (FOI) in 
education, including higher education, II alntady being 

allowed under the automatic route, without any aectoral 

cap, since February, 2000. vide Order No. 7(4)f2000-IP 
dared 11 February, 2000, laaued by the Department of 

Indualrial Policy and Promotion of Government of India. 
However, entry ancI operal6on of ForeIgn Educational 
Institutions would be aubject to the policy and law In this 

regard. 

{Translation] 

Women PerwonneI In NSG 

°40. SHRIMATI SUMITRA MAHAJAN : Will the 
Mini8ter of HOME AFFAIRS be pleaeed to lItIIte : 

(a> the total number at women COfI'II'I'\Mdo8 In the 
National Security GuardI (NSG); 

(b) the total number of women oommandoe re-
cruited during each of the Iut three yeara; 

(c) whether women personnel from the armed 

torou or OIher poIce foroea are not joining NeIIaNd 
SecurIty Guards; 

{d) If 10, the reaaone therefor; and 

(e) the details of the ICherne Pf'OPOI8d .. be 
8YOIved by the· Ocwemment for IncreuIng the ,.,...., ef 

WOI'GWI peraonneI In Ih8 NatIoNIt Securtly GuMiI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) to 
(e) NSG II a 100% d8putatIonIat Commando Force. 

, Thera II no .yetem of recruJtlng JI1'I Conmando directly. 

There are 10 women Commandoe In NSG egainIt 
the authorization of 26. Efforts are made on regular basia 
to fill up theM vacanctea. personnel for which come only 
from CRPF Mahila Battaliona and lOme State Police 
Forces. Due to stringent requlremen18 of physical fItne8I 
for tralntng. not many women police personnel opt or 
sponsored by the concerned organizations for deputation 

to NSG. 

[English] 

...... lIInlng 

126. SHRI NAVE EN JINDAL : Will the MtnIater of 
MINES be pleased to ltate : 

(a) whether the Supreme Court had Impoeed a ban 

on Hlegal mining In Arevalll hllta covering five lema. region 

bordering the national capital; 

(b) If 10, 1M details thereof; 

(e) whether Government'. attention has been drawn 
to Illegal mining In the Aravalll hilla, particulatty In Haryana, 

despite the Supreme Court ban; and 

(d) If 10. the atepa being .... n to stop IUCh illegal 

mining? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : <a) 
and (b) As per availlible Infonnation, the Supreme 

Court of Indta vide Its interim grder dated 6.5.2002 has 

banned mining actIvltiea within a dIetance of 6 kmI. of 

Delhi-Haryana boLI'1c:IarY In Faridabad and Gurgaon 

dIatrtcts of Haryana. Supreme Court has banned mining 

activities in ArevaiU Hills vide Its judgement dated 
12.11.2002. 

(c) and (d) Some inatance8 of IIIoga1 mining' have been 
reported. State Gov8f'Ml8nt of Haryana has Informed that 
.... vtgIllI being kept on the _ taIUng under Aravalll 
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hUla to Itop l1iegai mining. The State Oowwnment of 
HaryaM hM framed -Haryane MIneraII(PnMIntIon of 
l1iegai "**'Go tranIpORation and atorage) Rule8,2008-
under gectIon 23C of MInea and ........ (Development 

and Ragldation) Action, 1957 .ancl oonIItIlulIId Tuk Fon:e 
both at State and DiICI1ct IeYeI for pnwentton of illegal 
mintng 8CIMtiea. 

127. SHRI ANWAR HUSSAIN : wtI the Minion of 
COMMERCE AND INDUSTRY be pIeaIed to IIate : 

(a) whether the GovemmenI has set up a high level 
, talc force to Itudy the pt'ObIerM of plantation IndUaby; 

(b) if 10, the details thereof; and 

(c) how far the plantation Industry In AMaIn will be 
beMftted? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMWERCE AND INDUS-

TRY (SHRI JAiRAM RAMESH) : (a) to (c) Vea, Sir. The 
Department of Commerce constituted a Teak Force for 
~ a study to identify and ..... the problem and 
axtenI of price voIatIIIIy faced by growens of tea, coffee, 
rubber and spIce8, to ..... the long-term International 
competItiveneaa of the plantation Indu8try and to evolve 
a risk management suppoft mechanlam to protect the email 
growers from adve ... effects of weather and pelt reIaIed 
riIk8 In the plantation aedor. 

The Tuk Fon:e has 81nce submitted Ita report 

~ng certain m888Uf'88 for the ov .... devetop. 
ment of the Plantation Sector, which will benefII the entire 
InduatIy IncIudlng that of Aaaam. 

128. SHRIMATI C.S. SWATHA : Will the ........ of 
COMMERCE ,AND INDUSTRY be pleaead to .Itate : 

(a) Whether the trade deficit has widened In 

comp.nson to the prevIouI tIecIII year; 

(b) If 10, the detatII of the export-lmpott YIIIue tor 
the tat three y.ara, year-wIIe; 

(c) the I"8aIIOM for the Increue In trade deftCft 
cb1ng' the above period: and 

(d) the 8tep& takaVpropoeed to be taken In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COM~RCE AND INDUS-
TRY (SHAI JAfRAM RAMESH) : (a) and (b) Acconing to 

the IateIt data· on trade available for the cunwnt ¥M' 
2006-07 (Aprtl-DecenWr), the trade ~ was US • 42 
billion compaI8d with US • 32 billon for the aame period 
Iut year. The details of the value of exports and Iq)orta 
during the last three yeara aIonwIth trade deIcit II given 
beIow:-

(US, BIIon) 

Vear Exports Importa Trade balance 

2003-2004 83.8 78.1 -14.3 

2004-2005 83.5 111.5 -28.0 

2005-2008 103.1 149.2 -48.1 

2008-2007(P) 89.S 131.2 -41.7 
AprtI-Oecember, 
2008-07 

Source : DGCI&S Kolkata. 

(c) and (d) The increaIe In trade defictt during the 
cwrant year • mainly' on .account of high price of CIUde 
oil and high growth of Import of capital goods and raw-
matertaIIIIntar products requIntd to IU8taIn ..... 
w!pl808dented growth In the MarUacU1ng Sector. '"'" 
Government II watchful of the IitueIton but does not 
propoee to artificially restrict Imports to contatn trade deficit 
.. Ih6I may have .., adv .... ,Impact on ~ 
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[TtansJatlonJ 

PropoAle of Sa. 

129. SHRIMATI KARUNA SHUKLA : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the extent of which FDI or capital investment is 

likely to be' made In the Special Economic Zones; 

(b) the number of domestic and foreign companies 

which are likely to make the said inveltment In the above 

Special Economic Zones; 

(c) the number of Special Economic Zones 

approved 80 far alongwlth the amount of FDI or capital 

Investment, if any, made In the Special Economic 

Zones; 

(d) the area and the locations of the land allotted 

to the above companies; and 

(e) the detailed breakup of agricultural, forest and 

tribal areas in the above alloHed land? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) Investment of 

the order of ~s. 3,00,000 Crore, Is expected In the 

234 Special Economic Zones (SEZs) formally approved. 

In the 63 SEZs notified after 10th February 2006, 

Investment of about Rs. 11000 Crores has taken place, of 

which about Rs. 2000 crom is Foreign Direct Investment 

(FDI). It is expected that total investment In these 

SEZs would be about Rs. 58000 Crores. It is not poaalble 
to estimate the number of domestic and foreign 

companies likely to make investment In these SEZs at this 

stage. 

(d) and (e) land being a state subject. decleion to 

Identify or allot land for vartous purpocsea Including SEZ 

is taken by the respective State Governmenta in 

IIOOOI'dance wtth the po/lcIe8 laid down for the purpoae. 

Proposals duly recommended by the State Govemments 

only are granted approval by the Central Go .... rnment. Total 

land area Involved In 234 SEZs fonnally approved II 
approximately 33808 hectares. Stat.wiae detalta of 

number of SEZs formally approved and the extent of land 

are given below:-

S. Name of the State! 

No. UT 

1 2 

1. Andhra Pradesh 

2. Chandigarh 

3. Deihl 

4. Goa 

5. Gujarat 

6. Haryana 

7. Jharkhand 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Pondlcherry 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. UHaranchal 

No. of SEZs for 

which fonnal 

approval granted 

3 

44 

02 

01 

04 

19 

19 

01 

27 

10 

04 

47 

06 

01 

04 

03 

25 

03 

Area In 

hectares 

4 

9387.957 

87.49 

6 

290.98 

9337.25 

818.408 

38 

1568.339 

569.651 

71.25 

8130.8 

745.81 

346 

252 

89.23 

1300.571 

488.2 
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2 3 

18. Uttar Pradesh 08 

19. West Bengal 07 

Total 234 

LIImb Wool and camel Hair .. 

881 Producte 

4 

133.83 

170.26 

33807.826 

130. PROF. RASA SINGH RAWAT : Will the Minister 

of SMALL SCALE INDUSTRIES be pleased to state : 

(a) whether the Govemment proposes to promote 

lamb wool and camel's hair products as small scale 
Industry products; 

(b) If so, the details thereof and the action plan of 

the Govemment in this regard; and 

(c) the measures the govemment proposes to take 

especially in Rajasthan, where lambs and camels are In 

large number and to improve the variety of blankets? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) to (c) No, Sir. 

The State GovernmentalUnion Territory administrations 

are primarily responsible for promotion and development 
of SSI Sector and no such request has been received from 

State Governments/Union Territory administrations on this 

Issue. 

Prime Minister'. Re.,dence 

131. PROF. VIJAY KUMAR MALHOTRA 

DR. LAXMINARAYAN PANDEY : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

<a) whether incident of Intrusion into Prime Minister's 
residence has taken place In FebNary, 2007; 

(b) If so, the details aIongwith the action taken 

against the security personnel and offenders separateJy; 

(c) the details and total number of such Incidents 

which took pJace at Prime Minister's residence during each 

of the last three years, date-wise; 

(d) the action taken by the Govemment In each 
Incident; and 

(e) the steps taken/proposed to be taken by the 
Government to stop such incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 
SIr. 

(b) Does not arise. 

(c) No incident of IntNslon Into Prime Mlniste'" 
residence took place during the last three years. 

(d) and (e) Does not arise. 

(English) 

Yam Depot. 

132. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of TEXTILES be pleased to state : 

(a) the alms and objectives of Yarn Depot In the· 
country; 

(b) whether the Government has 88t up/proposes to 
set up new Yarn Depots in the country; and 

(c) If so, the details thereof particularly In Andhra 
Pradesh, State-wiselUT-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) In 

order to ensure uninterrupted and tlmeJy supply of all ~ 

of yam at reasonable prices to handloom weavers, 273 

new yam depots have been established throughout the 
country during 2006-07. This is in addition to 110 depo18 
already functioning. 
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(e) Thera a18 70 yam depoII'n the State of Andhra 
PnldeIIh. State-wfle II' of the yam d8poIa In the country 
Is encIoNd as _tement. 

State-wise LIIIt 01 ExIating and New \1Im Depota 

S. State 
No. 

1 2 

1. Andhra Prade8h 

2. Ani1aChaf Pradesh 

3. AI88m 

4. BIhar 

6. Chhattilgalh 

8. GuIarat 

7. Haryana 

8. HImachal Pradesh 

D. Janvnu and KaIhmIr 

10. Jharkhand 

11. Kamataka-

12. Kera" 
13. Mec:I1ya PradeIh 

14. Maharuhtra 

15. Mal;llpur 

ExIetIng 
Aaon 

3111 March, 
2006 

3 

29 

1 

8 

11 

2 

(As. In Iakh) 

New Yam 
Oepota 
opened 
durtng 

2008-07 

4 

41 

2 

17 

6 

3 

2 

23 

2 

2 

2 

11 

23 

. 1 

.6 

2 3 

18. Meghalaya 2 

17. Mizoram 2 

18. Naga'and .1 2 

19. Orilla .12 

20. PondIcherry 1. 1 

21. Punjab 2 

22. Rajalthan 2 1 

23. Tamil Nadu 29 "54 

24. Trlpura 2 

25. Uttar PradeIh 13 24 

26.UttaIMchal 1 1 

27. Welt Bengal 5 28 

Tota' 110 273 

[1trNIatlon] 

Ang8nwad1 CentNa 

133. SHR. GANESH SINGH : 
SHR. M. RAJA MOHAN REDOV : 

WUI the Mlniater of WOMEN AND CHILO DEVELOP-
MENT be pIeaIed to ltate : 

(a) U. requirement of anganwadl cent,. In the 

country; 

(b) the number of IUCh centl8a that have alnce 
been I8IabIiahed and how many are functional, State-

wIH; 

(c) - wheIher the - Govemment hal reviewed the 
working of __ . oenb88; Md 
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(d) If 50, the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURy) : (II) Anganwactl Centres are Nt up .. per 

the population norma laid down under the Scheme. 

The National Common Minimum Programme of the 

Govemment ..,vIaagee that attempts will be made to 
unlveraalize the lntegrated Child Development Services 
(ICDS) Scheme, to provide a functional Anganwadl Centra 

(AWC) In f1ttfIry aetllament and ensure full coverage of all 

children. To fulfill thle commitment, the ICDS Scheme haa 

been expanded twic& on the bui8- of the .-,.qulrements 

received from the States. With theee expanaions, total 
number of s8notionad Projects, AWC8 and Mini AWes In 

the country, hu gone. upto 6281, 10.53 lakh and 38847 
respectively. 

The exlatlng population norms are being revlalted and 

further _ action for wortdng out the requirement of additional 
ICDS pio;ecteIAWCslMinI-AWC8 to unival"881ize the ICDS 

Schema will be taken once the new population norms are 

In place. 

(b) &ate-wile number of AWCs sanctioned and 
operational Is given In the- Statement eneloNd. 

(c) and (d) A nUfnbar of evaluation studies on 

Implementation of ICDS Scheme have been conducted. 

The lateat appraiaal has been made by National Institute 
of Public Cooperation and Child Development (NIPCCD) 

during 2006. The main findings of the study, on the wortdng 
of theM centres,. are as under:-

(I) 44 par cant AWC8 covered under the study were 

found to be lacking PSE kits; 

(iI) Disruption of supplementary nutrition was no-

ticed on an average of 46.31 days at Anganwadi 

level. Major reason causing disruption was 

reported as delay In supply of items, of 

supplementary nutrition; 

(iii) 36.5 per cent mothers did not report weighing 

at new bom children; and 

(Iv) 29 par cent children were bom with a low 

weight which was below normal (less than 
2500 gm). 

37 par cant AWWs reported non-availability of 

rnatertaIsIaldl for Nutrttlon and Health Education (NHED). 

S""""nt 

Statement Indit:ating Mate." number of AnganQdi 
(AWCs) s.nctioned and operationalised 

In the country 

S. StataIUT No. of Anganwadl Centres 
No. 

2 

1. Andhra Pradesh 

Sanc-

tioned 

upto 

31.3.2005 

3 

56204 

2. Arunachal Pradesh 2368 

3. Auam 254t8 

4. Bihar 60813 

5. Chhattlagarh 20289 

6. Goa 1012 

7. GuJarat 37961 

8. Haryana 13546 

Sane- Opera-

tloned tional 

during 

2005-08 

4 5 

9662 58581 

678 2359 

6659 25447 

19715 57767 

9148 20401 

o 1012 

3623 37512 

2813 16967 

. 
9. +iitnachal Pradesh 7354 10894 7354 I 

10. Jammu and Kashmir 18772 o 10398 

11. Jharkhand 24171 6683 21469 
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2 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andaman and 

Nicobar Islands 

30. Chandigarh 

31. Delhi 

32. Dadra and Nagar 

Havell 

33. Daman and Diu 

3 

40301 

·25393 

49787 

62716 

4501 

2218 

1361 

2770 

34201 

14730 

35821 

500 

42677 

3874 

106059 

6658 

57540 

527 

300 

3902 

138 

87 
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4 5 

11313 44609 

3258 25382 

9537 49806 

12864 68184 

o 4501 

961 3143 

231 1592 

265 2770 

3279 34997 

2691 14730 

11041 38414 

488 757 

3049 42677 

2220 6059 

31498 116740 

1134 7579 

17100 56064 

94 621 

29 329 

526 4011 

77 138 

10 97 

1 2 3 4 5 

34. Lakshadweep 74 o 74 

35. Pondlcheny 877 11 677 

Total 764709 181351 781208 

Exemption In Property Tax to Em ....... 

134. DR. LAXMINARAYAN PANDEY: WID the Mtnleter 

of HOME AFFAIRS be pleased to atate : 

(a) whether the various embassies based In New 

Delhi are given exemption in property tax by the 
Govemment; and 

(b) if so, the reasons alongwlth the total loss 

of revenue incurred by the Govemment thereon as on 

date? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) -.., 

Sir. Embassies of variou8 countri.. situated in New DeIhl 
are exempt from payment of property tax on account of 
the Government of India's obligations under the Vienna 
Convention on Diplomatic Relation., 1981. The Govern-
ment does not lUffer any loa on this account as similar 
exemption Is given to the Indian embassies in foreign 
countries by the Govemment of the host Sta .... 

[English} 

Cuetodlal Death 

135. SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) the total number of custodial death reported by 
the National Human Rights Commission (NHRC) during 

each of the last three years as on date, ~te-wise and 
UT-wlse; 

(b) the action taken by the G9vemrnent againat 
erring officials; 
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(c) the compensation paid to the next of kin of each 

custodial death victim, State-wiae; and 

(d) the steps taken by the Gcwemment to stop luch 

custodial death in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) As 
per the reports received by the National Human Rights 

Cornrniaeion (NHRC) from StatealUnlon Territories, a 

Statement-I Indicating the number of custodial deaths for 

the years 2003-2004. 2004-2005 and 2005-2006 il 

enclosed. 

(b) Law and Order il a State subject. The 

NHRC, however, makes recommendations to the State 

Govemments concemed to take disciplinary action; 
which include prosecution as well as compensation, 

against the errant officers Involved In custodial deaths, 

wherever their guilt has been established after Inquiry by 
NHRC. 

(c) As per the reports received by the NHRC. the 

State-wile details of compensation awarded to the 

dependents in each custodial death C8I8 Is given in the 

enclosed Statement-II-A and II-B. 

(d) The NHRC has laaued guidelines to all State 

GovemmentslUnion Territoriel to Infonn the Commission 

of Incidents of custodial death within 24 hours of Its 

occurrence. The CommIslion recommends dilCipiinaryl 

departmental action .. well .. initiation of prosecution 

against the delinquent police offIclall In 01... where 
prima-facie caN of cuatodial violence It 8ltabHlhed. 

The Chairperson and Members of the NHRC during their 

visit to the StateslUnlon Territories. always emph8llze 

upon state functionaries the need to curb the occurrence 

of custodial deaths. Beside.. the Comrniaion from 
time to time, while dlspoaing of C8H8 of custodial 

death., make. appropriate observations to the State 

authorities to prevent recurrence of such custodial deathe 

in future. 

Statement showing Custodial Deaths reporled to NHRC from State GovemmenmlUTs 
during the years 2003-2004 to 2005-2006 

State 2003-2004 2004-2005 2005-2006 

PC· Total PC· JC· Total PC· Total 

2 3 4 5 8 7 e 9 10 

Andhra Pradesh 10 114 124 13 118 129 11 134 145 

Arunachal Pradesh 2 3 2 2 1 1 

Assam 8 18 24 4 11 15 7 27 34 

Bihar 9 139 148 3 150 153 1 246 247 

Goa 4 4 4 5 

GuJarat 20 37 57 15 54 89 20 52 72 
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1 2 3 4 5 6 7 8 9 10 

Haryana 2 49 51 2 49 51 4 58 62 

HImachal Pradesh 2 2 5 5 5 5 

Jammu and Kashmir 1 1 

Kamataka 4 52 58 9 61 80 6 87 72 

Kerala " 51 55 6 51 57 5 44 49 

'Madhya Pradesh 3 30 33 2 49 51 4 44 48 

Maharaahtra 32 148 180 23 138 161 20 115 135 

Manipur 

Meghalaya 3 3 6 2 6 8 4 4 

Mlzoram 2 2 

Nagaland 

Ori ... 1 52 53 3 39 42 2 42 44 

Punjab 7 81 88 6 65 71 6 100 106 

Rajasthan 5 45 50 50 50 7 60 67 

Slkklm 

Tamil Nadu 12 106 118 9 ·98 107 7 101 108 

Trlpura 4 5 4 5 

Uttar Pradesh 18 199 217 7 219 226 18 259 277 

West Bengal 13 43 56 11 64 75 8 76 84 

Andaman and Nlcobar 2 2 
Islands 

Chandlgarh 4 4- 1 3 4 3 3 

Oadra and Nagar 

Havell 
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1 2 3 4 5 6 7 8 9 10 

Da,nan and Diu 

Deihl 3 22 25 5 27 32 3 29 32 

Lakahadweep 

Pond~rry 1 1 1 

Chhattiagarh 2 42 44 5 26 31 2 52 54 

Jharkhand 3 53 56 5 66 71 4 62 66 

Uttaranc=hal 2 7 9 3 9 12 10 11 

Total CUes 162 1300 1462 136 1357 1493 139 1591 1730 

.pc : Police Custody 

* JC : Judiciat Custody 

Sllltem""-II(A) 

Stat..... COtfIj»fJSIItion awarded by NHRC .in police custody death cases for the period 
from 1.4.2003 to 31.3.2007 

S. StatelUT case No. Amount Awarded Status 

No. (Rs.) 

1 2 3 4 5 

1. Arunachal Pradesh 1. 141212002-2003-CD 50,0001- Complied 

2. BIhar 2. 263J4I1999-2OOQ-CD 50,000/- Complied 

3. 3614( 16)I9S-LD 60,0001- Complied 

3. Gujarat 4. 38181( 1S)I96IlD 1,00,000/- Complied 

4. Haryana 5. 249nl2002-2003-CD 50,0001- Complied 

S. 25431412000-2001-CD 1,00,000/- Complied 

5. Jammu and Kashmir 7. 47519197-98-CD 1,00,000/- Complied 

8. Madhya Pradeeh 8. 1800/1212ooo-2001-CD 20,000/- Complied 
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2 3 4 5 

7. Maharashtra 9. 17811312ooo-2oo1-CD 50,0001- Compiled 

10. 38113(8)198-LD 50,0001- Compiled 

11. 88511311999-20oo-CD 50,0001- 12,6001- complied 

37,5001- proof 
awaited 

8. Ori ... 12. 39811812oo1-2002-CD 1,00,0001- Compiled 

13. 826118197 -98-CD 50,0001- Proof awaited 

9. Uttar PradesH 14. 381241(33)195-LD 1,00,000/- Compiled 

15. 3780124199-2000-CD 50,0001- Complied 

18. 15375124199-2000-CD 1,00,000/- Proof awaited 

17. . 38124/(32)198-LD 1,00,0001- Proof awaited 

10. Delhi 18. 8813OJ97-98-CD 1,00,0001- Complied 

11. Jharkhand 19. 38141(38)198-LD 50,000/· Complied 

Total 13,20,0001-

S"""""'-II(B) 

Sta,..... co"",."..tion awarded by NHRC in judicial custody death cases for the period 

from 1.4.2003 to 31.3.2006 

S. StatelUT Case No. Amount Awarded Status 
No. (Re.) 

2 3 4 5 

1. Arunachal Pradesh 1. 919/1J200Q-2001-CD 50,0001- Complied 

2. Bihar 2. 24351412000-01-CD 1,00,000/- Complied 

3. Gujarat 3. 18318197 -98-CD 1,00,0001- Request for review 

under conelderatlon 
of the Commlalon 
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2 3 4 6 

4. Madhya Pradesh 4. 8211212OO1-2oo2-CO 50,0001- Complied 

6. Maharuhtra 6. 84OI13f20Q2-2OO3-CO 60,0001- Complied 

6. Rajuthan 6. 246120I2OO3-2004-CO 50,0001- Request for review 

under consideration 

of the Commission 

7. Tamil Nadu 7. 30122197-96-00 1,00,000/- Complied 

8. Uttar Pradesh 8. 4137312~OOO-2001-CO 50,000/- Complied 

9. 916112498-99-CO 1,00,0001- Complied 

10. 523712412000-01-CO 1,00,0001- Complied 

11. 3838112412oo1-02-CO 60,0001- Complied 

12. 619412412oo0-01-CO 1,00,0001- Complied 

13. 99712411999-2000-CO 20,0001- Complied 

14. 2799312412oo1-02-CO 25,0001- Complied 

15. 2014312412oo2-03-CO 50,000/- Complied 

9. Delhi 16. 10313012001-02-CO 50,0001- Complied 

10. Chhattisgarh 17. 43/3312001-02-CO 1,00,000/- Complied 

Total 11,45,0001-

Pure ..... of StIItJonery (c) whether the Government has investigated the 

136. SHRI RAGHUNATH JHA : Will the Minister of 

HOME AFFAIRS be pleased to state : 

matter and start purchasing those itema whose rates have 

been found to be lower in Kendriya Bhandar with 
Immediate effect; 

(a) whether the Government purchased stationery 

and other Items under Rules 146 and 148, GFRS-2oo5 

from NCCF at much higher rates than the rates prevailing 

In the Kendrlya Bhandar; 

(b) If so, the reasons therefor; 

(d) if so. whether the provisions of new GFRS-200s, 

do not exclude purchases'from Kendrlya Bhandar; 

(e) If so, the reasons for not purchaSing from 

Kendriya Bhandar; 
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(f) if so, whether similar information with regard to 

purchases under Rules 145 and 146 of GFRS-2005 

pertaining to Delhi Police and all other establishments 

f~ling under the Ministry; 

(g) If so. the details thereof; and 

. (h) the similar details in respect of purchasea by 

Intelligence Bureau, CRPF, ITBP, BSF and other offices 

under the Ministry? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS. (SHRI MANIKRAO HODLYA GAVIT) : (a) 

and (b) The rates of stationewry items vary on account of 
qualIty, brand, size etc., and 88 such, a meaningful 

comparison of rates is possible only after these factors are 

taken into consideration. There h~, however, n8\/'8r been 

any apprehension about the rates and quality of goods 
belns) supplied by NCCF. 

(c) to (e) The provisions of new GFR, 2005 do not 

exclude purchases from Kendriya Shandar. this Ministry 

is not averse to procuring stationery Items from Kendriya 

Shandar If they fulfill the parameters laid down in the GFR, 

2005. 

(f) to (h) The information Is being collected and will 

be laid on the Table of the House. 

[Translation} 

Export-Proceealng Zone. 

137. SHRI GIRIDHARI YADAV : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atate : 

(a) the details of locations where Export ProceHing 

Zones, Special Economic Zones, Foreign Trade Zon88 and 
Agro Export Zones are functioning In the· country 

particular1y in Bihar; 

(b) the activitiea carried out by thHe Zones during 

the last three years; 

(c) whether these Zones are not functioning as per 

their targets; 

(d) if 10, the reasons therefor; 

(e) whether the Govemment has conducted any 

survey In this regard; and 

(f) If ao, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) No Export Pl'OC:8MIng 

Zone of Foreign Trade Zone schemes are in operation at 
present. Presently no Special Economic Zones are 

functioning In Bihar. Only one Agri Export Zone (AEZ) for 
Litchi. Vegetables and Honey has been notified in Bihar. 

A Statement giving state-wise details of Special Economic 

Zones and . Agri Export Zons notlfied In the country I. 

enclosed. 

(b) 135 farmers have been Imparted training and a 

pack house has already been commissioned there. During 

the current year area uncler litchi cultivation wouid be 
expanded to 1300 acres and 10000 farmers are likely to 

benefit from this AEZ. 

(c) to (f) The exports of Litchis from the AEZ have 
Increased from 152 Mra In 2002-03 to approximately 900 

Mrs In 2005-06. Government has constituted a Peer 

Evaluation· Committee for evaluation of the AEZa. 

S. 

No. 

1 

1. 

2. 

3. 

Statement. gMng .tate-wiN details of Sa. and 

Agri Export Zone. notified In the countf)' 

State No. of notified No. of Notified 

SEls AEZs 

2 3 4 

Andhra Pradesh 18 5 

Assam 

Bihar 1 
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1 2 3 4 

4. Chandlgarh 

5. Gujarat 9 3 

6. Haryana 2 

7. Himachal Pradesh 1 

8. Jammu and Kashmir 2 

9. Jharkhand 1 1 

"0. Karnataka 10 4 

11. Kerala 6 2 

12. Maharuhtra 8 8 

13. Madhya Pradesh 3 5 

14.0ri ... 1 

15.. Punjab 3 

16. Rajasthan 2 2 

17. Sikkim 2 

18. Tamil Nadu 14 4 

19. Trlpura 

20. Uttaranchal 4 

21. Uttar Pradesh 5 4 

22; West Bengal 4 6 

Total 82 60 

[English] 

Export of Marine Product. 

138. SHRI DALPAT SINGH PARSTE : Will the Mln .... r 

of COMMERCE AND INDUSTRY be pleased to state : 

(8) the .total quantity and value of marine products 
8lCpOrt~ during the last three yea,.; 

(b) the total quantity and value 0' marine products 

exported to South East Asian Countries alongwith their 
names during the' same period; and 

(c) the details of the specific export incentives which 

are being given to exporte,. of marine products? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND fNDUS-

TRV (SHRI JAIRAM RAMESH) : (a) The total quantity and 
vlaue of marine products exported during the last three 

years i8 a8 under:-

Export of Martne Products from India 

2005-06 2004-06 2003-04 

Quantity (Ton.) 512164 461329 412017 

Value (Rs. Cr.) 7245.30 6646.69 6091.95 

USS (Million) 1644.21 1478.48 1330.78 

(b) The total quantity and value of marine products 
exported in South East Asian countries along with their 
names during the last three years Is as under: 

Export of Marine Products to South East Asian 
Countries 

Q : Quantity In M T, V : Value in Rs. erore, $ : US Dollar 

MIllion. 

Country 2005-06 2004-05 2003-04 

2 3 4 

Malaysia Q: 13645 14046 12019 

V: 161.29 148.26 68.60 

$: 34.38 32.84 15.00 

,. 
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2 3 4 1 2 3 4 

Thailand a: 18320 10706 8174 Myanmar a: 30 39 0 

V: 119.44 84.80 115.32 . V: 0.30 0.28 0.00 

$: 26.99 18.81 25.04 $ : 0.07 0.07 0.00 

Singapore a: 5295 9588 5886 
Total Q: 60140 83842 50870 

V: 100.00 113.65 87.96 
V: 585.85 828.83 545.77 

$: 22.88 25.33 19.20 
$: 132.70 139.77 119.13 

Vietnam Q: 4769 4610 5835 
(c) Export incentive schemes for marine products 

V: 90.81 103.53 147.29 are:-

$: 20.49 23.18 32.27 (i) Duty Exemption Scheme, 

Korea Rep. of Q: 11550 17445 111.94 (II) Duty Drawback Scheme, 

V: 72.45 102.27 87.60 (iii) Export Promotion Capital GOOds Scheme. 

$: 18.39 22.88 14.73 [TraM/ation) 

Taiwan a: 8144 6086 72.34 Textile Induatry In 0rI ... 

V: 45.74 46.38 50.34 139. SHRIMATI SANGEETA KUMARI SINGH DEO : 

$: 10.37 10.34 11.00 Will the Minister of TEXTILES be pleased to ltate : 

Indonesia a: 132 883 272 (a) whether the Government Is aware that the textile 
Industry In some of the States including Oriesa Is facing 

V: 4.45 27.97 7.96 difficulties/crises; 

$ : 1.02 8.13 1.74 (b) If so, the details thereof Indicating the reasons 

Philippines Q: 3.29 434 257 
therefor, State-wise and Union Territory-wise: and 

(c) the steps taken by the Government in this 
V: 1.24 1.82 0.70 

regard? 

$: 0.28 0.40 0.15 
THE MINISTER OF STATE IN THE MINISTRY OF 

Brunei Q: 27 28 0 TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (c) The 
Indian textiles industry Is on • growth path, and 

V: 0.14 0.08 0.00 during the recent past it has been able to attract 

Inveetmentl, Increase the pace of modernization and 
$: 0.03 0.01 0.00 

technological upgradation, and additional create 
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employment opportunitl ... In organized and decentralized 
sectors. Steps taken by the Government for the develop-

ment of Industry Include:-

(I) Rationalisation of the fiscal duty structure to 

attract Investment and modemization; 

(II) Strengthening of the Technology Upgradation 

Fund Scheme (TUFS) and Ita extension to the 

decentralized power100ma and handlooma eec-
tors; 

(III) De-reeervationof woven readymade garments, 
knitting, and hosiery from the ambit of SSI Sector 

to achieve economies-of-scale; 

(Iv) Initiating the Scheme for Integrated Textiles 

Parks (SITP) by merging two schemes viz.; 
Apparel Park for Export Scheme and Textile 

Centre Infrastructure Development Scheme 

(TCIDS). to develop Infrastructure at potential 

growth cent .... ; 

(v) Adoption of a cluater baled approach to 

strengthen handicrafts and handlooma cluaters; 

(vi) Establishment of yam depots throughout the 

country to make available raw material to 

weavers at affordable prlcee; 

(vii) Strengthening the Technology Mission for Cot-

ton to improve the productivity and quality of the 

cotton, which 18 the main raw material for the 

textiles Industry; and 

(viii) Announcement of a comprehensive National 

Jute Policy to promote the holistic growth of the 

Jute sector. 

(Eng/ish) 

140. SHRI E.G. SUGAVANAM : win the Minister of 

COMMERCE AND INDUSTRY be pleased to ltate : 

<a) whether the Government haa any proposal to set 

up Indian Tea Centres In various countries; 

(b) If 80, the details and Its main functions thereof; 

(c) whether the Government haa any proposal to 

host Intematlonal Tea Festival In the country; 

(d) If 80, the details thereof; and 

(e) the .tepa taken by the Govemment to 

promote the production, tale and research on tea In the 

country? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF ~ERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) No, Sir. 

(b) Does not arile. 

(c) and (d) The Govemment proposes to organize a 

Tea Festival in Koikata around November, 2007. The 

International Tea Convention will be ahowcaslng AIAm 
teu and other Indian teu which are distinct In chanIcter 
and quality. The Convention will be held over a pet10d two 

and half days covering Business Sessions alongwlth 

Exhibition. 

(e> In order to promote production and productivity 

of tea In the country, Tea Board Is already Implementing 

a number of plan schemes for development of the sector 

under which ftnanclalllechnical assistance Is provided to 

the tea Industry. In addition, Government has aleo 

approved setting up of a Special Purpose Tea Fund for 

financing replantatlorVreJuvenation activities aimed at 
Improving the age profile of old tea bushel. SlrnillUty, In 

order to boost the export of tea from India, the Government 
has taken vartous meuu .... , which Include conducting 

promotional actIvItIeI In the foreign matbIa and also' 

lending promotional aupport to India tea exporters In 
their market efforts by way of participating In Inlematlonal 

and/or specialized fairs and exhlbltlona, Buyer Seller 

Meets, Media publicity, field 88q)I1ng at Ipectalty atores 

and/or principal mark ... , etc. For promotion of tea 
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research. Tea Board Is .. ready implementing a Plan 

Scheme during the X Plan period under which financial 

assistance is also extended to privatE! research institutes 

for carrying out tea research activities. Tea Board also 

has Its own Tea Research Centre at Kurseong wherein 

field as well as laboratory experimentations are carried 

out on specialized topics of replantation. young tea 

management, crop physiology. clonal selection. bio-

pesticides, etc. The Centre also publishes a number of 

scientific papers and technical bulletins as part of transfer 

of technology besides undertaking advisory vlalts to tea 

estates. 

[Translation] 

sua for Export 

141. SHRI THAWAR CHAND GEHLOT : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

<a) whether any scheme concemlng Special Eco-

nomic Zones (SEZs) has been Introduced for enablng 

international competition in export; 

(b) If so, the details thereof; 

(c) the details of the incentive schemes started 
under this acherne and the profit earned by implementing 

these schemes and· the amount of profit earned by States 

during the last three years till date alongwith their names; 

and 

(d) the places in the country, especially in Madhya 

Pradeth where SEZs have been set up/are proposed to 
be set up? 

THE MINISTER OF STATE IN THE DEPARTMENT"OF 

COMMERCE, MINISTRY OF COMMERCe AND INDUS-

THY (SHRI JAIRAM RAMESH) : (a) to (c) Yea. Sir. The 

Special economic Zane Act containing special fiscal 

incentives for developers and SEl Units was paaaed by 

the Parliament In May 2005 and received the Presidentlal 

usent on 23rd June 2005. The SEl Act, 2005. lupported 

by SEl Rules have come into force from 10th February. 

2006. The primary objectives of the SEZ Act are generation 

of additional economic activity; promotion of exports of 

goods and services; promotion of investment from 

domestic and foreign sources; creation of employment 

opportunities and development of infrastructure facilities. 

(d) SEla have been approved to be setup in 17 
States and 2 Union Territories. In Madhya Pradesh there 

is a functional SEZ at Indore and 3 new SEZs are being 

set up at Indore and Gwalior. 

[English] 

Development of Primitive Trlbel 

142. SHRI ANANTA NAYAK : Will the Minister of 

TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has introduced any 

scheme for the development of primitive tribes In the 

country; 

(b) If so, the details alongwith the Statea where 

these tribes are living; and 

(c) the allOcation made to those Stat .. during the 

last three years for the clevelopment of theae trtbes? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) : (a) Yes, Sir. 

(b) and (c) The Ministry hu been implementing a 

Central Sector Scheme of Development of Primitive Tribal 

Groups since 1998·99 for overall development of 75 tribal 

groups categorized a,Prlmitlve Tribal Groups spread over 

17 State. and on. Union Territory. Under the scheme. 

various activities such as infrastructure development, 

income generating programmes, lneu~nce coverage, 

support to aelf help groups, agricultural development. 

health-care programmes and educational development, 

etc. are funded. lnaurance coverage to head of each PTG 

family II being provided under the ICheme of Janashree 

SIma Yojana of Ute Insurance Corporation of India. 
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The State-wise detalle of funda releued under the 

scheme during lut three yea,.. are given In the enctosed 

statement. 

Statement 

Detlll,. of funds released during Ia.t three years 

uncler the .cherne of Development of Primitive 

Tribal Groups 

(RI. In Iakha) 

SI. Name of the Stat.. 2003-04 2004-05 2005-06 

No. 

2 3 4 5 

1. Andhra Pradeah 248-416 252.346 264.152 

2. Bihar 0.000 5.000 10.000 

3. Chhattlegarh 121.460 284.370 229.480 

4. ~ujarat 40.000 125.000 149.790 

5. Jharkhand 197.667 323.359 360.526 

6. Karnataka 62.472 25~000 94.799 

I 

7. Kerala 0.000 15.000 5.500 

8. Madhya Pradesh 357.700 320.000 460.92'-

t. Mahara.htra 301.117 128.029 157.949 

10. Manlpur 0.512 21.548 2.500 

2 3 4 5 

16. Uttlr Pradesh 0.000 2~500 0.000 

17. Uttaranchal 0.000 33.630 7.100 

18. Andaman and Nicobar 0.000 200.000 0.400 

Ielands 

Grand Total 1612.994' 2106.265 2277.414 

AdoptIon of ChDdrwn 

143. SHRI K.C. PALLANI SHAMY : Will the Minister 

of WOMEN AND CHILD DEVELOPMENT be pl .... d to 

state: 

(a) the norms laid down for adoption of children In 

~ country; 

(b) whether the Government hal any propouJ to 

make some changea and to aimplify the child adoption 

nom; 

(e) If 80, the details thereof; 

(d) whether the Government has any propoaaJ to 
give more sops to the adopted parente and to Ie ... n their 

loclal burden; 

(e) If 10, the details thereof; and 

(f) If not, reaaone therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

11. Orilla 169.600 55.000 92.598. WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

RENUKA CHOWDHURY) : (a) The Government of India 
12. Rajuthan 

13. Tamil Nadu 

14. Tripura 

16. W ... Bengal 

10.000 78.000 62.000 

10.000 176.500 197.969 

85.000 29.813 111.150 

11.050 53.170 70.600 

hu notified Guideline. for In-country adoption which lay 

norms and procedure. to be followed for adoption of 
abandoned, destitute or orphaned children within the 

country. Theee guidelines are available on the webeIte 
www.adoptlonlndla.nlc.ln of Central Adoption Reeource 

Agency (CARA). 
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(b) and (c) The Guidelines for In-country adoption-

2004 were notified to streamline procedures and ensure 
uniform adoption practices across the country. However, 

Govemment of India Is open to suggestions for further 

simplification of procedures. 

(d) to (f) All such proposals are considered on merit 

by Govemment of India based upon the principal of 

providing maximum benefits to the society while keeping 

in view the burden on State exchequer and availability of 

funds. 

ComputerlHd Finger Print SYltem 

144, SHRI MILIND DEORA : Win the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the Deihl Police has acquired a new 

finger print based Computerised Remote Identification of 

Suspects (CRIS) System to facilitate instant Identification 

of criminals as reported in the Times 01 India. dated 
December 23, 2006; 

(b) the manner in which such system is likely to be 
benefited for Deihl Police; 

(c) the cost of this system; 

(d) whether the Government proposes to install the, 

said system in other Police Departments of the country; 

and 

(e) the time by which it is likely to be installed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a> Yes, Sir. 

Delhi Police has installed Computerized Remote Identifi-

cation of Suspects (CRIS) system In one Police Station 

each in nine Districts in the first phase as a RiJot project. 

(b) Delhi Police is likely to be benefIted by the 

system in the following manner:-

(i) It will facilitate effective and efficient manage-

ment of Identity of suspects/criminals; 

(Ii) Check the falae demographic details, such as 

name, address etc. as fingerprint Is the estab-
lished unique identification; 

(ill) Help In speeding up crime investigation and 

verification of fingerprint on almost real time 

baals; and 

(Iv) Help In verifying the fingerprint data at police 

station level itself at all times. 

(c) The total cost of server including hardware and 

software is Rs. 5,65,019/- plus taxes and the cost of client 

software/system is Rs. 55,000/- each plus taxes. The 
existing computers available under Common Integrated 
Police App!lcatlon Project are being used. 

(d) and (e> Inatallation of Computerized Remote 
Identification of suspects (CRIS> system in States comes 
under the purview of the respective State Govemment. 

{Tl'8IJs/atJon] 

NIFT Centrel 

145. SHRI SANTOSH GANGWAR : Will the Minister 
of TEXTILES be pleased to state : 

(a) whether the Govemment proposes to open 

extension centre. of National Institute of Fashion 
Technology (NIFT) In the country especially In the Uttar 
Pradesh; 

(b) if so, the details thereof, State-wise and location-
wise; 

(c) the time by which these centre. are likely to be 
made functIonal; 

(d) the number and details of t~ proposals 

received from State Govemments for opening NIFT centre 
during the last three years, State-wise; and 

(e> the details of proposals cleared out of them 
Indicating the reasons for non-clearance of the rest of the 

proposals? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) A centre of 
National Institute of Fashion Technology (NIFT) hal been 
set up in the State of U.P. recently. 

(b) The detalla of proposals received from other 

States Is given in the enclOHd statement. 

(c) The Centre at Rae BareII, U.P. will start 

functioning from academic year 2007.()8. Status of other 

proposals from States is given In the Annexure. 

(d) and (e) The Details are given in the enclosed 

Statement 

Statement 

The details of proposal nJCeIvfIcI from State Govemments and tMir ",..", statue 

S.No. Proposal Received from 

1. Proposal received from Govemment of Bihar for 

setting up of NIFT Centre in Bihar 

2. 

3. 

4. 

5. 

Proposal received from Government of Punjab for 

conversion of Northem India Institute' of Fashion 
Technology (NIIFT), Mohall into a National 

Institution of Fashion Technology (NIFT) at 

Mohali 

Proposal received from Govemment of Allam for 

opening of NIFT Centre at Guwahatl 

Proposal from Govemment of Kerata for setting up 

of NIFT Centre in Kerala 

Proposal from Govemment of Haryana for setting 

up of NIFT Centre at Gurgaon 

(English) 

Development of Plantation 

148. SHRI P.C. THOMAS : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

Status of the Proposal 

Proposal was not initially accompanied with firm 

commitment towards financial and Infrutructure support. 

The commitment of State Government has sinee been' 
received. 

Commitment of Govemment of Punjab for deficit land and 

funds Is awaited. 

The proposal Is not accompanied with commitment 

regarding financial and infrastructure support from the 

State Govemment. 

Commitment of Govemment of Kerala for full funding 

support not yet received. 

In view of the then policy for opening of new Centre on 

account of ongoing strengthening and consolidation 

exercise of the existing Centres, the proposal did not find 

favourable consideration. 

(a) whether a RI. 3500 erore project has been 
envisaged for the development of Rubber, Tea, Coffee, 

Spices and Vanilla plantation; 

(b) If 10, the detail. thereof; and 
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Cc) the funds out of It is likely to be spent in 

Kerala? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : Ca) No, Sir. 

(b) and (c) Do not arise-. 

Oranta for ComputerlzaUon by 
World B8nk 

147. SHRI PARSURAM MAJHI : wm the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleated to 

state: 

Ca) the detalle of the grants given by the Department 

for International Development/Wot1d Bank for computerize-

tIon of _ Human Reeouree Management System In ,the 
country eepeclally In, OrlAa during the last three years, 

State-wiee; 

(b) the epecific work done by the utilization of 
such fund during each of the lut three years, State-wise; 

and 

(c) the total amount .pent in that State out of the 
grants received In these years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMEt>:IT CSHRIMATI D. 

PURANDESWARI) : (a) The Department has not given any 

grants for International Development! World Bank for 

computerization of Human Resource Management System 

to any State in the country. The Department Is Implement~ 

ing Technical Education Quality Improvement Progr8(l1me 

of Govemment of India through World Bank ualetance In 

13 States in which the State of Orilla Ie not included. 

(b) and (c) Do not arise. 

ChIIlk Mining 

148. SHRI MADHUSUDAN MISTRY:· Will the Minister 

of MINES be pleaHd to state : 

(a) the name Of States In which chalk Is av8llable; 

(b) whether marginal Ieouretlfarmera are engage 
in the chalk mining actMtIee in the country; 

Cc) If 10, whether the Govemment of Gujwat 

and made a propoeal to conelder chalk .. a minor 
mineral; 

(d) If so, the details thereof; and 

(e) the action taken so far by the Union Govemment 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY Of: 

MINES (DR. T. SUBBARAMIREDDY) : (a> Minerai chalk 

Is available In the State of Gujaral 

(b) No such figures are maintained by the Central 
Goyemrnent. 

(c) to (e) Govemment of Gujarat had eent a propoul 

to consider chalk as a minor minerai which II under 

consideration of the Central Govemment. 

Committee on Recommendation. of 

s.char CommIttH 

149. SHRI SURAVARAMSUDHAKAR REDDY: 

SHRI C.K. CHANDRAPPAN : 

SHRI HANSRAJ G. AHIR : 

SHRI BRAJA KISHORE TRIPATHY : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

<a) whether _ Committee was constituted to prepare 

an action plan on Sachar Committee', recommandatlons; 

(b) if 80, whether the Committee has submtned ill 
report to the Govemmant; 

(c) If 80, the details thereof; and 

(d) the action taken by the Government on the 

~tIon. of the said Committee? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (d) A High Level CommIttee was 

constituted on 4.12.2006 by the Ministry of Human 

RMource Development to prepare an action plan to 

Implement the recommendationl on education contained 

In the Report of the Juatice Rajlnder Sachar Committee. 

The High Level Committee of this Ministry In Its report 

.ubmltted on 31 at January 2007 has given varioul 

recommendationl like opening Kasturba Gandhi Balika 
VldyaJay .. and Upper Primary Schools for girls only, in 

Muslim Concentration BIockaIUrban. Areas, coverage of 

willing Mada ..... and Maktabs by Sarva Siksha Abhiyan, 

appointment of more women teachers in co-educatlonal 

echoola, encouragement of teaching in Urdu medium, 

..."ilhment of multicultural schools, gir1a hostels, Block 

lnatitut .. of Teacher Education, linking of open and 

distance leamlng and vocational education with Madarsaa, 

expan.1on of AJlgarh MusHm University, Maulana Azad 

National Urdu University etc. Resources pennltting, the .. 

recommendations would be considered al and when the 

XI Five Year Plan Is finalized. 

ANochilm for sua 

150. SHRI JYOTIRADITYA M. SCINDIA : Will the 

Mini8ter of COMMERCE AND INDUSTRY be pleued to 

state: 

(a) whether the ASSOCHAM has put fo':Ward any 

acheme and strategy for creating Special Economic Zones 

with Jnvolvement of farmers in the industrialization process 

through SEZa; 

(b) if 80, the details thereof; and 

(c) the respon.. of the Government and reaction 

thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) ,nd (b) Ye., Sir. 

'ASSOCHAM haa submitted recommendations on varloua 

issues relating to Special Economic Zon .. (SEZs). The 

recommendations with regard to Involvement of farmers 

include setting up of a high powered committee for 

formulation of policy on land acquisition and rehabilitation; 

setting up SEls on soils having low biological potential 

for farming and offering stake to farmers by way of 
shareholding in the proposed project. 

(c) As regards the nature of land used for SEls, 

the State Govemments have been advised that in case 

of land acquisition for Special Economic Zones. first 

priority should. be for acquisition of waste and barren 

land and If n8C8IIary single crop agricultural land could 

be acquired for the SEls. Other recommendations with 

regard to involvement of farmers relate to rehabilitation 

policy and a revised National Rehabflltatlon Poilcy is 
currently under consideration of the Govemment. 

RaMming of SSA 

151. SHRI ADHIR CHOWDHURY: 

SHRI UDAY SINGH: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether tt.e Govemment has decided to rename 

the Sarva Shiksha Abhiyan (SSA) as the R~riya Shlksha 

Mission (RSM); 

(b) if 80. the facts thereof; 

(c) whether the Govemment has given exact 

position and ranking of States in the succeuful Implemen-

tation of the SSA; 

(d) if so. the details in this regard; and 

(e) the ateps taken by the Government to encourage 

those Sta," which are not achieving the targets In 

implementation of the SSA? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) and (b) A proposal is under consideration. 

,. 
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(c) and (d) To asses progress of States and Union 
Territories towards the goal of Unlversalisation of Elemen-
tary Education (UEE). an Educational Development Index 
(EDI) has been developed to rank StateslUTs against key 
parameters of elementary education. The State-wise 
ranking is given in the enclosed statement. 

(e> Systematic monitoring mechanisms are in place 
under the SSA in which quarterly financial and physical 

progress reviews are undertaken. In addition. capacity 
building of StateslUTs through training and workshops has 
been undertaken. especially in components in which some 
States are performing weU. 

S.tement 

Education Development Index (EDI) and Ranking 
MnOn(J StIItNlUT. 

SI. Name of StateIUT 
No. 

Cornpoeite [Primary Level 
(PL)+Upper PL] 

EDI 

1 2 3 

1. Andaman and Nioobar 0.568 
Islands 

2. Andhra Pradesh 0.854 

3. Arunachal Pradesh 0.458 

4. Asaam 0.490 

5. Bihar 0.327 

8. Chandigarh 0.890 

7. Chhattisgarh 0.559 

8. Daman and Diu 0.592 

9. Delhi 0.707 

10. Dadr. and Nagar Haveli 0.538 

Rank 

4 

20 

8 

33 

30 

35 

5 

22 

17 

2 

24 

1 2 

11. Goa 

12. Gujarat 

13. Harayana 

14. Himachal Pradesh 

15. Jharkhand 

18. Jammu and Kasmir 

17. Kernataka 

18. Kerela 

19. Lakshadweep 

20. Madhya Pradesh 

21. Maharashtra 

22. Manipur 

23. Meghalaya 

24. Mizoram 

25. Nagaland 

28. Orissa 

27. Pondioherry 

28. Punjab 

29. Rajasthan 

30. Sikklm 

31. Tamil Nadu 

32. Trlpura 

33. Uttar Pradesh 

to ac_tioM 124 

3 4 

0.588 18 

0.830 13 

0.568 23 

0.668 7 

0.435 34 

0.597 16 

0.674 6 

0.708 1 

0.850 10 

0.512 29 

0.835 12 

0.5~ 21 

0.534 26 

0.860 

0.533 27 

0.512 28 

0.700 4 

0.608 14 

0.583 19 

0.635 11 

0.701 3 

0.53~ 25 

0.482 31 
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1 2 3 4 

34. Uttaranchal 0.805 15 

35. west Bengal 0.467 32 

Source: Flash Statistics by National University of Educa-

tional Planning and Administration (NUEPA). 

Sh0rt8ge of OUIIllty Faculty In lIMa 

152. SHAI JUAL ORAM : 

SHRI KAILASH MEGHWAL : 

Will the Mlnlater of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Indian Institutes of Management 

(liMe) in the county are facing acute shortage of quality 

f.culty; 

(b) If so, the details thereof alongwtth the reasons 

therefor; and 

(c) the stepa taken by the Govemmentto ensure the 

high quality teaching staff in the liMa? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) Indian Institutes of Management 

(liMe) In the county are facing shortage of quality 

faculty. 

(b) and (c) A rigorous recruitment procedure Is 

being administered at the Indian Institutes of Management 

(IIMs) to recruit the competent faculty with high educational 

background and sufficient experience from industry as well 

as from academic Institutions. There is general shortage 

of good Ph.Ds. in the country, therefore, some inetitutes 

face dlfflCuhies in getting quality faculty In critical functional 

areu. Aggressive fast track faculty recruitment strategies 

to attract and retain competent faculty and also to reduce 

or avoid attrition, Increasing the Intake of Fellow 

Programmes, Inviting vlaltlnwadjunct faculty In specialized 

areas are some of the stepa suggested to eneure high 

quality teaching staff In the liMa. 

[Translation] 

Human Trafficking 

153. SHRI TEK LAL MAHTO : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of HOME AFFAIRS e pleued to 

state : 

(a) whether India Is In the monitoring list of 139 

countries involved in human trafficking under a ~pecial 

American legislation enacted In 2003; 

(b) if so, the reaction of the Govemment thereto; 

(c) the details of cases of human trafficking reported 

In various States during each of the last three years; 

and 

(d) the action taken by the Govemment during the 
last three years to check human trafficking and the details 

of outcome in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a> 

As per the -VIctim of Trafflct<ing and Violence Protection 

Act of 2000· of the United States,' the US Govemment 

submits every year the Trafficking in Persons (TIP) Report 

on efforts of countries woridwide to eliminate trafficking In 

persons. In the TIP Report 2006, India has been placed 

In the category Tier 2 Watch List alongwith 31 other 

countries. 

(b) The Govemments of India's position is that the 
US has a practice of issuing global reports on a wide • 
variety of subjects which, by their very nature are based I 

on their viewpoints and preconceptions. On the subject of 

trafficking In persons, 88 with other areas, the Govemment 

of India rejects judgmental and prescriptive approach by 

a foreign Govemment. 
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(c) The details of cue. of human trafftcklng 1 2 3 4 5 
reported In various Statal during each of the last three· 

years II given In the enclosed Statement-I and II. 12. Karnataka 1381 1170 1241 

(d) Government II fully alive to and concerned 13. Kerala 159 188 225 
with the problem of human trafficking and II taking 

several measure •• in concert with the State Governments 14. Madhya Pradeeh 33 23 19 
for prevention and control of crime of trafficking as 

well as measures for rehabilitation of victims. The 15. Maharuhtra 179 309 222 

Union Government has adviaed all the State Governments 18. Manlpur 0 0 1 
to deal with the crime of trafficking In a holistic 
manner and to evolve an effective and comprehensive 17. Meghalaya 1 0 1 
~ encompaI8ing reecue, relief and rehabilitation of 
victims besidea taking deterrent action ag8inat the law 18. Mizoram 0 5 
violators. 

19. Nagaland 4 4 
sr.,.",.,.,., 

2O.Orieaa 11 22 29 
Cases Registered under Immoral r,.ffIc (P) Act 

during 2003-2006 21. Punjab 54 32 58 

, 
22. Rajuthan 51 79 115 

S.NG. StateAJT 2003 2004 2005 
23. Slkkim 1 1 0 

1 2 3 4 5 
24. Taintl Nadil 2839 3022 2777 

1. Andhra Pradesh 349 405 881 
26. Tripura 0 0 0 

2. Arunachal PradHh 0 . 0 0 
28. Uttar Prade8h 47 44 31 

3. Aaam 22 28 25 
27. Uttaranchal 0 4 0 

4. Bihar 9 24 28 
28. Weet Bengal 152 121 74 

5, Chhattlegarh 7 9 8 

6. Goa 25 28, 38 
Total (Stat.) 6445 5811 6742 

7. GUjarat 74 33 69 29. Andaman and Nicobar 0 0 0 
lalande 

8. Haryana 57 82 85 
30. Chandlgftrh 4 9 9 

9. Hln1IIChaI PradeIh 6 4 4 
31. Dadra ahd Nagar 2 0 0 

10. Jarmau Md Kashmir 2 11 3 Havell 

11. Jharkhand 8 3 13 32. Daman and Diu 0 1 1 
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1 2 3 4 5 1 2 3 

33. Deihl 48 123 151 13. Kerala 79 

34. Lakshadweep 0 0 0 14. Madhya Pradesh 23 

35. Pondicherry 13 4 5 15. Maharuhtra 172 

Total (UTa) 85 137 166 16. Manlpur 0 

Total (Ali-India) 5510 5748 5908 17. Meghalaya 0 

18. Mlzoram 0 
Source: Crime In India. 

19. Nagaland 0 
S,.,.",.,.,." 

20. 0rIaaa 1 
cas.. RegiBttmKI under Immoral rraftJc Ptevention 

(I. T.P.) Act upIO June, 2008 21. Punjab 24 

SI.No. StateIUT I.T.P. N:t 22. Rajasthan 77 

1 2 3 23. Slkkim 0 

1. Andhra Pradesh 254 
24. Tamil Nadu 914 

2. ANnachal Pradesh 1 
25. Trlpura 0 

3. Auam 6 
26. Uttar Pradesh 7 

0 
27. Uttaranchal 1 

4. Bihar 

Chhattlagarh 1 
28. west Bengal 25 

5. 

8. Goa 9 Total (States) 2088 

7. Gujarat 35 29. Andaman and Nicobar Illands 0 

8. Haryana 33 30. Chandlgarh 2 

9. Himachal Pradesh 0 31. Dadra and Nagar Havell 0 

10. Jammu and Kashmir 3 32. Daman and Diu 0 

11. Jharkhand 33. Delhi 52 

12. Kamataka 400 34. Lakahadweep 0 
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1 2 3 

35. Pondicherry 3 

Total (UTs) 57 

Total (All India) 2123 

Source: Monthly Crime Statistics. 

Note: (1) Data are provisional. 

(2) Bihar upto March and Orissa excluding of April 

and JUn6. 

Vacant Poata In OffIcla' Language o.p.rtrnent 

154. SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the Minister of HOME AFFAIRS be pleued to state: 

(a) whether the various posts of Director (OffIcial 
language Cadre). Joint Director (Rajbhaaha) and other 

posts in Official Language Department are lying vacant; 

(b) If so. the details thereof; and 

(r.) the policy being followed by the Department to 
fill up such vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVm: (a) 
and (b) 3 posts of Director (OffIcial language) out of 19 

sanctioned posts. 7 posts of Joint DiPlCtor (0ffIc:Ia1 
Language) out of 20 sanctioned ~ and 74 posts of 
Junior Hindi Translators out of 423 sanctioned po8Ia are 
lying vacant. 

(e) The policy of the Govemment II to fill up the vacan~ 
posts 88 per Recruitment Rules at the earliest. Govemment 
haY!. Ilready initiated steps for the purpoae. 

{English] 

Noo. Engaged In SSA 

155. SHRI E. PONNUSWAMY : 

SHRI KAILASH MEGHWAL : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleued to state : 

(a) whether several NGOa engaged In canytng out 
the work under Sarva Shlksha Abhlyan (SSA) are neither 

properly qualified nor experienced; 

(b) if 80. the detaill thereof. State-wile; and 

(c) the remedial meaaures taken by the Govemment 

in thiI regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) NGO's selected under the Innovative and 
Experl""p"taI Education component of the Sarva Shlkaha 

Abhlyan. by the Govemment of India, are done 80 aft8r 

a detailed appraisal on their capability to Implement the 

projects. 

(b) and (c) Do- not arise. 

SettIng up of Special Economic Zone. 

156. SHRI A. SAl PRATHAP : 

SHRI N.N. KRISHNADAS : 

SHRIMATI KARUNA SHUKLA : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the detaill of Special Economic Zones (SEZa) 

functioning in the country till January 31,2007. State-wise 

and Zone-wise: 

(b) the number of applications received and cleared 
till January 31, 2007 for setting up of SEZa in the country, 
State-wise and Zone-wise: 

(c) whether any study or asseument haa been 

made 80 far regarding the total employment generated and 
the role of private participation through these SEZa till 
January 31. 2007; 

(d) If 80, the details thereof; 
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<e) whether the Govemment has reviewed the 

Special Economic Zone Act and Rule of 2005 in the light 

of certain issues which came up connected with the 

functioning of the SEls; and 

(I) If 80, the details thereof and the Incentives 

provided/offered to the private leCtor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : <a) and (b) State-wlse 

details of Special Economic Zones (SEZe) funclloninW 
notified and that of appIlcationa received and cleared 

(approved) till January 31,2007, are given In the enclosed 
statement. 

(c) and (d) At present, the SEls establlahed prior to 

the Act, 2005 are providing dtract employment to over 1.79 
lalch persons. The 63 SEla notified under the SEZ Act are 

providing employment to 15,097 persona and investments 

of about Rs. 11000 crores have already been made In less 

than one year In these SEZs. 

(e) and (f) Fiscal incentives provided for deve~ 

ment. operation and maintenance are provided In Section 

26 of the SEZ Act. 2005. An Empowered Group of Ministers 

(EGoM) has been constituted to consider issues relating 

to SEls and matters relating to functioning of SEls are 

regulariy monitored and reviewed by the EGoM. 

S",temM' 

S. Name of the Statel No. of SEZs No. of 

No. UT for which functionall 

tonnel approval notified 

granted 8Ela 

1 2 3 4 

1. Andhra Pradesh 44 16 

2. Chandlgarh 02 01 

3. Deihl 01 

2 3 4 

4. Goa 04 

5. Gujarat 19 09 

8. Haryana 19 02 

7. Jharkhand 01 01 

8. Kamataka 27 10 

9. Kerala 10 06 

10. Madhya Pradesh 04 03 

11. Maharashtra 47 08 

12. Ori ... 05 

13. Pondlcherry 01 

14. Punjab 04 01 

15. Rajasthan 03 02 

18. Tamil Nadu 25 14 

17. Uttaranchal 03 

18. Uttar Pradesh 08 05 

19. West Bengal 07 04 

Total 234 82* 

*Thls Includes the SEZs established prior to 

operatlonallsation of the SEZ Act, 2005. 

881 In Tsunami A~ Area 

157. SHRI MANORANJAN BHAKTA: Will the Minister 

of SMAlL SCALE INDUSTRIES be pleased to state : 

(a) whether the entrepreneurs of Small Scale Units 

are facing difllcuftiea In setting up their units In Tsunami 

affected regions; 
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(b) It· 10, the detal.. thereof; 

(c) whether the Govemment hai iIIued any 

InstNctiona to the local administration of the Tsunami 

affected regions to assist these entrepreneurs; 

(d) 11 80, the details thereof; 

(e) whether any study has been conducted to know 
their difficulties; and 

(f) If 80, the details thereof and the corrective 

measures taken by the Govemment In this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) No, Sir. Infonnation received 80 

far from th8 State Governments and from the Andaman and 

Nlcobar Islands does not mention that entrepreneurs of 

Small Scale Units, are facing any difficulty In aetting up 
their units in Tsurnlml affected regions. 

(b) to (d) Does not arise. 

(e) No, Sir. The Ministry of SSI has not conducted 

any such study. 

(f) Does not arise. 

Seminll' on HIgher Education for 
Growth and Equity 

158. SHRI UDAV SINGH: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pIeued to state : 

(a) whether a two day lntematIonal Mi'nInar on 

'Higher education for growth and equity' wu held at New 

Delhi In January, 2007; 

(b) If so, the details of discussions held in the 

aeminar and outcome thereof; 

(c) whether the Chairman, University Grants Com-

mission hal urged the Govemment to Incre... public 

expenditure In higher education; and 

(d) If 10, the reaction of the GoverDment In thIa 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRJMATI D. 

PURANDESWARI) : (a) and (b) V., Sir. A two day 

international seminar on "Higher Education for growth and 
equity-lndia China Experlenc" W88 held in· New DeIhl on 
20-21 January, 2007. The SemInar brought out the 
challenges faced by both the countriea In expanding the 
enrolment in higher education from the pf8lent 10 per cent 
in India and 15 per cent In China and providing greater 
opportunItIea to the marglnaHzed HCtIonI of IOCIety and 
taking ItepI to usure high quality of education In meeting 
the global standards. 

(c) V., Sir. The Chairman, UGC has urged that If 
5% growth in GI'OII Enrolment RatIo (GER) Is to and 
achieved, the public expenditure on higher education hu 
to Inc,.... aubstan .... ly. 

(d) The Government is committed to ~ 

increue public funding in Higher Education. 

Quoll Seata In Secondary Education 

159. SHRI MAHAVIR BHAGORA : 

SHRI DALPAT SINGH PARSTE : 

win the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleued to state : 

<a) whether the Govemment has launched a 
'epecial acheme' rnI88ion In Eleventh Five V.ar Plan to 

ensure that no quota .... in secondary education 
remains vacant; 

(b) If so, the details thereof; 

(e) the details regarding providing more opportuni-

ties to disadvantaged groups Including SCelSTI and 

OBes in HCondary education by introduction of 'apecial 
echeme"; 
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(d) whether the Govemment proposes to initiate 

certain number of vocational training institutes across the 

country, especially for school drop outs in the age group 

of 14-18 years under reserved categmy and chalked out 

a new proposal for technical and vocational education In 

rural .reas; and 

(e> if SO, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (iHRI M.A.A 

FATMI): (a) to (c) No, Sir. However, v.rious special 

incentivellconceuiona for the weaker section are provided 

under m.ny of the schemes of the Ministry. These include 

..... rv.tlon of seats, concession in fee and provision gf 

scholarships. 

(d) and (e) No such proposal Is under consideration 

at present. 

IEngIi_] , 

Con.truc~on of Gr .. n field, Smelter 
by NALeO 

160. SHRI ABU AYES MONDAL : Will the Minister of 

MINES be pIeued to state : 

(a) whether the National Aluminium Company 

Linited (NALCO) proposes to construct green field smelter 

in the middle east; 

(b) If so, the details'thereof; 

(c) whether the Govemment has received com· 

plaints from NALCO authority reg.rding refusal of gas 

supply from foreign countries; 

(d) If 50, the details thereof: ~ 

(a) the action taken by the GOverPlment in this 

reg.rd? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY) : (a> In order to 

explore the possibility of setting up an aluminium smelter 
in the middle east, National Aluminium Company Limited 

(NALCO) had engaged Mis. Engineers India ltd. (ElL) to 

conduct a study. 

(b) ElL prepared a pre-feasibility report on setting 
up an aluminium smelter In Oman, UAE and Qatar In the 

middle-east. 

(c) to (e> NALCO has informed this Ministry that 
Oman. Qatar and UAE have indicated about non· 

avdablflty of gas In the region ,In view of commitments 
already made for new plants coming up. 

Implamem.tJon of Right to Education Law 

161. SHRI ASADUDDIN OWAISt : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment has drawn up an 
estimate of Rs. 5500 crore to implement the Right to 

Education law; 

(b) if so, the views of the Planning Commission in 

this regard; and 

(c) the time by which a final decision is likely to be 

taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) No, Sir. 

(b) and (e) Does not arise. 

[Trans/arion] 

Fake Encountera In Jammu and Kashmir 

162. SHRI KAILASH NATH SINGH YADAV : 

SHRI SHISHUPAL N. PATLE : 
PROF. MAHADEORAO SHIWANKAR : 

WiH the Mlnllter of HOME AFFAIRS be pleased to 

stat. : 



139 Written AnswelS FEBRUARY 27, 2007 to Questions 140 

(a) whether the security forces on Jammu and 

Kashmir border are plotting and executing fake encounters 

to show the arrelt of terrorists; 

(b) if so, the number of such encounters in respect 

of which Information has been received by the Union 

Govemment during 2006 and 2007, till date; 

(c) whether the common citizens in these areas are 

being targeted by the security forces: 

(d) if so, the number of Innocent citizens killed In 

fake encounters so far; 

(e) the action taken against the oftIciaI8 found 

responsible for such . encounters in the State: and 

(f) the steps taken by the Govemment to check the 

recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(f) No such Incident is reported to have taken place in 

which security forces on Jammu and Kashmir Border had 

plotted and executed fake encounters to show the arrest 

of terrorl8ts. However, recently six cases of alleged fake 

encounters have been reported In Srinagar and Baramulla 

districts wherein six common citizens alleged to have been 

killed. Out of these, five cases pertain to year 2006 and 

one to 2007. 

A special investigation team headed by a DIG rank 

officer has been constituted by the State Govemment of 
Jammu and Kashmir to look Into the allegations. Seven 
police personnel have been arrested 80 far Including one 
SSP and Dy. SP. A judicial probe has aJ80 been 
announced. Central Reserve Police Force and Army have 

al80 ordered Court of Inquiry to look Into the alleged 

Involvement of their personnel In fake encounters. 

The Govemment attaches highest Importance to the 

subject ot human rights. Local police and security forces 

fighting terrorWta An Jammu and Kuhmir have been given 

explicit di~ to honour human rights during the 

discharge of their duties and to ensure protection of 

innocents. Every reported case of alleged human rights 

violations is taken serious note of. investigation made 

promptly In a transparent manner and taken to logical 

conclusion and strict legal action is taken· against the 

concemed security forces/police personnel, if found 

involved In such activities. 

{English} 

Power Plant In SEZ 

163. SHRI K.S. RAO : Will the Minister of COM-

MERCE AND INDUSTRY be pleased to state : 

(a) the nature and amount of customs and excise 

benefits on plant and machinery extended for setting up 

of exclusive power plants In the Special Economic Zones 

to meet Its power supply demand; 

(b) whether the Government proposes to allow 881e 
of surplus power produced to buyers outside the Special 

Economic Zones at regulated tariff; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, AND MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH) : (a) Generation and 

distribution of power is an Infrastructure facility and the 

developer is eligible for full exemption from Central Excise 

and Customs duties for setting up, operation 'and 

maintenance of the same. 

(b) and (c) Since power cannot be stored, sale of 

surplus power has to be allowed at tariff decided by the 

competent authority. 

Patent Illue 

164. SHRI MOHAN RAWALE : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRIRAVI PRAKASH VERMA : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 
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WII the Minister of COMMERCE AND INDUSTRY be 
pIeaHd to etate : 

(a) whether the Govemment hu received the report 

from the Muhelkar CommIttee on Patent Issue; 

(b) If 10. the details of the main recommendatlon" 
thereof; 

(c) whether the domeatlc Industry particularly phar-

rnac:eutical industry has requested the Govemment to 

Ignore the MashelkarCommittee recommendations; 

(d) If 10, the details thereof; and 

(e) the reaction of the Union Govemment 

thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

Ca) and (b) Govemment hu received a report from the 

Technical Expert Group on Patent Law laaues .. t up by 

the Govemment of India under the Chairmanship of Dr. 

R.A. Mashelkar on 29.12.2006. The main recommenda-
tions of the Group are as under :-

(i) "It would not be TRIPS (Agreement on Trade 
Related Aspects of Intellectual Property Rights) 

compliant to limit granting of patents for 

pharmaceutical substance to New Chemicai 

Entities only. However, every effort must be 
made to prQvide drugs at affordable prices to the 
people of India. Further, every effort should be . 

made to prevent the grant of frivolous patents 

and 'ever-greening'. Detailed guidelines should 

be fonnulated and rigorously used by the Indian 

Patent OffIce for examining the patent applica-

tions in the pharmaceutical sector 10 that the 
remotest poaaibIlity of granting frivolous patents 

Is eliminated.· 

(II) ·Excluding micro-organisms per .. from patent 

protection would be violative of TRIPS Agree-
ment.. 

The Chalnnan of the Group. however, has requested 

the Govemment by a letter dated the 19th February, 2007 
to allow it to "withdraw" the Report. 

Ce) to Ce) The Indian Phannaceutical Alliance has 
represented to the Government to reject the Report and 
ignore the recommendations of the Technical Expert 

Group. The Govemment has, however, not yet declded on 

accepting or rejecting the recommendations of the Expert 

Group. 

Function. of Agriculture and Proceued Food 
Products Export Development Authority 

185. SHRI G.M. SIDDESWARA : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to etate : 

Ca) the functions of Agrlcuiture and Processed Food 

Products Export Development Authority (APEDA); 

(b) the details of Its branche8, iocation-wlse and 
State-wise; and 

(e) the extent of its contribution in promoting 

exports? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) The Agrlcuhural and 

Proce88ed Food Products Export Development Authority 

(APEDA) i8 engaged in development and promotion of 

exports of certain scheduled agriculture and proceaed 

food products like fruits. vegetables, meat. pouitry. dairy, 

cocoa etc. apeclfied in the APEDA Act 1986. To this end 

it Is involved in :-

(i) deveiopment of industries relating to the sched-

uled products for export by way of providing 

financial asaJatance or otherwise; 

(iI) registration of exporters of the scheduled 

products; 

(Iii) fixing of standards and specifications for export 

of scheduled products; 
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(Iv) Inspection of meat and meat products: 

(v) improving packaging of echedulecl products and 
their marketing abroad; 

(vi) promotion of export oriented production of tho 

Scheduled products; 

(vii) collection of statistics from factories or establish· 

ments engaged in production, proceaalng etc. of 
acheduled products and the publication of the 

same; and 

(viii) training in various aspects of the indul&riea 
connected with the Scheduled products. other 
matte,. as may be preecrlbed. 

(b) APEDA has its Head office in New Deihl and 

has regional office. at Mumbai, Bangalore, Kolkata, 

Hyderabad and Guwahatl. The exact location of Ita 
branches Is as per details given In the enclosed 

Statement 

(c) APEDA Is conUlbuting to the efforts to enhance 

export of agricultural and proceued foods through setting 

up of infrastructure projecta like centers of perishable cargo 
at Intemational airports, wholesale market cum auction 

centers, common Infrastructure facilities for handling f .... h 

fruits and vegetables etc. It Is aIIo Involved in development 
and implementation of residue monitoring for grapes. 

groundnuts and other products. It has ... isted setting up 
of laboratories. pack-house. and market IICC888 Initiatives 

for export of horticulture ~roducta to Japan, China and 
other countries. In 2005-06, exports of agriculture 

commodities looked after by APEDA amounted to Rs. 

17918.07 Cr0r8S. 

s""."..", 
Address 

APEDA 

4th Floor, Unit No. 3 and 4, 

Banking Complex Bldg. No. II, Sector 191A, Vuhi . 

New Bombay-400 796 

Telephone: 278409491 

27846442127840350 

Fax·27842273 

Email: apedamumOIlll.i/.ntlt 

APEDA 

Mayukh Bhavan. Bidhan Nagar. 

Calcutta· 700 091 

Telephone : 033-23378983 

Fax: 033·23378686 

E-mail: agri86800dataone.ln 

State 

2 

Maharuhlra 

West Bangal 
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1 

APEDA 

121111. Palace Cross Road. 

Bangalore-560 020 

Telephone : 080-233434251 

23368272 

Fax: 080-23364580 

E-mail: ~rOll8nl.net 

APEDA 

8th Floor. Chandra Vlhar Building, M.J. Road, 

Hyderabad-SOOOO1 

Telephone : +91-40-24746940 

Fax: 91-40-24745947 

E-mail: hydapedahydO .. nchamel.ln 

APEDA 

2 

Kamataka 

Andhra Pradesh 

Alum 

G.S. Road, Opp. Old Poet Office Jain Complex. 3rd Floor 

Guwahatl-781005 

TeVFax:-0381-2599010 

Mobile : 98840-28908 

Residence :-0361-2633390 

Emall-spedagwa O .. ncham.'.in 

166. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pIeued to 

state: 

(a) whether India has cut down the negative list as 
part of • new package for Free Trade Agreement (FT A) 
partners; 

(b) If 10, the detalil thereof; and 

(c) the reaction of the FTA partners on new 
package? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-
TRY (SHRt JAIRAM RAMESH): (a) and (b) India h .. 
different Negative LIata for different F .... Trade Agreementl 
(FTA) Partners. DUring ASEAN-India meeting In January, 
2007, ASEAN member countries and India have agreed 
to maintain, under ASEAN-India FT A, a Negative Uet of 
490 Items for each country with a maximum cap of 5% 
of Import value. 

(c) ReIponee of ASEAN member countries II 
awaited. 

[Translation) 

PartIcipation of Workere In management 

187. SHRI KASHIRAM RANA : 
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SHRIMATI KARUNA SHUKLA : 

Will the Minister of TEXTilES be pleased to state : 

(a) whether the· Government Is In favour of partici-

pation of workers in management of National Textile 

Corporation (NTC) and National Jute Manufactures 

Corporation (NJMC) establishments and corporations 

including corporate sector, 

(b) if 80. the details of the labour unions and the 

names of various units of the Board of Dlractors and 

Management Committees of NTC and NJMC in which 

labour unions have been given representation; and 

(c) If not. the time by which the said labour 

unions are likely to be given representation in the said 

Board of Directors and Management Committee to 

enhance the transparency and productivity and efficiency 

etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (c) As 
regards National Textile Corporation (NTC). the workers 

participation in Management Scheme has been Introduced 

In all NTC mills. Under the Scheme. Joint Committee. have 

been con&tltuted in moat of NTC working milia having 

workers' union representatives to maintain the tranepar-

ency and efficiency in the mills. These Committees meet 

normally once in a month and diacUSI matters regarding 
increasing capacity utilization percentage. reduction in 

waste and production cost and energy conservation. etc. 

to achieve targeted resutts. However, no labour union 

representative has been inducted at Board level. At mill 

level. the Joint Committees have representations of 

recognized unions. 

As regards National Jute Manufactures Corporation 

(NJMC). pursuant to the recommendations of the Board for 

Industrial and Financial Reconstruction (BIFR) for Winding 

up of NJMC. the cabinet decided to offer voluntary 

retirement to all U. employee. ·of NJM~.ln view 0' this, 
participation of workers in the management and Board of 

Directors of NJMC 18 not envisaged. 

Export of I~ 

168. SHRI M. ANJAN KUMAR YADAV : 

SHRI HARIKEWAl PRASAD : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment hu signed an 
agreement with lOme foreign countries for the export of 

iron-ore; 

(b) If so, the details of the countries alongwith the 

conditions of .uch agreementl; 

(c) whether these agreements are having negative 

effect on indian Industry; and 

(d) If so, the propriety of these agreements and the 
reaction of the. Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) No, Sir. However, on 

expiry of the previous long Term Agreements, MIs. MMTC 

has Signed long-Term Agreements for export of iron ore 

with Japanese. South Korean and Chinese Steel Mills for 

a period of 5 years w.e.f. 1.4.2006. 

(b) Annual quantity to be supplied to Japanese, 
Korean and Chinese Steel Mills Is u follows:-

(Qty: Million Ton ... ) 

Minimum Maximum 

Japaneee Steel Milia 3.47 8.75 

POSCO, South Korea 0.80 1.80 

Chinese Steel Mills 2.60 3.10 

(c) No, Sir. 

(d) Theexlatlng Iron ore export policy ~ and 
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promotes Judicious use of Iron ore for domestic purpose 

and export of surplus quantity. Production of Iron ore Is 

In excess of current domestic demand. Besides, the 

surplus Iron ore fines produced during mining as well as 

sizing and calibrating Umpy ore hea to be evacuated, 

failing which It would lead to curtailment of production 

resulting In unemployment predominantly In tribal areas, 

Increased cost of production, reduction In economic 

activities and export eamlngs In addition to caUSing 

environmental hazards. 

(English) 

Review otKYIC programmea 

169. SHRI PRABHUNATH SINGH: Will the Minister 

of AGRO AND RURAL INDUSTRIES be pIeued to 

ltale : 

(a) whether the Govemment has reviewed perfor-

mance of the programme approved by the Khadi and 

Village Industries Commission in the country Including 

Bihar; 

(b) if 80, the details thereof as per latest review, 

Stat.wiee; 

(e) the details of the programmes Initiated In Bihar 

during the leat three years and results achieved thereunder 
both in terms of production and employment generation; 

and 

(d) the details of proposals received from Bihar and 

cleared during the current year so far with allocations 

madeIIikely to be made for the said State? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD) : (a) and (b) Performance of various 

achemeslprogrammes for promoting and developing khadi 

and village Industries (KVI) sector being implemented by 

Khedl and Village Industries Commission (KVIC) Is 

periodically monitored and evaluated by the Govemment 

from time to time. These schemes are aIIo regularly 

reviewed In the monthly meetings of the KVIC chaired by 

Chairperson; KVIC. OfftcIaIlevei reviews at national, zonal 

and State level are aIeo conducted periodically by KVIC 

In the meetings attended, inter alia, by the Implementing 

banks and other Imptementing agencies. A zonal-level 
review wea conducted at Ranchi during February, 2007 
In a meeting attended by officials of KVIC, Khadl and 

Village industries Boards of States and banks. StatelUnion 
Territory-wise details of target8 allocated under REGP for 
2006-07 are given in the enctoaed statement. 

(e) Details of performance in terms of value of 
production and employment opportunities generated 
through khadI and vlDage Industries In Bihar during the 

last three years are given below:-

Year 

2003-04 

2004-05 

2005-06 

Khadi Village Industries 

Produc- Employ- Produc- Employ-
lion 
(RI. 

lakh) 

836.91 

842.05 

660.56 

ment 
(Iakh 

persons) 

1.01 

1.02 

1.02 

tion 
(Rs. 

lakh) 

18681.27 

20306.41 

22858.86 

ment 
(Iakh 

persons) 

1.62 

1.68 

1.81 

(d) KVIC has eet a target to assist setting up of 638 
units under Rural Employment Generation Programme 
(REGP) In Bihar with a margin money grant of Rs. 707.95 

laleh, to generate 11,799 additional employment opportu-
nities In 2006-07. Against this target, 4n project proposals 
have been sanctioned by KVIC upto January. 2007 with 

margin money utilisation of Rs. 355.25 lakh and 
employment generation of 5695. The details of other steps 
taken by KVIC to promote KVls in Bihar are given below:- • 

(I) In order to bring quality Improvement, 2 quality 
assurance laboratories under khadi and other 
under village industries have been sanctioned 
during 2006-07, taking the number of such 
quality assurance laboratories In BIhar to 5. 
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(iI) . Four projecI8 unctioned during 2005-08 and 

five projects aanctioned during 2008-07 In Bihar 

under the Product Development DeIign Inter-

vention and Packaging (PRODIP) covering both 
design int8fYention In respect of khadI and 

packaging In respect of village Induatry product8, 

are under varloua stages of Implementation. The 
programme shall enhance marketability of 
producta and 8I8ure better earnings of benefi-
ciaries in the state. 

(III) Three cluetera (one khad! cluater at Gaya and 

two village industry cluste,. at Champaran and 

Muzaffarpur) under Scheme of Fund for Regen-
eration of Traditional Induatrie8 (SFURTI) have 

been identified. Besides, smaller cluster 

programmes under Rural Industrie. Service 
Centre (RISC) scheme have also been Imple-

mented In Bihar, which Include two projects 

sanctioned during 2005-06 and three during 

2006-07, taking the number of total such projects 
In the State to nine. This Is expected to facilitate 
selling of products under common brand name 

and better marketability of KVI products through 

cluater approach. 

(iv) Under khadi, KVIC has cleared Ita rebate claims 
tin 2005-06 and the budget for all khacli 
Institutions In the State has been sanctioned till 
the end of 2006-07. 

StatelUnion T armory-wise details of targef8 allocated 
under tha REGP during 2006-07 

81. State/Union Number 

of 
Projects 

Margin 

Money 
(Rs. Iakh) 

Employment 

(Number 

of 
perSona) 

No. Territory 

1 2 3 4 5 

1. Chandlgarh 5 5.3 88 

t 2 3 4 

2. Deihl 15 16.88 

3. Haryana 1183 1324.72 

4. HImachal Pradeeh 780 843.75 

5. Jammu and Kaahmlr 724 803.83 

6. Punjab 

7. Rajasthan 

6. Andaman and 

Nicobar I"ands 

1483 1857.13 

2769 3073.79 

152 188.75 

9. Bihar 638 707.95 

10. Jharkhand 745 826.45 

11. Ori... 885 982.13 

12. West Bengal 2268 2517.78 

13. Arunachal Pradesh 103 114.75 

14. Aeaam 1528 1894.25 

15. Manlpur 185 205.88 

18. Meghalaya 304 337.5 

17. Mlzoram 466 504.8 

18. Nagaland 173 192.37 

19. Tripura 219 243 

20. Slkkim 108 118.84 

21. Andhra PradeIh 2940 3283.89 

22. Kamataka 2011 2232.8 

23. Kerala 1389 1641.4 

24. LakahadwHP 2 1.72 

152 

5 

281 

22078 

14083 

133" 

27118 

51230 

2813 

11788 

13774 

11318 

41883 

1913 

28238 

3431 

5825 

8410 

3208 

4050 

1997 

54395 

37210 

25890 

29 
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2 3 4 5 

25. Pondicherry 64 71.18 1186 

26. Tamil Nadu 1212 1344.96 22416 

27. Goa 304 337.5 5825 

28. Gujarat 613 680.09 11335 

29. Maharashtra 1908 2117.84 35297 

30. Chhattisgarh 914 1014.22 16904 

31. Madhya Pradesh 1291 1432.72 23879 

32. Uttarakhand 808 675 11250 

33. Uttar Pradesh 3784 4348.20 72438 

Total 31760 35399.85 590001 

{Translation} 

Subsidies to AUI'III ArtiNns 

170. SHRI V.K. THUMMAR : 

DR. DHIRENDRA AGARWAL : 

Will the Minister of AGRO AND RURAL INDUSTRIES 

be pleased to state : 

(a' whether the rural artisans are not getting 
subsidies due to which the growth in agro and rural 

Industry sector 18 not being achieved in proportion to the 

targets fixed by the Govemment; 

(b) If so, the reaction of the Govemment thereto; 

(c) the target fixed under Rural Employment 

Guarantee Programme (REGP), Pradhan Mantri Rozgar 

Yojana (PMRY) and Interest Subsidy Eligibility Certificate 

Scheme and achievements made during each of the last 

three yea ... and current year, State-wise and Union 

T erritory-wise; 

(d) the details of the provisions of different schemesl 
programmes under which the Nral artisans are provided 
financial 8ISistance and other facilltles; 

(e) whether these provisions are being complied 
with; and 

(I) If not, the st~ taken In this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

(c) The State-wise and Union Territory-wise details 
of targets fixed and achievements made under the Rural 
Employment Guarantee Programme (REGP) during 
2003-04, 2004-05, 2005-08 and 2006-07 are enclosed 
Statement I, II, III and IV. those under Pradhan Mantri 
Rozgar Yojana (PMRY) at the enclosed Statement-V and 
those under Interest Subsidy Eligibility Certificate Scheme 
lit enclosed Statement-VI. 

(d) Khadi Karigar Janashree Blma Yojana (JBY) 
was launched on 15th August, 2003 to provide social 
security benefits to khadi artisans/workers. The annual 
premium per artisan under JBY is shared as under:-

Share bome by 

Artisan 

Govemment Social 
Security Fund 

KVIC 

Khadl Institution 
concemed 

Total Premium 

Amount of Annual Premium (Rs.) 

From 15th August, 
2003 to 14th 

August, 2005 

25 

100 

25 

50 

200 

15th August. 
2005 

onwards 

12.50 

50 

12.50 

25 

100 
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ThIs scheme provida& each artisan cover of upto (I) 

RI. 20,000 for natural death and RI. 50,000 for death due 
to accident, (Ii) Rs. 50,000 for pennanent dieabIIlty (1oe8 
of two eyesllimbs of use) due to accident. and (ill) Rs. 
25,000 for partial disability. 

The Shiksha Sahayog Yojana is add-on coverage 

under JBY, without additiorial premium. The wards of the 

khadi artisans (benefit restricted to two children per 

memberlfamlly) covered under the JBY are entitled to 

receive upto Rs. 300 per quarter per ward towarda tuition 
fee under the Shiksha Sahayog Yojana. This benefit il only 

for wards studying in classes IX to XII. including those 
studying In Industrial Training Institutes (tTl). 

(e) Yes, Sir. 

(f) Does not arise. 

SMtement-l 

Sf. 
,No. 

StatelUnion Territory-wise details of targets and achievements In respect of vlllllge industry units 

under the REGP during 2003-04, 2004-05 and 2005-06. 

State/UTs Targets (Nos.) Achievement (Noa.) 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 

1. Chandlgarh 

2. Delhi 

3. Harvana 

4. Himachal Pradesh 

5. Jammu and Kashmir 

6. Punjab 

7. Rajasthan 

8. Andaman and Nicobar 

I ... nels 

9. Bihar 

10. Jharkhand 

11. Orissa 

12. West Bengal 

3 4 

86 4 

35 26 

673 980 

590 626 

717 500 

1261 1228 

2098 1895 

42 125 

1230 1049 

671 795 

916 728 

2402 1865 

5 6 7 8 

22 8 8 3 

29 7 9 15 

1233 923 1140 1058 

592 414 469 650 

550 775 922 1402 

1206 882 864 440 

1837 2496 1537 2133 

15 58 6 598 

345 88 254 692 

222 323 240 217 

444 1031 991 650 

1660 3348 2584 2078 
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1 2 3 4 5 6 7 8 

13. Arunachal Pradesh 67 85 94 32 43 76 

14. Assam 1381 1255 2088 1223 1658 2229 

16. Manlpur 73 250 19 36 102 65 

16. Meghalaya 385 260 148 210 146 206 

17. Mizoram 118 374 966 33 162 356 

18. Nagaland 237 143 212 61 151 316 

19. Trlpura 250 180 152 244 233 306 

20. Slkkim 84 89 74 113 139 106 

21. AncIva PtwieIh 1199 2179 3246 1097 1988 2278 

22. Kamataka 1231 1654 1601 1422 934 1314 

23. Kerala 1139 1046 1062 2046 914 1217 

24. Lakshadweep 1 9 0 26 

25. Pondicherry 9 5 10 47 7 56 

28. Tamil Nadu 1122 996 880 1588 925 1038 

27. Dadra and Nagar Haveli 0 0 0 2 0 0 

28. Goa 434 250 148 128 138 0 

29. GUJarat 858 504 705 290 376 136 

30. Maharaahtra 1945 1569 1664 857 1173 516 

31. Chhanisgarh 502 751 826 697 656 0 

32. Madhya Pradesh 1037 1061 1167 1041 1361 551 

33. Uttaranchal 631 500 428 1106 513 736 

34. Uttar Pradesh 2105 3285 3089 2134 2210 527 

Total 23529 26248 26715 24747 23453 21998 
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..,.",.",." 

StstaIUnIon' TerrltoIy-wise detalls of tsrgem and achievements In respect of Margin Money 
under the REGP during 2003-04, 2004-05 and 2005-06 

(Re. lakh) 

51. StatelUTs Targets Achievement 
No. 

2003-04 2004-05 2005-06 2003-04 2004·05 2005-06 

1 2 3 4 5 6 7 8 

1. Chandigarh 79.00 4.00 30.00 10.24 21.45 3.63 

2. Delhi 33.18 29.00 18.67 12.31 8.09 16.66 

3. Haryana 632.00 1119.00 1665.00 1938.96 2142.25 1782.18 

4. Himachal Pradesh 553.00 713.00 800.00 757.11 657.72 889.90 

5. Jammu and Kashmir 581.44 570.00 889.30 383.45 584.55 833.58 

6. Punjab 1185.00 1399.00 1628.80 819.03 1834.63 837.21 

7. Rajasthan 1969.47 2160.00 3025.16 2890.28 2064.33 2679.91 

8. Andsman and Nicobar 39.50 143.00 20.00 28.44 4.16 218.87 
Islands 

9. Bihar 1155.77 1196.OQ 800.00 186.03 281.69 570.54 

10. Jharkhand 628.05 906.00 300.00 198.08 320.80 351.12 

11. Orissa 859.52 829.00 600.00 784.11 863.05 837.22 

12. West Bengal 22M.14 2126.00 2242.30 1593.51 1999.62 2100.06 

13. Arunachal Pradesh 63.20 97.00 126.94 52.77 66.03 126.54 

14. Assam 1297.18 1431.00 2820.00 806.83 1277.42 2719.99 

15. Manipur 69.52 285.00 25.00 41.19 73.66 43.85 

16. Meghalaya 361.03 285.00 200.34 121.79 196.03 234.14 

17. Mizoram 112.18 426.00 1304.39 61.10 257.48 995.54 

18. Nagaland 222.78 162.00 285.80 117.20 204.46 286.22 

19. Trlpura 244.11 162.00 205.00 224.02 214.14 139.54 
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20. Sikldm 7&.00 101.00 100.00 127.67 165.78 289.95 

21. Andhra Pradesh 1123.38 2484.00 3810.27 1676.40 3394.19 3827.58 

22. Kamataka 1151.03 1886.00 2161.68 1692.17 1063.83 1697.86 

23. Kerala 1070.75 1193.00 1571.85 2753.15 1027.96 1603.41 

24. Lakshadweep 2.37 1.00 1.90 7.42 0.00 16.39 

25. Pondicherry 9.48 6.00 13.70 11.38 9.05 12.88 

26. Tamil Nadu 1053.07 1136.00 1188.21 1362.17 1147.28 1217.13 

27. Dadra and Nagar Havell 4.13 

28. Goa 406.85 285.00 200.00 82.98 88.90 103.88 

29. Gujarat 618.99 674.00 952.31 130.34 530.55 883.08 

30. Maharashtra 1825.69 1788.00 2258.49 873.25 1439.17 1596.48 

31. Chhattlsgarh 470.84 857.00 1121.92 1098.00 1000.91 1152.87 

32. Madhya Pradesh 592.50 1210.00 1584.86 1355.07 2125.71 1114.33 

33. Uttarakhand 973.28 670.00 5n.74 979.70 578.83 817.86 

34. Uttar Pradesh 1975.00 3746.00 4339.46 3416.18 3596.64 2495.99 

Total 23700.00 29878.00 36689.09 26574.46 29239.95 32095.75 

sr.tMJent-ill 

St.,elUnlon Territory-wise del ails of targets and achievements In respect of generation of additional 
employment under the REGP during 2003-04, 2004-06 and 2005-06 

(Number of persona) 

SI. Stata/UTs Targets Achievement 
No. 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 3 4 5 8 7 8 

1. Chandlgarh 52 75 448 182 188 38 
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2. Delhi 700 500 278 231 :44 112 

3. Haryana 13350 19625 25242 33201 35891 28541 

4. Himachal Pradesh 11700 12500 12120 13485 12256 12278 

5. Jammu and Kashmir 12300 10000 13510 8845 9408 18284 

6. Punjab 24950 24550 24888 13800 30685 16854 

7. Rajastha •• 41550 37900 45869 51337 38287 59596 

8. Andaman and Nicobar 1531 2500 278 504 93 4495 
Islands 

9. Bihar 24350 20975 9118 3818 5049 11445 

10. Jharkhand 13300 15900 4559 3988 8855 3758 

11. Orlaaa 18150 14550 9118 13431 15241 9670 

12. west Bengal 29100 37300 33972 27350 38581 36583 

13. Arunachal Pradesh 1350 1700 1948 884 1219 1857 

14. Assam 27350 25100 47000 15548 25768 49596 

15. Manipur 2415 5000 389 882 1313 418 

16. Meghalaya 7600 5000 3058 2171 3789 1982 

17. Mizoram 2350 7475 21739 1174 5180 18255 

18. Nagaland 4700 2850 4336 2332 3861 5549 

19. Tripura 5150 3800 3114 4316 3227 5818 

20. Sikklm 1650 1775 1501 2140 3994 1750 

21. Andhra Pradesh 23700 43~75 57768 31996 88463 '86050 

22. Karnataka 24350 33075 35320 29958 19478 27129 

23. Kerala 22550 20925 23852 50291 16434 30586 

24. Lakahadweep 50 25 27 127 0 292 
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25. Pondicherry 200 100 222 219 146 187 

28. Tamil Nadu 22200 19926 17959 24028 19159 20066 

27. Dadre and Nagar Haveli 0 0 0 61 0 0 

28. Goa 8600 5000 3058 1715 1670 801 

29. Gujarat 13311 10075 14456 2236 8581 17947 

30. Maharashtra 38400 31375 34250 15498 25040 30928 

31. Chhattisgarh 9950 16025 17014 19815 18347 17348 

32. Madhya Pradesh 20560 21226 24019 23683 40539 16366 

33. Uttarakhand 12500 10000 8785 16825 10471 10948 

34. Uttar Pradesh 60200 65725 57125 57847 64900 45322 

Total 556136 471458 530025 567676 

Statemenf.lV 

StatelUnion Territory-wis. details of targelS and achievements in relptlCt of village industry units, 
margin money (M.M.) and employment under the REGP during 2006-07 

SI. StatelUT Target 2006-07 Achievement (Upto January 2007) 
No. 

Number of M.M. Employment Number of M.M. Employment 

Projects (As. lakh) Nos. Projects (As. lakh) Nos. 

1 2 3 4 5 6 7 8 

1. Chandlgarh 5 5.3 88 10 11.34 172 

2. Delhi 15 18.88 281 11 12.11 88 

3. Harvena 1193 1324.72 22079 487 998.43 16054 

4. Himachal Pradesh 760 843.75 14063 481 731.86 10367 

5. Jammu and Kashmir 724 803.93 13399 1044 628.89 11929 
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6. Punjab 1483 1857.13 27818 418 813.1 13378 

7. Rajasthan 2788 3073.79 51230 883 1381.34 30298 

8. Andaman and Nlcobar 152 188.75 2813 127 22.15 223 
Islands 

9. Bihar 638 707.85 11788 477 355.25 5595 

10. Jharkhand 745 826.45 13774 120 171.53 3890 

11. Orissa 885 982.13 18389 224 338.73 5873 

12. West Bengal 2288 2517.76 41863 971 1041.95 17993 

13. Arunachal Pradesh 103 114.75 1813 80 132.9 1425 

14. Assam 1528 1694.25 28238 1088 1051.28 18918 

15. Manipur 185 205.88 3431 10 9.88 66 

16. Meghalaya 304 337.5 5825 68 112.14 743 

17. Mizoram 466 604.8 8410 586 769.5 12590 

18. Nagaland 173 192.37 3208 133 184.39 2772 

19. Tripura 219 243 4050 21 31.76 231 

20. Sikklm 108 119.84 1997 48 76.12 718 

21. Andhra Pradesh 2940 3263.89 54395 1083 1907.92 33293 

22. Kernataka 2011 2232.8 37210 968 1426.83 24989 

23. Kerala 1389 1541.4 25690 713 1224.22 20222 

24. Lakshadweep 2 1.72 29 0 0 0 

25. Pondlcherry 64 71.18 1186 3 4.2 ,72 

26. Tamil Nadu 1212 1344.96 22416 635 820.41 14490 

27. Goa 304 337.5 6825 104 95.25 717 

28. Gujarat 813 880.09 11335 241 462.58 7744 
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29. Maharuhtra 1808 2117.84 36297 633 662.57 8338 

30. Chhattl.rh 914 1014.22 16904 340 655.98 7103 

31. Madhya Pradesh 1291 1432.72 23879 743 1059.7 17838 

32. Uttarakhand 808 675 11250 309 348.06 5213 

33. Uttar Pradesh 3784 4346.2 72438 807 1611.97 28741 

Total 31780 35399.85 590001 13975 19129.9 317962 

S",t.ment· V 

StateAJnlon Territory-wise details of targets fix.d and achievements 

under the PMRY during 2003-04 and 2004-05 

81. StatesIUTs 2003-2004 2004-2005 
No. 

Target No. of eases No. of cases Target No. of cases No. of cases 

Allocated Sanctioned Disbursed Allocated Sanctioned Disbursed 

(No.) by banks. by banks. (No.) by banks. by banks. 

1 2 3 4 5 6 7 8 

1. Haryana 8100 8387 7277 10200 9176 7755 

2. Himachal Pradesh 3200 3028 2862 3000 2977 2853 

3. Jammu and Kashmir 3000 792 656 3000 747 639 

4. Punjab 8200 8405 7558 9200 9178 8372 

6. Rajasthan 16200 15654 12769 18200 16429 12919 

6. Chandigarh 100 99 68 100 288 206 

7. Delhi 4400 1108 904 4500 937 819 

8. Assam 10000 7501 5844 15000 10262 8256 

9. Manlpur 1200 595 520 1500 440 387 
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10. Meghalaya 1360 453 403 1400 598 688 

11. Nagaland 1000 68 53 1200 897 109 

12. Tripura 3000 2494 2043 3000 2128 1747 

13. Arunachal Pradnh 700 685 668 850 443 440 

14. Mizoram 200 788 775 200 144 142 

15. Sikklm 100 31 30 100 37 32 

16. Bihar 14400 11370 9860 16000 11634 10396 

17. Jharkhand 9000 5498 4774 9000 5492 4804 

18. Ort88a 16300 11652 8779 \ 18000 16132 11339 

19. West Bengal 20000 3562· 2822 24000 4807 3796 

20. Andaman and Nicobar 200 189 182 400 150 142 
Ielands 

21. Madhya Pradesh 23500 26031 19748 28000 27538 20642 

22. Chhattisgarh 4600 3919 3275 6000 4322 3276 

23. Uttar Pradesh 50900 44842 40481 52000 45867 42534 

24. Uttaranchal 6000 5636 5361 7000 7200 6637 

25. Gujarat 13000 7249 6755 12500 6981 6406 

26. Maharuhtra 22800 21116 17230 39000 26796 21819 

27. Daman and Diu 50 3 3 50 4 4 

28. Goa 400 125 116 500 53 45 

29. Dadra and Nagar Havell 50 0 0 50 23 22 

30. Anethra Pradesh 36800 23291 17729 43000 25002 22542 

31. Kamataka 20000 15317 11929 24000 16806 13931 

32. Kerala 20350 17991 14024 25500 22517 16553 
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33. Tamil Nadu 20000 14538 12738 25000 20579 16902 

34. Lakahadweep 60 17 17 50 12 4 

35. Pondioherry 750 382 294 860 383 329 

Not SpecifIed 1216 897 1248 897 

All India 339900 284012 219444 402160 298003 248284 

StftJIUn/on TfHrlIoty-wiN detdII of "tpet8 fixed .nd .chlrlements under the 
PMRY during 2005-06 .nd 2006-07 (Upto November, 20(6) 

SI. State8lUTs 2005-2006 2008-2007 (Upto November, 2006) 

No. 
Target No. of cases No. of cues Target No. of c .... No. of ca ... 

Allocated Sanctioned Disbursed Allocated Sanctioned Disbursed 
(No.) by banks. by banks. (No.) by banks. by banks. 

1 2 3 4 5 8 7 8 

1. Haryana 10600 10541 9535 11000 8120 3059 

2. Himachal Pradesh 3000 3038 2928 4700 2128 1682 

3. Janunu and KashnVr 3000 590 542 3000 373 251 

4. Punjab 9200 8941 8041 9200 4482 2409 

5. Rajasthan 18700 18895 13861 19200 10361 3583 

8. Chandigarh 100 250 72 100 28 18 

7. Deihl 4500 785 882 4000 309 201 

8. Alsam 15000 7212 5826 10300 1555 1347 

9. Manipur 1500 394 357 1500 185 40 

10. Meghalaya 1400 607 582 800 108 102 

11. Nagaland 2800 2282 2225 1000 87 87 

12. Tripura 3000 2339 2032 3000 1442 485 
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13. Arunachal Pradesh 1050 441 423 400 34 8 

14. M1zoram 1000 485 472 1000 30 30 

15. Slkkim 100 31 31 40 18 12 

16. Bihar 25000 14049 12075 11400 3544 2848 

17. Jharkhand 9000 5461 4570 9000 2469 1787 

18. Orissa 18000 16179 12845 16800 6360 1464 

19. Wes: Bengal 24500 6112 4616 4600 1993 1806 

20. Andaman and Nicobar 200 188 150 200 54 44 
Islanda 

21. Madhya Pradesh 32000 28772 20880 32000 10847 3742 

22. Chhattisgarh 8800 4383 3419 8400 2469 1082 

23. Uttar Pradesh 52500 43409 39886 53900 24803 17066 

24. Uttaranchal 8000 7748 7404 8000 3783 3032 

25. Guiarat 9600 6824 6315 9900 2675 2199 

26. Maharashlra 36000 28000 23633 38200 6595 4600 

27. Daman and Diu 50 14 14 50 0 0 

28. Goa 500 52 43 500 8 6 

29. Dadra and Nagar Havell 50 30 24 50 3 3 

30. Andhra Pradesh 43000 27038 20929 43000 13511 11239 

31. Karnataka 24000 19902 15591 24000 5433 1337 

32. Karala 28000 25732 21554 28000 7455 4875 

33. TamH Nadu 27000 22122 19423 27000 8414 3585 

34. Lakahadweep 50 5 5 60 6 0 
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35. Pondicherry 850 388 341 760 93 38 

Not SpecIfIed 1799 1397 468 241 

All India 419850 312008 282281 383840 127183 74064 

",.",.",·VI 

State/Union Territory-wt.e details of ISECs issued and actual avallment during 2003-04 

(Rs. In erore) 

S. Stat88lUnion ISEC luued Actual Availment 
No. Territories 

Khadl V.I. Total Khadl v.1. Tota' 

1 2 3 4 5 6 7 8 

1. Chandigarh 0.04 0.00 0.04 0.04 0.00 0.04 

2. Deihl 1.39 0.03 1.42 0.35 0.03 0.38 

3. Haryana 11.27 1.10 18.31 13.88 0.31 14.19 

4. Himachal Pradesh 7.22 26.95 34.17 6.96 21.91 28.87 

5. Jammu and Kashmir 3.33 0.03 3.38 3.33 0.00 3.33 

6. Punjab 14.09 0.07 14.16 10.98 0.07 11.05 

7. Rajasthan 21.82 5.91 33.73 22.20 0.68 22.88 

8. Bihar 11.08 0.05 11.13 11.08 0.06 11.13 

9. Jharkhand 3.72 0.00 3.72 3.72 0.00 3.72 

10. Orissa 3.93 0.22 4.15 2.43 0.06 2.49 

11. West Bengal 16.92 0.38 17.3 9.15 0.09 9.24 

12. Assam 0.02 0.00 0.02 0.02 0.00 0.02 

13. Anethra Pradesh 8.27 0.71 8.98 1.98 0.08 2.04 

14. Kamataka 4.27 11.28 15.55 3.19 10.15 13.34 



179 FEBRUARY 27. 2007 180 

1 2 3 4 5 8 7 8 

15. Kerala 18.52 1.28 19.78 8.27 1.28 7.53 

16. Pondlcherry 0.14 0.02 0.16 0.14 0.00 0.14 

17. Tamil Nadu 71 4.85 75.85 32.80 2.72 35.32 

18. Gujarat 37.34 9.04 48.38 35.91 8.88 42.79 

19. Maharashtra 9.92 11.41 21.33 8.45 7.40 15.85 

20. Chhattisgarh 4.22 0.00 4.22 4.22 0.00 4.22 

21. Madhya Pradesh 25.71 0.68 28.29 24.01 0.68 24.59 

22. Uttarakhand 4.81 0.17 4.98 4.81 0.17 4.98 

23. Uttar Pradesh 97.91 24.81 122.72 92.91 11.52 104.43 

24. Departmental Units of 0.15 0.00 0.15 0.15 0.00 0.15 
KVIC 

Total 387.09 98.87 485.76 298.78 83.92 382.70 

StatellJnlon Territory-wl.e det.ils of ISEes IaUfKJ and actual availment during 2004..fJ5 

(RI. In crore) 

S. State laued ISEC AvaUment PoeItion 
No. 

Khadl V.I. Total Khadi V.I. Total 

1 2 3 4 5 8 7 8 

1. Tamil Nadu 52.88 8.55 81.21 38.41 4.82 43.03 

2. Uttar Pradesh 108.08 23.56 . 129.82 n.38 10.54 87.92 

3. Rajasthan 2.4.62 0.11 24.73 11.78 0.08 11.84 

4. Gujarat 49.32 10.97 80.29 32.73 8.28 39.01 

5. Ori ... 1.54 0.31 1.85 1.24 0.25 1.49 

8. Bihar 9.97 0.74 10.71 3.73 0.05 3.78 
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7. Weat Bengal 15.44 0.34 15.78 8.00 0.09 8.09 

8. Haryana 17.10 1.74 18.84 7.05 0.81 7.88 

9. Himachal Pradelh 8.82 0.04 8.86 7.03 0.00 7.03 

10. Maharuhtra 21.57 8.82 30.39 8.99 8.70 17.89 

11. Andhra Pradesh 4.82 0.54 5.18 2.13 0.08 2.19 

12. Jammu and Kashmir 1.51 0.03 1.54 1.00 0.03 1.03 

13. Kerala 19.85 1.09 20.94 6.03 0.03 8.08 

14. Chhattilgarh 2.23 0.12 2.35 0.10 0.00 0.10 

15. Punjab 11.11 0.05 11.16 9.89 0.00 9.89 

16. Auam 0.02 0.00 0.02 0.02 0.00 0.02 

17. Kamataka 3.24 0.26 3.50 2.13 0.07 2.20 

18. Delhi 0.54 0.11 0.65 0.35 0.03 0.38 

19. Madhya Pradesh 25.71 0.58 26.29 24.01 0.58 24.59 

20. Jharkhand 5.15 0.14 5.29 1.39 0.04 1.43 

21. Uttarakhand 7.31 0.19 7.50 2.79 0.00 2.79 

22. Pondlcherry 0.19 0.02 0.21 0.04 0.00 0.04 

Total 388.38 58.31 446.69 246.20 32.26 278.48 

StateAJnion rerrit0'Y·wise detlliis of ISECs issued lind actual aVllilmen" during 2006-06 

(As. in crore) 

S. StatesIUnion ISEC lseued Actual Avallment 
No. Terrltori.s 

Khadl V.I. Total Khadl v.1. Total 

2 3 4 5 8 7 8 

1. Deihl 1.07 0.16 1.22 0.21 0.11 0.32 
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2. Haryana 8.82 0.40 9.22 3.80 0.29 4.09 

3. Himachal Pradesh 6.98 0.18 7.14 6.03 0.17 6.20 

4. Janvnu and Kashmir 2.03 0.03 2.06 1.19 0.03 1.22 

5. Punjab 10.69 0.06 10.75 9.34 0.00 9.34 

6. Rajasthan 20.62 0.20 20.82 15.15 0.20 15.35 

7. Bihar 6.79 0.29 7.08 3.85 0.05 3.90 

8. Jharkhand 5.15 0.14 5.29 1.39 0.04 1.43 

9. West Bengal 14.27 0.29 14.56 8.21 0.09 8.30 

10. Aaaam 0.02 0.00 0.02 0.02 0.00 0.02 

11. Andhra Prade8h 4.74 0.56 . 5.30 2.16 0.04 2.20 

12. Kernataka 3.66 0.41 4.07 1.66 0.09 1.75 

13. Kerals 16.09 1.12 17.21 8.39 0.00 6.39 

14. Pondicherry 0.19 0.02 0.21 0.04 0.00 0.04 

15. Tamil Nadu 52.72 6.42 59.14 39.34 3.94 43.28 

16. Gujarst 41.61 10.97 52.58 34.69 9.10 43.69 

17. Maharashtra 1.82 8.84 10.66 0.80 8.76 9.55 

18. Chhattlsgarh 1.86 0.11 12.97 0.20 0.00 0.20 

19. Madhya Pradesh 10.04 2.11 12.15 2.92 0.22 3.14 

20. Uttarakhand 5.92 0.15 6.07 2.61 0.00 2.81 

21. Uttar Pradesh 90.98 6.88 97.86 58.86 1.79 58.65 

22. Departmental 11.56 0.00 11.66 11.56 0.00 11.56 

Total 317.61 39.33 356.94 208.32 24.91 233.23 
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St.telUnion Tetritory-wise details of ISECs i .. ued and actusl svallment during 2006-07 
(Upto December, 2006) 

(Rs. in erors) 

S. StateslUnlon Issued ISEC Availment Position 

No. Territory 

Khadi V.I. Total Khadl V.I. Total 

1 3 4 5 6 7 8 

1. Tamil Nadu 58.00 7.08 65.08 43.27 4.34 47.61 

2. Uttar Pradesh 100.08 7.57 107.65 62.53 1.98 64.51 

3. Rajasthan 22.69 0.22 22.91 16.67 0.22 16.89 

4. Gujarat 45.n 12.07 57.84 38.05 10.01 48.06 

5. Maharashtra 14.72 9.72 24.44 13.60 9.62 23.22 

6. Bihar 7.47 0.32 7.79 4.24 0.06 4.30 

7. West Bengal 15.70 0.32 16.02 9.03 0.10 9.f3 

8. Haryana 9.70 0.45 10.15 4.18 0.32 4.50 

9. Himachal Pradesh 7.66 0.20 7.86 6.63 0.19 6.82 

10. Andhra Pradesh 5.21 0.60 5.81 2.37 0.04 2.41 

11. Jammu and Kashmir 2.23 0.03 2.26 1.31 0.03 1.34 

12. Kerale 17.70 t.23 18.93 7.03 0.00 7.03 

13. Chhattisgarh 2.05 0.12 2.17 0.22 0.00 0.22 

14. Punjab 11.76 0.06 11.82 10.27 0.00 10.27 

15. Assam 0.02 0.00 0.02 0.02 0.00 0.02 

16. Karnataka 4.02 0.45 4.47 1.82 0.10 1.92 

17. Deihl 1.18 0.16 1.34 0.23 0.12 a.35 

18. Madhya Pradesh 11.04 2.32 13.36 3.21 0.24 3.45 

19. Jharkhand 5.66 0.15 5.81 1.53 0.04 1.57 
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1 2 3 4 

20. Uttarakhancl 0.51 0.18 

21. Pondicheny 0.21 0.02 

Total 349.38 43.25 

lnduatrIai Dewlopment 

171. SHRI JIVABHAI A. PATEL: 

SHRIMATI SANGEETA KUMAR I SINGH DEO : 

DR. DHIRENDRA AGA.RWA.J.. : 

SHRI SUNIL KUMAR MAHATO : 

WUI the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the foreign industriall8ts have shown 

their Interest to Invest in the country; 

(b) if so, the details thereof; 

(c) whether the Government proposes to ask them 

to set up their industries In remote and rural areas of the 
country; 

(d) if so, the response of foreign industrialists in thle 

regard; and 

<e) the steps taken by the Government for the 
balanced industrial development of the country and the 

feeling of insecurity prevailing In the minds of the general 

public? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIA.J.. POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and) (b) Yes, Sir. Foreign Direct Investment (FDI) 

inflows in the country has Increased from US$ 3.75 billion 
in the year 2004-05 to US$ 5.5 biUion upto March 2006. 

During the currant financial year (April-December 2006) 

US$ 9.3 biUion FDI inftowa haa been raceiYed in the 

5 8 7 8 

6.67 2.87 0.00 2.87 

0.23 0.05 0.00 0.05 

392.63 229.13 27.41 256.54 

country which amounts to an Increase of 161 % over the 
Inflowl received during the corresponding period of the 

previous financial year. 

(c) and (d) Government has put in place a liberal 

and transparent Policy for FDI. Under the liberallsecl 

economic environment, investment decisions, including 

choice of location, are taken by the entrepreneurs based 
on their techno-economic judgements and commercial 

considerations. 

(e) In order to have a balanced industrial 

development in the country, Government has offered 

concessions to both domestic and foreign investors, in the 

form of excise exemption, income tax exemption and 

Investment subsidy for promoting Industrial activities in the 

States of North East, Jammu and Kashmir, Himachal 

Pradesh and Uttaranchal. Government Is also in the 

procass of initiating steps to evaluate afresh the industrially 

backward areas with a view to encouraging industrial 

development of such areas including in the hinterland and 

rural areas. 

Distance Education 

172. SHRI HARISINH CHAVDA : 

SHRI KASHIRAM RANA : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether distance educa~ Is becoming more 

popular In the country; 

(b) If 50, the reaction of the Government thereto; 
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(e) the Central and State InstItutea offering educa-
tion through correepondence and dIetance medium 

(d) whether any IncJdent of haruement of .tudents 

have been reported In theM distance educational 
Inltltutes 

(e) If 80, the details of such Incidents 

(f) the 8tepI taken by the Government to solve the 

problernl baed on thele grlevancel and 

WII the Mlnilter of TRIBAL AFFAIRS be pIeaMd to 

state 

(a) whether the Government provided any facility 

to the trIbaI8 for the utilisation of toreet. and forestry 
work 

(b) if 10, the details thereof 

(c) If not, the reeaona therefor 

(d) whether any ntvIew hu been done In thiI 
(g) the details of the SUCC888 achieved through regard 

these steps? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) (a) and (b) Indira Gandhi National 
Open University (IGNOU) has informed that the enrollment 

figure of the students in. Open Universities and 
DIatance Education Institutions suggests that DitdanCe 
Education Is becoming popular in the country. It Is a 
welcome sign. 

(c) According to IGNOU, 10 Central Universities, 

20 Deemed Universities, 87 State Universities (including 
State Open Universities) and 2 Institutes of National 
Importance are offering education through distance mode. 

(d) to (g) The Government, from time to time, receive 

the representations from the students enrolled with 
Institutions offering distance education programmes re-
garding their grievances such as change of the .Ndy 
centre, delay in receipt of study material, discrepancies in 

awards, mark-sheets and declaration of the reeuItI. 
Since. the universities offering distance education 
programme are autonomous institutions with their own 

decision making mechanllm, the aforesaid repreeentationl 

are forwarded to them for appropriate necessary remedial 
action. 

Facilities to Trlbals living In Forest 

173. SHRI MANSUKHBHAI D. VASAVA 

DR. DHIRENDRA AGARWAL 

(e) If 80, the results thereof and 

(f) If not, the reaction of the Government thereto? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) (a) to (f) Scheduled Tribe people IIvtng In 
forest fringe vlllagel are Involved in the conaervatlon, 
protection and management of foreIts through Joint Forest 

Management with benefit IharIng. 

The Ministry of Tribal Affairs hu enacted the 
Scheduled Tribes and Other Traditional Forest Dwellerl 
(Recognition of Fo ..... Rights) Act, 2008, which seeks to 

recognise and vNl the forest rtght8 and occupation In 

forest land In forest dwelling Scheduled Tribes and other 

traditional forest dwellers who have been residing In such 

forests for generations but whole rIghta could not be 
recorded. These forest rights Include the right to HIf-
cultivation for Hvellhood and ownership of minor forest 

produce Including right of ownership, access to, UN or 

di8pose of minor forest produce. 

New ReNtvee of Minerals 

174. DR. DHIRENDRA AGARWAL 

SHRI SUNIL KUMAR MAHATO 

Will the Minister of MINES be pIeaHd to state 

(a) whether the Geological Survey of India (GSI) 

hu conducted any .urvey to explore new ..... rvee of 
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minerata In the State of Jharkhand during the last three 

years 

(b) If so, the details thereof 

(c) the places where the reserves of minerals have 

been found alongwith the details and estimated quantity 

thereof 

(d) the time by which the Government propoaes to 

start exploitation of these mineraJa 

Minerals Area and District 

Gold Ore Parasl-Sindaurl area, Ranchl dlstt. 

Pahardla area, West Singhbhum dlst. 

<e) whether the Government PropoMI toatart this 
work In the partnership of the private sector and 

(f) If 80, the reaction of the Government thereto? 

THE MINISTER OFST~TE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY) (a) Yes, Sir. 

(b) and (c) The details In respect of new reserves of 
mlnerall eatabIIIhed by GSI In different areas and 
estimated quantity, during the last three years, are u 
below -

Estimated Quantity 

1.61 million tonnea 

[grade 2.47 gil] 

0.58 million tonnes 

[grade 2.73 gil] 

Coal South Karanpura Coalfield In Patal [West], 13.91 million tonnes 

Hazarlbagh and Ranchl dlstt. 

Rajmahal Group of Coal Fields In 653.69 million tonnes 

KulkuHdangal-Sltaaal area, Dumke dlatt. 

Harlpur-Chapr!a, Dumka dlstt. 333.88 million ton".. 

Plndra area, Bokaro dlstt. 46.42 million tonnea 

Copper West of Turarndlh. Singhbhum Copper BeH Minor Quantity 

(d) to (f) Exploitation of minerals Is not within the 

purview of GSI. Exploration and extraction of minerals have 
been thrown open to private inveStment and therefore 

commercial exploitation of done by private sectQr depend-
ing on the economic viability. 

(English] 

Subeldy for Cotton 

176. SHRI HARIBHAU RATHOD win theMinlater of 

TEXTILES be pleased to state 

<a) whether the Union Government provides 8Ub-
sidy to Cotton Corporation of India to maintain Minimum 
Support Price (MSP) 

(b) if so, whether Maharashtra State Cooperative 
Cotton Growers Marketing Federation Ltd. (MSCCGMFL) 
is not getting any subsidy from Government though 
it purchases raw cotton and help in maintaining 

MSP 
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(c) if so, the reaeona therefor 

(d) whether the Govemment of Maharashtra has 

s~nt any proposal for providing subsidy to MSCCGMFL 

and notify them as an agent for procurement of 

cotton 

(e) If so, the details thereof and action taken 

thereon 

(f) whether the proposal has been put for approval 

of Cabinet Committee of Economic Aftairs and 

(g) if so, the Govemment's viewpoint on granting 

subsidy to MSCCGMFL? 

THE MINISTER OF STAlE IN THE MINISTRV OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) (a) Cotton 

Corporation of India ltd. (CCI) is the nominated nodal 

ageJ:ICy for conducting Minimum Support Price (MSP) 

operations in Cotton by the Govemment of India. As and 

when leapas prices touches the MSP level, the CCI is 

mandated to procure cotton at MSP declare by the 

Govemment of India. There is no quantitative restriction 

regarding MSP procurement by CCI. Govemment of India 

reimburses the loss on account of MSP operations to CCI. 

In addition to CCI, Govemment of India has allo nominated 

the National Agricultural Cooperative Federation of India 

Ltd. (NAFED) as the second nodal agency for conducting 

MSP operations from the cotton season 2004-05. 

(b) and (c) Maharashtra State Cooperative Cotton 

Growers Marketing Federation Ltd. (MSCCGMF) has not 

been nominated by the Govemment of Indian as one of 

the nodal agency for procurement of cotton under MSP. 

Hence, the question of reimbursement of losses to this 

Federation does not arise. 

(d) and (e) Ves. Sir. Ministry of Textiles had sug-

gellted Govemment of Maharashtra and MSCCGMF that 

since the Maharashtra Federation is having adequate 

infrastructure in the State of Maharashtra, they may 

approach NAFED direcUy or through Ministry of Agriculture 

for utilizing their agencylinfrastructure for the purpose of 

conducting MSP operations In Maharaahtra State. Minlatry 
of Agricuttura had also been suggested considering the 

request of the State Govemment. 

(f) and (g) Ministry of Textiles has not send any 

proposal to the Cabinet Committee of Economic Affairs for 

granting subsidy to MSCCGMFL. 

[Translation] 

Pre-School Education in Rural AnNIS 

176. SHRt MOHO. TAHIR 

PROF. MAHADEORAO SHIWANKAR 

Will the Minister of WOMEN AND CHILO DEVELOP-

MENT to pleased to state 

(a) whether the Govemment Is considering any plan 

to provide pre-school education to children In the rural and 

urban areas of the country 

(b) If so. whether the Govemment Is making any 

useeament of the total numbers of such children. State-

wise 

(c) If so, whether this scheme will be launched 

during the next financial year in all the rural and urban 

areas of the country 

(d) If so, the details thereof and 

(e) the allocation of funds, State.:-wi8e? 

THE MINISTER OF STATE OF THE MINISTRV OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

RENUKA CHOWDHURV) (a), (c) and (d) Pre-School 

education Is one of the six services included In the • 

package of service. under the Integrated Child Develop-

ment Services (ICDS) Scheme. As on 31.3.2006, there 

were approximately 2.71 Crore beneficlarlel of Pre-School 

education registered at Anganwadl Centres throughout the 

country. 

(b) .As per 2001 caMUI the total number of children 



195 Written Answers FEBRUARY 27, 2007 to OufNItions 186 

In the age group of 0-5 years, Is approximately 13.74 
Crore. State-wise list of the children Is given In . the 

enclosed statement. 

(e) StatealUTa are allocated fund for procurement of 

pre-school education kits 0 As. 500 per Anganwadl Centre 

per annum. 

smte",."t 

S. IndlalStatelUra o-S age group 

No. 

Population Percent to total population 

Persons Males Females Persons Males Females 

2 3 4 5 6 7 8 

INDIA- 137406673 71335998 66070675 13.4 13;4 13.3 

1. Janwnu and Kashnrir 1201331 619925 581406 11.8 11.6 12.2 

2. Himachal Pradesh 684183 361963 322220 11.3 11.7 10.8 

3. Punjab 2663544 1486641' 1176903 10.9 11.4 10.3 

4. Chandigarh 98405 ~78 45027 10.9 10.5 11.4 

5. Uttaranchal 1144064 601938 542126 13.5 13.8 13.0 

6. Haryana 2815115 1551979 1263136 13.3 13.7 12.9 

7. Delhi 1715881 920278 795803 12.4 12.1 12.7 

B. Rajasthan 8930278 4685580 4244698 15.8 15.9 15.7 

9. Uttar Pradesh 26193883 13678687 12515196 15.8 15.6 16.9 

10. Bihar 13800192 7096205 6703987 16.6 16,4 16.9 

11. Sikkim 65369 33420 31949 12.1 11.6 12.7 

12. Arunachal Pradesh 170984 .88966 84018 15.6 15.0 18.2 

13. Nagaland 233514 118622 . 114892 11.7 11.3 12.2 

14. Manipur· 256582 131158 125424 11.8 12.0 11.7 

15. Mizoram 121876 61969 59907 13.7 13.5 13.9 
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2 3 4 5 6 7 8 

16. Trlpura 364615 185176 179439 11.4 11.3 11.5 

17. Meghalaya 391565 198465 193100 16.9 16.9 16.9 

18. Allam 3762080 1908325 1843755 14.1 13.9 14.3 

19. West Bengal 9541788 4867042 4674744 11.9 11.7 12.1 

20. Jharkhand 4080076 2077018 2003058 15.1 15.0 15.3 

21. Orissa 4521913 2314254 2207659 12.3 12.4 12.2 

22. Chhattisgarh 3013360 1528679 1484681 14.5 14.6 14.3 

23. Madhya Pradesh 9068950 4700105 4368845 15.0 14.9 15.1 

24. Gujarat 6479182 3444858 3034324 12.8 13.1 12.5 

25. Daman and Diu 18021 9346 8675 11.4 10.1 13.2 

26. Dadra and Nagar Have" 35220 17733 17487 16.0 14.6 17.7 

27. Maharashtra 11761538 6158754 5602784 12.1 12.6 12.1 

28. Andhra Pradesh 8410573 4287057 4123516 11.0 11.1 10.9 

29. Kamataka 6081348 3125535 2955813 11.5 11.6 11.4 

30. Goa 126346 65395 80951 9.4 9.5 9.2 

31. Lakshadweep 7886 4030 3856 13.0 12.9 13.1 

32. Kerala 3310385 1688957 1621428 10.4 10.9 9.9 

33. Tamil Nadu 6206670 3195314 3011356 9.9 10.2 9.7 

34. Pondicherry 101758 51727 50031 10.4 10.6 10.3 

35. Andaman and Nicobar 38200 19519 18681 10.7 10.1 11.4 

Islands ---------------------------------------------------------------------------, 
Source C13 Table. Census of India. 2001. 

Note -Excludes Mao Maram. Paomata and Purul sub-dlvlsiona of Senapati district of Manipur. 

ProfitIloea of NTC Mille 

177. SHRI FRANCIS FANTHOME Will the Minister 

of TEXTILES be pleased to state 

(a) the profltlloss of NTC mills during each of the 
last three years. Mill-wise and State-wise 

(b) the number of milia declared .ick 
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(c) the details of the package announced for 

workers of these milia 

(d) the Iflnd declared surplus as on date 

(e) the details of such land sold so far, mill-wise end 

State-wise and 

(t) the sale proceeds received during each of the 

last three years and current year so far, mill-wise and 

State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) (a) The profit! 
loss of NTC mills during each of the last three years 
mill-wise and State-wise Is given In the enclosed 

Statement-I. 

(b) All the 119 NTC mills have been declared sick 

after techno-economic survey studies taken by Textile 
Research Associations (TRAs). 

(c) NTC has Implemented Modified Voluntary Re-
tirement Scheme (MVRS) w.e.f. 1.1.02. All those who were 
on the rolls of the Company as on date of the 
implementation and were covered under the definition of 

"Employee· including regular, permanent, badli, substitute, 
temporary, casual workers are eligible for MVRS. The 
benefits under the Scheme are as follows-

II. 

(I) Ex-gratia payment equivalent to 35 days for 
every completed year of service and 25 days for 
every year of the balance service left until 
superannuation. The compensation will be 
subject to a minimum of Rs. 25,000/- or 250 days 
salary whichever is higher. However, this 
compensation shall not exceed the sum of the 
salary that the employee would draw at the 
prevailing level for the balance of the pe~ left 
before superannuation. 

(Ii) In addition to above, there Is an additional ex-
gratia compensation of 100% of the eligible ex-
gratia as above provided there was no wage 
revision after 01.01.1987 or sao", of the eligible 
ex-gratia amount as additional compensation in 
case there was no wage revision after 01.01.1992. 
Salary for the purpose will consist of Basic Pay 
+ DA + HRA. 

(d) to (f) Details are given In the enclosed Statement-

National Textile Corporation LimitfKI StatewlseIMiU-wise ProfitILoss 

S.No. Name of the Mills 

2 

J. NTC (DPR) LTD., PUNJAB. 

1. Dayalbagh Spg. and Wvg. Milia 

2. Kharar Textile Mills 

3. Panlpat Woollen Mills 

2003-04 
(Audited) 

3 

1182.38 

484.58 

-458.04 

2004-05 
(Audited) 

4 

-419.06 

-857.84 

314.41 

(Rs. in Lakhs) 

2005-06 
(Audited) 

5 

-605.82 

-2032.44 

-719.95 
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2 3 4 5 

4. Suraj Textile Mills 608.11 -746.19 -1820.15 

RAJASTHAN 

5. Mahalakshml Mills 547.36 -847.51 -1426.32 

6. Shree Bljay Cotton Mills 820.20 -668.86 -1655.47 

7. Udaipur Cotton Mills 181.14 -728.24 208.18 

II. NTC (MADHYA PRADESH) LTD., MADHYA PRADESH 

8. Burhanpur Tapti Mills 2096.67 -2285.29 -847.05 

9. New Bhopal Textile Mills 2113.60 -1135.38 -1032.28 

III. NTC (Un AR PRADESH) LTD., un AR PRADESH 

10. Swadeshl Cotton Mills, Mau 717.61 -496.83 -1306.34 

11. Swadeshi Cotton Mills, Nainl 3202.11 -1196.42 -3300.71 

IV. NTC (SOUTH MAHARASHTRA) LTD., MAHARASHTRA 

12. Apollo Textile Mills -1481.52 -2577.44 16435.94 

13. Aurangabad Textile Mills -327-05 -494.42 -520.69 

14. Barshi Textile Mills -189.13 -280.92 -169.65 

15. Challsgaon Textile Mills -1176.06 -1670.77 -755.31 

16. Dhule Textile Mills -1259.29 -1164.19 -948.14 

17. Anlay Mills -1991.75 -3650.55 -3002.01 

18. Gold Mohur Mills -1720.46 -3321.79 -2035.83 

19. Nanded Textile Mills -978.83 -1385.68 -1133.33 
,. 

20. New City of Bombay Mfg. Milia -1956.67 -3673.67 -2096.61 

V. NTC (MAHARASHTRA NORTH) LTD., MAHARASHTRA 

21. India United Milia No.1 1753.33 -4625.n -3432.41 
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1 2 3 4 5 

22. India United Mills No. 5 523.9 -3065.62 -1997.51 

23. India United Mills Dye Works 909.02 -1371.76 -1665.52 

24. Kohinoor Mills No. 1411.15 -2753.23 36413.89 

26. Podar Mills -141.78 -2521.41 -2264.19 

28. R.B.B.A. Mills .• -276.31 -2139.73 -n8.29 

27. Savatram Rampraaad Mills 196.93 -1041.3 -351.72 

28. Tata Mills -607.7 -1903.44 -2870.49 

VI. NTC (GWARAn LTD., GUJARAT 

29. Ahmedabad New Textile Mills 3888.63 2912.6 -2255.66 

30. Jehanglr Textile Mills 890.4 0 0 

31. Rajnagar Textile Mills 4925.77 -2271.22 -2495.17 

VII. NTC (APKK AND M) lTD., ANDHDRA PRADESH 

32. Anathapur Cotton Mills -495.84 -525.06 -1184.40 

33. Tirupatl Cotton Mills -310.64 -357.89 -287.74 

KARANTAKA 

34. Minerva Mills -2221.66 3285.06 -4079.32 

35. Sree Yallamma Cotton Mills -408.66 -428.63 -1186.72 

KERALA 

38. A1agappa Textile MHls -713.74 -814.99 -477.35 

37. Cannanore Spg. and Wvg. Mills. Can -175.77 -172.48 -289.29 

38. Kerala lakshmi Mills -357.92 -239.85 -458.06 

39. Parvathl Mills -1511.62 -1806.71 -1373.73 

40. . Vijaymohlnt Milia -393.83 -432.31 -458.10 
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1 2 3 4 5 

PONDICHERRY' 

41. Cannanore Spg. and Wvg. Mills, Mahe -350.10 -318.56 -393.51 

VIII. NTC (WBAS AND 0) LTD., ASSAM 

42. Associated Industries -496.84 -645.20 -236.37 

BIHAR 

43. BIhar Co-op. Weavers Spg. Milia -594.33 -872.88 -980.99 

ORISSA 

44. Orissa Cotton Mills -486.15 -706.26 -423.27 

WEST BENGAL 

46. Aratl Cotton Mills -725.35 -921.31 -845.48 

46. . Laxminarayan Cotton Milia -889.9 -1n5.22 -1323.87 

47. Sodepur Cotton Mills -539.21 -797.32 -760.19 

IX. NTC (TN AND P) LTD., TAMIL NADU 

48. Balaramavarrna Textile Mills -84.34 178.13 -87.40 

49. Cambodia Mills -635.98 -500.30 -240.78 

SO. Combatore Murugan Mills -283.91 -78.32 -1n.98 

51. Pankaja Mills -412.52 -459.35 -241.18 

52. Sri Rangavilas S. and W. Mills -580.72 -390.40 576.90 

53. Kaieeswarar Mills 'B' Unit -481.11 -341.60 -88.99 

54. Sri Sarda Mills -682.92 -571.75 -632.40 

55. Coirnbatore Spg. and Wvg. Mills 1084.72 -258.88 -857.89 • 

PONDICHERRY 

56. Swadeshl Cotton Mills -676.57 -843.90 0 

57. Sri Bharati Mills -S01.19 -1039.97 0 



N
 

S
tll

te
m

en
t-

ll 
0 ..... 

D
eta

ils
 o

f 
S

ur
pl

us
 L

an
d 

o
f 

N
TC

, 
La

nd
 S

ol
d 

an
d 

Sa
le

 P
ro

ce
ed

 M
ill

-w
is

el
S

ta
te

-w
is

e 
as

 o
n 

31
.1

.2
00

7 

S.
 

N
am

e 
of

 t
he

 N
TC

 M
ill 

To
ta

l 
A

re
a 

of
 

P
ric

e 
at

 
D

et
ai

ls 
of

 S
al

e 
P

ro
ce

ed
s 

-
Y

ea
r-

w
is

e 
i 

N
o.

 
S

ta
te

-w
is

e 
A

re
a 

of
 

La
nd

 
w

hi
ch

 t
he

 
l 

S
ur

pl
us

 L
an

d 
Ac

tu
al

ly
 

A
dv

et
tis

ed
 

20
03

-
20

04
-

20
05

-
20

06
-

Id
en

tif
ie

d 
S

ol
d 

La
nd

 
20

04
 

20
05

 
20

06
 

20
07

 
! 

fo
r 

Sa
le

 
S

ol
d 

(R
s.

 
(A

s. 
(R

s.
 

(A
s. 

(In
 a

cr
es

) 
(In

 a
cr

es
) 

(R
s.

 C
ro

re
s)

 
C

ro
re

s)
 

C
ro

re
s)

 
C

ro
re

s}
 

C
ro

re
s)

 

2 
3 

4 
5 

6 
7 

8 
9 

N
TC

 (
A

P
K

K
 A

N
D

 M
) 

L T
O

., 
8g

l.,
 A

N
D

H
R

A
 P

R
A

D
E

S
H

 
T

I m
 

1.
 

N
at

ra
j 

M
ill

s, 
N

in
na

l 
70

.0
0 

70
.0

0 
2.

31
 

2.
31

 
I:D

 
:D

 
C

 ~ 
2.

 
N

et
ha

 M
ill

s, 
S

ec
un

de
ra

ba
d 

10
.8

4 
9.

83
 

24
.0

2 
24

.0
2 

-< N
 :"
' 

3.
 

A
do

ni
 M

ill
s,

 
A

do
ni

 
7.

17
 

N
 ~ 

4.
 

Ti
ru

pa
ti 

M
ills

. 
R

en
in

gu
nt

a 
47

.3
6 

6. 
A

na
nt

pu
r 

M
ill

s, 
Ta

da
pa

tri
 

9.
25

 

6.
 

A
za

m
 J

am
 M

ill
s,

 W
ar

ra
ng

aJ
 

20
0.

25
 

20
0.

25
 

49
.7

2 
49

.7
2 

To
ta

l 
34

4.
87

 
28

0.
08

 
76

.0
5 

76
.0

5 

K
A

R
N

A
TA

K
A

 
6'

 I 
7.

 
M

ys
or

e 
M

ils
. 

Ba
ng

aJ
or

e 
27

.7
9 

18
.6

9 
79

.1
6 

79
.1

6 

M
ys

or
e 

M
ils

 _
(B

un
gl

ow
 N

o.
 

10
6)

 
1.

88
 

37
.0

1 
37

.0
1 

8.
 

M
S

K
 M

ill
s, 

G
ul

ba
rg

e 
20

5.
32

 
16

5.
20

 
17

.0
8 

17
.0

8 
N

 i 



I\
) 

5 
6 

7 
8 

9 
0 

2 
3 

4 
G

 

9.
 

M
in

er
va

 M
ill

s, 
Ba

ng
al

or
e 

30
.0

0 
'1

9.
95

 
41

.2
1 

41
.2

1 

M
in

er
va

 M
ils

, 
Ba

ng
aI

or
8 

7.
22

 
30

.3
0 

30
.3

0 
~ I 

M
in

er
va

 M
ill

s, 
Ba

ng
aI

or
e 

1.
20

 
8.

90
 

8.
90

 
i 

10
. 

Sr
ee

 Y
el

la
nm

a,
 T

ol
ah

un
se

 
98

.8
0 

~
 

To
ta

l 
36

1.
91

 
21

4.
14

 
21

3.
66

 
13

7.
45

 
30

.3
0 

45
.9

1 

KE
R

AL
A 

11
. 

A1
ag

ap
pa

 
M

ill
s, 

Al
ga

pp
an

ag
ar

 
8.

06
 

1.
96

 
0.

49
 

"U
 

:I
: >-

12
. 

Ke
ra

la
 L

ux
m

l 
M

iD
s, 

Tr
ic

hu
r 

30
.1

1 
14

.1
9 

2.
15

 
2.

15
 

r- G>
 

C
 Z 

To
ta

l 
38

.1
7 

16
.1

5 
2.

64
 

2.
15

 
>- !1J

 
G

ra
nd

 T
ot

al
 

30
.3

0 
45

.9
1 

.... 
74

4.
95

 
51

0.
37

 
29

4.
14

 
21

5.
65

 
JS CD

 

N
TC

 (
D

P 
AN

D
 R

) 
U

d.
, 

N
. 

D
el

hi
, 

u;
 • 

13
. 

A
ju

dh
ia

 T
ex

til
e 

M
ills

, 
D

elh
i 

8.
98

 
8.

98
 

! 
67

.0
1 

67
.0

1 

To
ta

l 
8.

98
 

8.
98

 
67

.0
1 

67
.0

1 

PU
N

JA
B 

14
. 

Kh
ar

ar
 T

ex
til

e 
M

ils
, 

Kh
ar

ar
 

26
.3

8 
8.

28
 

1.
05

 

a-
15

. 
S

ur
aj

 T
ex

til
e 

M
ills

, 
M

aIo
ut 

7.
05

 
7.

05
 

0.
56

 
0.

56
 

~ 
16

. 
D

ay
al

ba
gh

 M
ill

s, 
Am

rit
sa

r 
9.

84
 

~
 a 

17
. 

Pa
ni

pa
t 

W
oo

lle
n 

M
ills

. 
Kh

ar
ar

 
20

.2
9 

7.
69

 
12

.5
0 

12
.5

0 

To
ta

l 
63

.5
6 

23
.0

2 
14

.1
1 

0.
56

 
12

.5
0 

I\
) .... 0 

.., 



N
 

1 
2 

3 
4 

5 
6 

7 
8 

9 
.... .... 

R
A

JA
S

TH
A

N
 

18
. 

Ud
ai

pU
r 

C
ot

to
n 

M
ils

, 
U

da
ip

ur
 

29
.n

 
29

.7
6 

15
.1

2 
15

.1
2 

i 
19

. 
Ed

w
ar

d 
M

ill
s,

 B
e

a
n

r 
18

.2
8 

I 
20

. 
M

ah
ala

xm
i 

M
ill

, 
Be

aw
ar

 
5.

17
 

21
. 

B
ija

yn
ag

ar
 C

ol
to

n 
M

ils
, 

B
ija

yn
ag

ar
 

7.
83

 
7.

83
 

1.
95

 

To
ta

l 
61

.0
5 

37
.5

9 
17

.0
7 

15
.1

2 

G
ra

nd
 T

ot
al

 
13

3.
59

 
69

.5
9 

98
.1

9 
0.

56
 

79
.5

1 
15

.1
2 

N
TC

 (
G

uj
ar

at
) 

U
d.

, 
A

hm
ed

ab
ad

, 
G

W
A

R
A

T
 

i §; :a
 

22
. 

A
hm

ad
ab

ad
 N

ew
 T

ex
. 

M
ills

 
7.

45
 

< ~
 

23
. 

R
aj

ko
t 

Te
xt

ile
 M

ill
s, 

Ra
jk

ot
 

8.
73

 
8.

72
 

18
.2

0 
18

.2
0 

~ 
24

. 
Ah

m
ad

ab
ad

 J
up

ite
r, 

A
hm

ad
ab

ad
 

22
.4

4 

25
. 

Je
ha

ng
ir 

M
ill

s, 
Ah

m
ad

ab
ad

 
16

.3
0 

26
. 

R
aj

na
ga

r 
N

o.
1,

 
A

hm
ad

ab
ad

 
12

.6
1 

27
. 

N
ew

 M
an

ec
:k

ch
ow

k, 
A

hm
ad

ab
ad

 
8.

99
 

28
. 

M
ah

aIa
xm

i 
M

ills
. 

Bh
av

na
ga

r 
16

.3
2 

a I 
29

. 
H

im
ad

ri 
Te

xt
ile

 M
ills

. 
Ah

m
ad

ab
ad

 
7.

22
 

30
. 

P
el

la
d 

Te
xI

iIt
, 

P
el

la
d 

29
.2

8 

31
. 

V
Ir

am
ga

m
 T

ex
til

e.
 V

lI'
am

ga
m

 
50

.9
1 

N
 .... f\
) 



I\
) 

1 
2 

3
~
 

4 
5 

8 
9 

-
6 

7 
C

o)
 

> 
32

. 
fin

e 
Kn

Itt
In

g 
M

ill
s, 

A
hm

ad
ab

ad
 

8
.
~
 

To
ta

l 
18

8.
1\

 
8.

72
 

18
.2

0 
18

.2
0 

i 
NT

C 
(M

N)
 l

td
., 

M
w

nb
ai

, 
M

A
H

A
RA

ST
RA

 N
O

RT
H

 

i 
33

. 
RB

BA
 M

ils
, 

H
in

gh
an

gh
at

 

(P
lo

t 
No

.1 
w

ith
 o

ld
 b

un
gI

ow
) 

5.
9!

; 
0.

16
 

0.
18

 
0.

18
 

G
in

ni
ng

 a
nd

 P
ro

ce
ss

in
g 

Fa
ct

or
y 

5.
S!

; 

" 
34

. 
Sa

va
tra

m
 R

am
 P

ra
sa

d 
M

ill
s, 

A
ko

la
 

O.
s;:

! 
0.

10
 

0.
09

 
0.

09
 

:t:
 ~ 

35
. 

V
ld

ar
bh

a 
M

ils
, 

Ac
:h

aI
pu

r 
(P

lo
t 

N
o.

1,
 2

 a
nd

 6
) 

17
.0

5 
5.

88
 

0.
86

 
0;

86
 

~ 
V

ld
ar

bh
a 

M
Ils

, 
S

ou
th

 s
id

e 
m

ill
s 

ga
te

 
1.

81
 

0.
75

 
0.

75
 

!I
' .-

36
. 

M
od

el 
M

ill
s, 

N
ag

pu
r 

33
.3

1 
! -

M
od

el
 M

ill
s 

(P
lo

t 
N

o .
. 2

) 
0.

21
 

0.
36

 
0.

36
 

I 
M

od
el 

M
ill

s, 
(P

lo
t 

No
. 

3 
of

 o
ld

 l
ab

ou
r 

ch
aw

la
) 

1.
10

 
1.

24
 

12
4 

M
od

el 
M

ill
s 

(P
lo

t 
No

. 
1 

N
ea

r 
S.

T 
St

an
d)

 
6.

98
 

9.
50

 
9.

50
 

M
od

el
 M

ilIa
 (

Pl
ot

 w
ith

 5
 B

un
ga

lo
w

) 
1.

49
 

6.
32

 
6.

32
 

37
. 

AS
 R

G
 M

ils
, 

A
ko

Ia
 (

Pl
ot

 N
o.

3)
 

15
.8

1 
1.

96
 

0.
45

 
0.

45
 

S'
 i 

Pl
ot

 N
o. 

1 
an

d 
2 

2.
16

 
0.

55
 

0.
55

 

A
S 

RG
 (

Pl
ot

 w
ith

 S
ta

ff 
Q

ua
rt

er
) 

1.
27

 
0.

41
 

0.
41

 

38
. 

Ta
ta

 M
ills

, 
M

ur
nb

ai 
10

.6
2 

4.
40

 
13

.7
5 

13
.7

5 
I\

) .... .. 
., 



I\
:)

 

2 
3 

4 
5 

7 
8 

9 
-

6 
C1

I 

39
. 

In
du

 M
ill

s 
N

o1
, 

M
um

ba
i 

8.
71

 

40
. 

In
du

 M
ill

s 
N

o.
6,

 M
um

ba
i 

4.
57

 
i ~ 

41
. 

In
du

 M
ilI

a 
N

o.
2,

 M
um

ba
i 

16
.0

4 
i 

42
. 

Ja
m

 M
ills

, 
M

um
ba

i 
7.

99
 

! 
43

. 
In

du
 M

ill
s 

N
o.

4,
 M

um
ba

i 
7.

79
 

44
. 

Si
ta

 R
am

 M
ill

s,
 M

um
ba

i 
8.

43
 

45
-4

6.
 K

oh
in

oo
r 

M
ill

s 
N

o.
1 

an
d 

2,
 M

um
ba

l 
14

.5
5 

"11
 

47
. 

K
oh

in
or

r 
M"

dIs
 N

o.
3,

 M
um

ba
i 

4.
84

 
42

1.
00

 
42

1.
00

 
m

 
m

 
:u

 
48

. 
In

du
 M

ills
 N

o.
3,

 K
al

ac
ho

w
ki,

. 
M

um
ba

i 
5.

40
 

~ :u -< 
To

ta
l 

16
7.

53
 

32
.3

6 
45

5.
46

 
2.

37
 

14
.6

6 
43

8.
43

 
I\

:)
 ='" 

N
TC

 (
M

P)
 L

td
., 

In
do

re
, 

M
AD

H
YA

 P
R

AD
ES

H
 

~ 
49

. 
N

ew
 B

ho
pa

l 
Te

x.
 M

ill
s 

79
.1

0 

SO
. 

Bu
rh

an
pu

r 
Ta

pt
i 

M
ills

 
42

.8
5 

51
. 

In
do

re
 M

al
w

a,
 I

nd
or

e 
10

3.
80

 

52
. 

H
lra

 M
iR

s, 
U

jj8
in

 
69

.2
0 

8 
53

. 
Ka

ly
an

m
al

 M
ill

s, 
In

do
re

 
33

.5
7 

I 
54

. 
SW

&
de

sh
i 

M
ills

, 
In

do
re

 
15

.3
2 

55
. 

Be
ng

al
 N

ag
pu

r 
M

ill
s 

52
.1

0 

", 
I\

:)
 

To
ta

l 
39

5.
94

 
... a

t 



N
 

9 
... 

1 
2 

3 
4 

5 
8 

7 
8 

... 
NY

C 
(8

M
) 

Lt
d •

• 
M

um
ba

i. 
SO

UT
H 

M
AH

AR
AS

H
TR

A 

51
. 

Ba
ra

hi
 M

ills
. 

Ba
rsh

I 
38

.5
0 

1.
87

 
0.

12
 

I 
57

. 
Dh

uI
e 

T
ad

e 
u

..
 D

hu
Ie

 
12

.8
0 

10
.2

8 
2.

52
 

I 
58

. 
C

ha
Ii

8g
ao

n 
M

ills
. 

C
ha

II
lg

ao
n 

17
.5

4 
12

.8
2 

3.
04

 

58
. 

A
po

llo
 M

ills
. 

r.b
nb

ei
 

9.
98

 
7.

43
 

18
0.

00
 

18
0.

00
 

A
po

llo
 M

Ills
 (

Bw
1g

Io
w)

 
1.

29
 

17
0.

01
 

17
0.

01
 

80
. 

G
ol

d 
M

oh
ur

 .
..

. 
M

um
bI

Ii 
8.

52
 

i 
81

. 
M

ac
Iu

ud
an

 M
IH

a. 
M

um
ba

i 
18

.0
5 

c: ~
 

82
. 

M
un

D
i 

Te
xt

ile
 M

N
s, 

M
un

m
i 

23
.83

 
18

.8
2 

70
2.

22
 

70
2.

22
 

jI
I -

83
. 

Ju
pi

te
r 

T
ad

e 
MI

ls: 
M

um
ba

i 
10

.9
1 

10
.9

1 
27

8.
80

 
27

.8
0 

• -
84

. 
E

lp
hi

Ilt
O

lI8
 M

Ills
. 

M
wn

ba
i 

8.
91

 
7.

91
 

44
1.

75
 

44
1.

75
 

r -
85

. 
8h

an
d 

M
Is

. 
M

lIn
ba

I 
8.

37
 

68
. 

Ne
w 

Hi
nd

 .
..

. 
M

um
ba

i 
8.

33
 

87
. 

D
ig

vi
jay

 .
..

..
 M

um
ba

I 
9.

33
 

88
. 

Au
ra

ltg
ab

ad
 M

iI8
, 

A
ur

an
ga

ba
d 

15
.7

4 
8 

88
. 

Po
dB

r 
Pr

oc
es

s. 
M

um
ba

I 
2.

39
 

I 
70

. 
Na

nd
ed

 .
..

. 
Ha

nd
ed

 
91

.4
2 

91
.4

2 
33

.3
3 

33
.3

3 

TC
111

81 
28

0.
62

 
18

0.
81

 
18

09
.5

9 
16

00
.5

7 
20

3.
34

 
N

 ... CD
 



," 

II:
t -., 

1 
2 

3 
4 

5 
6 

7 
8 

9 

N
rC

 (
TN

 A
N

D
 P

) 
Lt

d.
, 

C
oi

m
ba

to
re

, 
I 

TA
M

IL
 N

A
D

U
 

! ~
 

71
. 

P
an

ka
ja

 M
ill

s, 
C

oi
m

ba
to

re
 

11
.0

7 
0.

34
 

0.
69

 
0.

69
 

i I 
P

an
ka

ja
 M

ill
s 

(P
ar

ce
l 

A
 a

lo
ng

 w
ith

 B
ld

g.
) 

9.
51

 
40

.4
8 

40
.4

8 

P
an

ka
ja

 M
ils

 (
Pa

n:
eI

 8
 

al
on

g 
w

ith
 B

ld
g.

) 
1.

24
 

6.
25

 
6.

25
 

72
. 

0m
pa

ra
sa

Id
hi

 M
ill

s, 
C

oi
m

ba
to

re
 

14
.2

5 
14

.2
5 

4.
50

 
4.

50
 

73
. 

Ka
lle

sw
8r

ar
 '

A
' 

M
ilIa

 (
si

te
 N

o.
2)

 
16

.0
6 

0.
19

 
0.

54
 

0.
54

 
."

 
m

 
74

. 
Sr

i 
R

an
ga

vl
as

 M
Ill

s, 
C

oi
m

ba
to

re
 

17
.2

0 
6.

21
 

7.
82

 
7.

82
 

CD
 i! :.
 

:D
 

S
ri 

R
an

ga
vi

la
s 

M
ill

s, 
C

oi
m

ba
Io

re
 

3.
48

 
8.

00
 

8.
00

 
< II:

t :-a
 

75
. 

C
oi

m
ba

to
re

 
M

ur
ug

an
 M

ill
s, 

C
oi

m
ba

to
re

 
2.

31
 

0.
84

 
1.

89
 

1.
89

 
~ 

76
. 

K
ot

ha
nd

ar
am

 M
ills

, 
~
r
a
i
 

2.
86

 

77
. 

Kr
is

hn
av

en
i 

M
ill

s, 
C

om
ba

to
re

 
4.

52
 

4.
52

 
5.

20
 

5.
20

 

78
. 

Ba
lra

rn
va

rm
a 

M
ill

s, 
S

he
nc

at
ta

h 
20

.2
0 

20
.2

0 
1.

72
 

1.
72

 

79
. 

So
m

as
un

da
ra

m
 M

ill
s,

 
C

oi
rn

ba
to

re
 

7.
43

 

80
. 

Sr
i 

Sa
rd

a 
M

ill
s,

 C
oi

rn
ba

to
re

 
3.

45
 

S I 
Sr

i 
Sa

rd
a 

M
iD

s,
 C

oi
rn

ba
to

re
 (

Pa
rc

el
 8

) 
1.

46
 

1.
06

 
1.

06
 

-
81

. 
Co

im
ba

tro
re

 S
pg

. 
an

d 
W

vg
. 

M
ill

s 
20

.4
9 

To
ta

l 
11

9.
64

 
62

.2
2 

78
.1

5 
5.

73
 

1.
89

 
21

.0
2 

49
.5

1 
II:

t 
I\

) 
0 



3 
4 

6 
8 

7 
8 

9 
~
 

1 
2 

-
P

O
N

D
IC

H
E

R
R

Y
 

82
. 

S
re

e 
B

ha
rti

 M
ill

s 
16

.1
2 

13
.0

8 
13

.0
8 

i 
83

. 
Sw

ad
es

hi
 C

ot
to

n 
M

ill
s, 

P
O

lld
ic

he
ny

 
9.

91
 

12
.1

0 

I 
Sw

ad
es

hi
 C

ot
to

n 
M

ils
, 

P
on

di
ch

en
y 

63
.3

0 
0.

48
 

0.
68

 
0.

68
 

Sw
ad

es
hI

 C
ot

to
n 

M
ill

s, 
P

on
di

ch
en

y 
42

.9
3 

19
.8

8 
19

.8
8 

TO
lai

 
63

.3
0 

68
.4

2 
45

.6
2 

0.
68

 
32

.9
8 

G
ra

nd
 T

ot
al

 
17

2.
94

 
13

0.
84

 
1

2
3

.n
 

6.
29

 
63

.9
8 

49
.6

1 
."

 S Ei 
N

TC
 (

U
P

) 
Lt

d.
, 

K
an

pu
r, 

un
 AR

 P
R

A
D

E
S

H
 

c ~ 
84

. 
Sw

ad
es

hi
 C

ot
to

n 
M

ill
s, 

Na
in

i 
12

.6
2 

6.
43

 
3.

20
 

!I
' - IS 

86
. 

Bi
jII

 C
oa

on
 M

ils
, 

H
aI

hr
as

 
7.

68
 

5.
82

 
4.

89
 

4.
69

 
CD

 -
86

. 
SW

8d
es

hi
 C

ot
to

n 
..

..
 , 

K
A

q
u

 
65

.8
6 

3.
23

 
7.

50
 

7.
50

 
I 

Sw
ad

es
hi

 C
ot

to
n 

M
ill

s, 
K

an
pu

r 
1.

63
 

4.
23

 
4.

23
 

87
. 

lo
nf

 K
ris

hn
a 

M
ils

, 
Sa

ha
ra

np
ur

 
24

.7
0 

88
. 

Sw
ad

es
hi

 
M

ils
, 

M
au

na
Ihb

ha
nia

n 
9.

20
 

89
. 

At
he

rto
n 

M
ils

, 
Ka

np
ur

 
20

.7
0 

cr 
-

90
. 

lu
xm

i 
R

at
an

 M
ills

, 
K

an
pu

r 
13

.4
8 

I 
91

. 
N

ew
 V

IC
tor

ia 
M

ills
, 

Ka
np

ur
 

29
.8

7 

92
. 

M
ui

r 
M

ills
, !

<a
np

ur
 

37
.2

8 
~
 

N
 



1 
2 

3"
 

" 
5 

6 
7"

 
8 

9 
~
 "" 

93
. 

S
re

e 
Vi

kr
am

 M
ill

s, 
Lu

ck
no

w
 

8.
14

 

94
. 

R
ab

ue
Ie

y 
Te

xt
ile

 M
ills

, 
Ra

iN
lre

iD
ey

 
30

.4
3 

I 
To

ta
l 

24
9.

84
 

17
.0

1 
19

.6
2 

12
.1

9 
4.

23
 

I 
NT

C 
(W

BA
BO

) 
Ltd

.; 
Ko

Ik
at

a,
 W

ES
T 

BE
N

G
A

l 

95
. 

Lu
xm

i 
N

ar
ay

an
 T

ex
til

e 
M

Ila
, 

R
is

hr
a 

14
.8

3 

86
. 

AM
1J

OO
ria

 T
ex

til
e 

M
ills

. 
S

er
am

po
nt

 
30

.6
0 

97
. 

ae
ng

.I 
Lu

xn
i 

Te
x.

 M
ils

, 
S

er
am

po
nt

 
27

.9
7 

88
. 

8a
ng

aI
hr

i 
Te

xt
ile

 .
..

..
 S

U
kh

ch
ar

 
29

.0
8 

iB 
88

. 
C

en
tra

l 
C

ot
to

n 
Te

xJ
Ie

 M
Il

l,
 B

el
ur

 
11

.6
7 

11
.6

7 
13

.3
5 

13
.3

5 
i 

10
0.

 
S

hr
ee

 M
ah

aI
ax

m
i 

Te
xt

ile
 M

ill
s, 

P
al

ta
 

11
.2

4 
~
 

10
1.

 
Be

ng
al

 F
1n

8 
Te

x.
 M

ils
 N

o.
2 

K
at

ta
ga

nj
 

19
.4

4 
~ 

10
2.

 
Be

ng
al

 F
in

e 
Te

x.
 M

ills
 N

o.
1 

K
om

ag
ar

 
18

.8
3 

10
3.

 
Aa

rti
 eo

non
 Te

xt
ile

 M
Ill

s, 
H

ow
ra

h 
6.

25
 

10
4.

 
M

an
in

dr
a 

B.
T.

 T
ex

. 
M

ills
, 

C
oa

si
m

ba
za

r 
35

.2
8 

10
5.

 
Jy

aI
i 

W
ea

vi
ng

 F
ac

to
ry

, 
K

oI
ka

ta 
4.

29
 

4.
29

 
13

.3
1 

13
.3

1 

Cf
 

To
ta

l 
20

9.
48

 
15

.8
6 

26
.6

6 
26

.6
6 

i 
AS

SA
M

 

10
6.

 
As

ao
cia

Ie
d 

In
du

st
rie

s,
 C

ha
nd

ra
pu

r 
SO

.O
O"

 

To
ta

l 
SO

.O
O 

tt .. 



N
· 

II
) 

(1
1 

2 
3 

4 
5 

6 
7 

8 
9 

i 
BI

HA
R 

i 
10

7.
 

Bi
ha

r 
C

oo
pe

ra
tiv

e 
Te

x.
 M

HI
s, 

M
ok

am
eh

 
22

.2
0 

10
8.

 
G

ay
a 

C
ot

to
n 

Te
xt

ile
 M

ill
s, 

G
ay

a 
32

.n
 

To
ta

l 
54

.9
7 

O
RI

SS
A

 
."

 
x 

10
9.

 
O

ri
ss

a 
C

ot
to

n 
Te

xt
ile

 M
ill

s, 
Bh

ag
at

pu
r 

62
.1

7 
:.

 
r ~ 

To
ta

l 
62

.1
7 

z :. 51
' 

G
ra

nd
 T

ot
al

 
37

6.
62

 
15

.9
6 

26
.6

6 
26

.6
6 

... I .-
G

re
at

 G
ra

nd
 T

ot
al

 
27

09
.9

5 
94

5.
26

 
28

43
.8

4 
23

7.
06

 
13

0.
59

 
21

80
.6

7 
27

1.
05

 
f ! 8 i i ~
 

G
) 



227 FEBRUARY 27, 2007 228 

{English] 

Decline In Export Promotion 

178. SHRI RASHEED MASOOD : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to etate : 

(a) whether a decline in export promotion rat" has 

been regi8tered after November during the year 2006-

'2007, 

(b) If 80, the rea80n8 therefor; 

(c) whether a major decline has been registered in 

export in December, 2006 compared to October, 2006: 

(d> if 80, whether the Govemment 18 contemplating 

any plan to fight ,he challenges being faced In International 

markets: and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) There was a 

deceleration in the monthly export growth in December 

2006 compared with November, 2006 mainly on account 

of decline In the export of Gems and Jewellery. 

(c) There has been no overall decline In export In 

the month of December 2006 compared with October, 

2006. 

(d) and (e) Does not arise. 

(English] 

SEZ .nd o.algMted Are.. Bill, 2001 

179. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Mlnilter of HOME AFFAIRS be pleased t~ 

state: 

(a) whether the Govemment of ~ has 

submitted Special Economic Zone (SEZ) and Designated 
Areas Bill, 2006 for administrative approval; 

(b) If so, whether the Govemment of Maharuhtra 

has al80 resolved the queries relating Ie the Bill railed 

by the Union Govemment; 

(c) if 80, the details thereof; 

(d) the reasons for delay in granting administrative 

approval to the SEZ and DesIgnated Areas Bill, 2006: 

and 

(e) the time by which the final decision ia likely to 

be taken by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Ye8, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e> The State Legllations are examined from 

three angles viz (a) repugnancy with Central Laws, 

(b) deviation from National or Central Policy and (c) legal 

and Constitutional validity. In thiI case, there are certain 

policy Issues to be 80rted out in consultation with the 

concemed MlnistrlealDepartments as well as State 

Govemment. Hence, no time-frame can be fixed In this 

regard. 

{Tranlll"lion] 

Road Accident. 

180. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Minister of HOME AFFAIRS be 
pleued to 8tate : 

(a) whether the DeIhl High Court In view of the 
Increuing numbers of fatal road accidents In January, 

2008 has ordered Delhi Police to 8ubm1t detaUa of the 
traffic management and deaths occurred in road 

acckIent8; 
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(b) If so, the details thereof; 

(c) whether the Supreme Court has al80 ordered for 

formulating a national policy by using scientific methods 

80 that the increasing fatal road accidents could be 

reduced in the country; and 

(d) if so, the action taken/being taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) No; 

Sir. However, the High COurt of Delhi in Its order dated 

18th January, 2007 in Writ Petition (Civil) No. 1656S12OO6 
titled the Court on ita own motion Vs. Union of India and 

Others directed the respondents to place on record the 
complete proposals by which they would like to control the 

traffic offences and accidents on the roads of Delhi. The 
Court also directed the Commissioner of Police and the 

Chief Secretary. Government of NCT Delhi to file datal 
details of all road accidents which have occurred in the 

years 2005 and 2006. 

(c) and (d) No, Sir. However, the Government has 

taken several steps to improve road safety for road users, 
which as under:-

(i) Road safety is the integral part of road design 

at plannihg stage for National Highways! 

Expressways. 

(Ii) Various steps to enhance road safety such as 

road furniture, road markings/road signs, Intro-
duction of Highways Traffic Management System 
using Intelligent Transport System, enhancement 

of discipline among contractors during construc-
tion, road safety audit on selected stretches, 

have been undertaken by National Highways 

AuthOrity of India. 

(III) Refresher training to Heavy Motor Vehicle 

drivers in the unorganleed sector. 

(iv) Involvement of NGOs for road .. taty actMtIea by 

Department of Road TranIP.Of1 and Highways 
and National Highways Authority of India. 

(v) Setting up of Model Driving Training Schools in 

the country. 

(vi) Publicity campaign on road safety awareness 
through audio-visual print media. 

(vii) Institution of National Award for voluntary 
organizationlindividuals for outstanding work in 

the field Of road safety. 

(viii) Tightening of safety standards of vehicles. 

(ix) Provision for cranes and ambulance to various 
State GovemmentslNGOs under National High-
ways Accident Relief SeNtoe Scheme. National 
Highways Authority of India also provides 
ambulance at a distance of 50 KM on each of 
ita completed highwaY' under its Operation and 
Maintenance contr8CII. 

(x) Widening and improvement of National High-
ways from two lanes to four lanes and four lanes 
to six lanes. 

Apart from above, the Government has also formulated 
a National Urban Transport Policy which. inter alia, seeks 
to promote integrated land use and transport planning. 
greater use of public transport, use of cleaner technologies 
and non-motorized modes of travel leading to safety in 
travel and transportation. 

[English) 

Commltt .. for Anganwadl Wortce,. 

181. SHRI TARIT BARAN TOPDAR : wm the MinIster 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: '. 

(a) whether a Review Committee constituted by the 
Government to examine the current level of honorarium 
and related Iasuea of Anganwlldi woricers and helpers wu 
to submit Its report on December 31. 2006; 
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(b) If 50, the details of the recommendations of the 

Committee; and 

(c) the action taken by the Govemment on the 

recommendations of the Committee? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : (a) to (c) A Review Committee to examine 

the current levels of honorarium and related Issues of 
Anganwadl Workers and Helpers was constituted In 

September. 2006. The Committee was initially to submit Ita 
report on 31 st December 2006, which was extended to 

31.1.2007. 

The Report of the Review Committee is being 

submitted to the Govemment. 

Export of Horticulture 

182. SHRI M. APPADURAI : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the export of horticulture products Is 

decreasing; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the Government to boost the 
export of 'horticulture products? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) No, Sir. Export of 

horticulture products increased from Rs. 1126 crore In 

2003-04 to Rs. 2455 crore. in 2005-06. (Source: DGCI&S). 

(b) Does not arise. 

(c) Measures taken by the Government to promote 

export of horticulture products Include participation in ~alrs, 

promotional caf11)Bigna. setting up and upgradation of 

laboratories. setting up of centers for perishable cargo, 

pack hoUHS and other infraatructural facllltiH •. develop-

ment of Agrl Export ZOnet, Implementation of f'Midue 

monitoring plans, Transport Aa8IsWa and rMtbt 8CC8II 

Initiatives. 

Ban of Junk Food 

183. SHRIMATI NIVEDITA MANE : 

SHRI KIATI VARDHAN SINGH : 

Will the Minister of HUMAN RESOURCE DEVELop· 

MENT be pleased to state : 

(a) whether the Govemment has recetved any 
suggestions from Health Ministry regarding blanket, ban 

on junk food and colas In schools as reportd In The Times 
of India, December 15, 2006; 

(b) if 50, the details thereof; 

(c) the steps taken by the Govemment In this 

regard; 

(d) whether the Government also propo888 to 

extend this ban to the universities al8o; 

(e) if 50, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (c) Education being a subject In the 

concurrent list, most of the schools come under the 

Jurisdiction of the State Governments. Union Minister of 

Health and Family Welfare has written to Health Ministers 

of all States In August, 2006 to consider Illuing 

instructions for withdrawing junk food and carbonated 

drinks from schools and college canteens. 

(d) to (f) Union Minister of Health and Family Welfare 

has also written to Chief Ministers of all States In Jaunary, 

2007 to consider issuing Instrcutions to Vice-Chancellors 

of all Universities, including Medical and Agricultural 

Universities of their respective States for withdrawing Junk 

food and carbonated drinks from the canteens of 

educational inetltutlons. 
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Crime agatnat Chaldl'M 

184. SHRI KIRTI VARDHAN SINGH: Will the Minister 

of WOMEN AND CHILD DEVELOPMENT be pleased to 

state: 

(a) the date when the Central Monitoring Convnil· 

lion on crime agaInet children was appointed; 

(b) the number of tlrnee It met and the number of 
cues It enquired after being appointed; 

(c) whether any report hu been omitted 10 far; 

(d) If so, the details thereof; 

(e) the action taken by the Government on thie 

report; and 

(f) If not, the reuone therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : (a) No IUCh Cornmi88lon hu been ... 
up by the Miniltry of Women and ChIld DveIopment; 
However, the Minietry Ie In the proc... of constituting a 

National CommIeeion for Protection of Child Rights which 

will look Into all matt.... pertaining to children In a holistic 

manner. 

(b) to (f) Does not ariee. 

Setting up of B.Ed. and PTC CoIlegee 

185. SHRI VIKRAMBHAl ARJANBHAI MADAM : Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the GovemmentlUniverelty Grants 

CommIa8Ion and AICTE have received applications from 
State Governments particularly Gujarat for affiliation of 
B.Ed. end P.T.C. coIlegea during the Iut three yeara, tin 
clate; 

(b) if 10, the detaiIa thereof, Slate-wile; 

(c) the runber of ~tIone approved and the 
number of appIlclItIona pending for approval, Stale-wise; 
and 

(d) the time by which pending applications are likely 
to be cleared/approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (.) to (d) CoIIegeI, Including thoee 

epeciaIlzing In programrnee on 'educ.tlon' .re affiliated to 
the respective Universities under whose jurisdiction the 
said Institutions fall. Neither the Central Government nor 
any statutory bodies .t the Centre .re competent to decide 

on the queetlon of .fflliatlon. 

For the B.Ed. counsea, the teacher training Institutione 
are granted recognition by the N.tIonaI Council for 
Teachers Education (NCTE) after which they .re required 

to seek aHlIi.tlon of the reapectIve Universities. For P.T.C. 
courses, the institutions granted recognition by the NCTE 
are required to seek the afflll.tion of the reepectlve State 
Council of Educational R .... rch .nd Training under the 

various State GovernmentslUnlon Territory Admlnistratione. 
According to the NCTE, it has not information with regard 
to applications received from State Governments for 
.ffill.tion for B.Ed. and P.T.C. Colleges. 

Punjabl and Urdu Languagee Schoole 

186. SHRIMATI PRATIBHA SINGH : Will the Minieter 
of HUMAN RESOURCE DEVELOPMENT be pleuect to 

ltate : 

c.) whether the Government has received proposals 
from the Govemment of Himachal Pradesh and other 
Stat.. for setting up of 100 Punjabl and Urdu languages 
schools In the Stat.. with request to provide Central 
aalstance for meeting ealary expenses of the teacheri 0( 
three languages; 

(b) if 10, the details thereof; .nd 

Cc) the action taken by the Govemment In this 
regard 10 f.r? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) Government of Himachal 
Pradesh have submitted a proposal for the year 2007-2008 
seeking assistance for appointment of 100 Punjabl and 

Urdu Teachers, under the Scheme of Appointment of 
Language Teachers. The propoeal Is under examination. 

For Government of Andhra Pradesh an amount of 

Rs. 54.34 lakhs has been released for appointment of 
78 Urdu teachers during the year 2006-07. 

(English) 

Silk Vam Production 

187. SHRI ~AVEEN JINDAL: Will the Minister of 

TEXTILES be pleased to state : 

(a) the production of the silk yam in the country 

during the last three years and current year, year· 
we; 

(b) whether there is a decline in the production 

during the current year; 

(c) If 80, the reasons therefor; 

(d) ita overall impact on the silk Industry and exports; 
and 

(e) the steps being taken to boost the production ot 
silk yarn? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) The 
production of Raw Silk/Silk Yarn In the country during the 

last three years (2003-04 to 2005-08) and current year 
(April-September, 2006) Is as under:-

Year Total Raw Silk producilon 

2 

2003-04 15742 M.T. 

1 2 

2004-05 16500 M.T. 

2005-08 17305 M.T. 

2008-07 9801 M.T. 

(April to September, 08) 

(b) No, Sir. there is no decline in production of 

raw silk. The production of raw silk upto 2nd quarter of 

current year is 9801 Mr, which is 12.47% more than the 

production during the correspondlg perl~ In the year 

2005-08. 

(c) to (e) Do not arise. 

(Translation) 

Inclullon of Gowarl Community In 

ST Uat 

188. SHRI HANSRAJ G. AHIR : Will the Minister of 

TRIBAL AFFAIRS be pleased to state : 

(a) whether any Bill was brought in 1987 to include 
Gowarl community of Maharashtra in the list of Scheduled 
Tribes; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to accord the 
status of Scheduled TrIbe to Gowarl commurilty; 

(d) whether Maharashtra Government has recom-
mended for the Inclusion of Gowarl community In the list 

of Scheduled Tribes; and 

(e) if so, the action taken by the Government 

thereon? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH) : (a) to (c) Yes, Sir. the Scheduled Castes and 

Scheduled Tribes Orders (Amendment) Bill was Introduced 
in the Lok Sabha In 1987 and was referred to a Joint 
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Committee of Parliament chaired by Shrl A.K. Chanda, M.P. 

The Joint Committee on SCa/STs Orders (Amendment) 

Bill, 1967 recommended the inclusion of Gowarl commu-

nity as a separate tribe for V1darbha area, vide Joint 

Committee's Report and Maharaahtra Gove~ment's letter 

dated 12-6-1979. The Report was presented to Lok Sabha 

in 1970, lapsed with Its dlsaolution. 

(d) and (e> The Maharashtra Government In the year 

1979 recommended for the Inclusion of Gowarl Community 

in the State list of Scheduled Tribes but it withdrew its 

recommendations In the year 1981. 

{English] 

Fund. for Development of Primitive Trlbee 

189. SHRIG. KARUNAKARA REDDY: Will the 

Minister of TRIBAL AFFAIRS be pleased to state : 

(a) whether the Government of Karnataka has lent 

a proposal to the Union Government for .. nctlon and 

release of As. 59 lakhs under Centrally sponsored scheme 

(50 per cent Central + 50 per cent State) for development 

of Primitive Tribal Groups; 

(b)' If so, the details thereof; 

(c) whether the utilisation certificate for the amounts 

released during previous years has already been aent by 

the Karnataka Govemment; and 

(d) If so, the time by when the balance grant Is likely 

to be released to the Karnataka Government? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI· P.R. 

KYNDIAH) : (a> to (d) The State Government of Kernataka 

originally sent a proposal for Rs. 59.00 lakhs under the 

100% Central Sector Scheme of Development of Primitive 

Tribal Groups. this was later revised by the State 

Government for Rs. 33.69 lakh, as per funds allocated to 

the State, for activities like construction of check dams, 

roads, repair of houses, supply of bullocks, minor irrigation 

wortc., weIta, 181f4mployment etc. In Myeore, Kodagu, 

Udupi and Dakshina Kannada District of the State. The 
Ministry has already sanctioned Rs. 33.89 lakh to the State 

Government. In addition, Rs. 12.50 lakh has also been 

sanctioned to the State Government for insurance 

coverage of PTGs under Janaahree Bima Vojana. Addition-

ally, Rs. 8.35 lakh has been sanctioned to an NGQ-project 

recommended by the State Govemment in Mysore District. 

The State Govemment of Kamataka has 88nt all utilisation 

certficates of the previous grants. There are no balance 

funds due to the State of Karnataka under the scheme for 

Development of PTGs during the year 2006-07. 

Production of T .. 

190. SHRI M.K. SUBBA : Will the Minister of 

COMMERCE AND INDUSTRY be pleued to state : 

<a) how far the cost of production of tea has 

increased year after year since 2001·02; 

(b) the factors responsible for Increase In cost of 

production of tea of different varieties In Aeeam and other 

tea producing regions; 

(c) the comparative cost of Imported tea: and 

(d) the steps taken or being taken by the Govern-

ment to provide aaai8tance to the dome8tlc tea Induatry to 

compete the international market? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) As per 

available infonnatlon, the coat of production of tea in the 

country has Increased by approximately 7.59% In 2005-
06 over 2001-02. The increase In cost of production has 

been due to increase in the cost of inputs used for 

manufacturing tea, fuel and electricity charges, salari4S 

and wages of workers including amenities etc. 

(c) As there a~ a wide variety of teas produced in 

India, there are different costs of production of such teas. 

However, on an average eaIe price ~ tea at auctions Is 

Ibout Ra. 85.79 per kg. The C.I.F. price of tee Imported from 
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majo. ..uuntriea ranges from As. 34 to As. 129 per kg. The 

applied rat. of customs duty on imported tea is 100%. 
Under the Indo-Sri Lanka FTA. a concessional duty of 7.5% 
Is applicable. 

(d) India has retained Its position In the Intematlonal 

market. In the Xth Plan period, tea exports have hoverod 

around 180 million kgs. and during 2004-05 exports 

touched a mark of 205.81 million kga. It Is expected 
that in the year 2006-07 tea exports would cross the 
200 million kg. The Government of India hu taken various 
measure. to boost exports of tea which Include promo-

tional activities in foreign markets, lending promotional 

support to tea exporters, participation in intemational 

falrslexhibitionaIBuyer Seller Meets, Incentlvtaing produc-

tion of orthodox tea, subsidy on transport and handling 
chargee for tea exported through ICO Amlngaon In Assam, 

etc. 

Handloom "-ric Scheme 

191. SHRI E.G. SUGAVANAM : WiH the Minister of 
TEXTILES be pleased to atate : 

(a) whether the Govemment hu launched Hancloom 
Mark Scheme; 

(b) H eo, the details and Its leatu,.. thereof; 

(c) whether some problema have arisen in the 
enforcement of the lame; and 

(d) If so, the details thereof and the steps taken by 
the Govemment to overcome the above problems and to 

popularize the Scheme among the general public? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTilES (SHRI E.V.K.S. ELAN GOVAN> : (a> Yes, Sir. The 

Handloom Mark Scheme was launched by Or. Manmohan 

Singh. Hon'ble Prime Minister of India on 28.08.2006. 

(b) Handloom "-ric Scheme: 

The OffIce of the Development CommIsIioner tor 
Handloome, Government of India Introduced the 

240 

'Handloom Mark Scheme'. which _rves sa a 

guarantee for the buyer that the product being 

purchased 18 genuinely hand woven. It providee 
an identity to the handloom products and can 
be UNd not only for popularizing the hand 

woven products in India and abroad but aIao to 

become a haU mark of powerful creative work 
that distinguishes the product from powerloom 

and helps in providing better remuneration to the 

weavers. 

ObIectIvel: 

Promote handloom products In DomestIc 
as well as Intemational Markets. 

Provide assurance to the consumers 

about the genuineness of the product 

origin. 

Improve International marketing linkages 

to the handIoom weavers. 

Strengthen the supply chain for Handloom 

products. 

Improve price realization of the Handloom 

products in Domestic as well as Intema-

tionaI Markets. 

Improve the eamings of the handloom 

weavers community. 

Facilitate uninterrupted workflow through-

out the year to the handloom weavers. 

Develop datebase on the handloom supplies 

and weavers that will help In supporting the 
weavers of the existing schemes being 

Implemented by the Govemment of India and the 
future plans. 

Handloom u.rI( Logo: 

The Handloom Mark logo wu developed by the 
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National Institute of Designs, Ahmedabad. The 

Mark is in two forms. One for Domestic: use: the 
word 'Handloom' is written below the logo and 
the other for exports: same logo with the word 
'hand woven in India' written below It. 

Handloom hand woven 

IN INDIA 

Each label is coded on the rear aide for eaay 
identification/classification. E.g. OF followed by 

coded number for fabric for domestIC sal., oM 
followed by coded number for made-ups and 
garments for domestic sale: EF followed by 

coded number for fabric for export and EM 

followed by coded number for made-ups and 
garments for export). 

One label is to be affixed on each handloom cut-

piece of the fabric, made-up item and each 

garment produced from hand woven fabric. 

Scope: 

The scheme covers all handloom fabrics 

and products made thereof. 

The Handloom Mark scheme Is opera-
tional throughout the country. Individual 

weavers, Weavers Co-operatlve socitieI, 

Master weavers, Retailers, and Exporters 

are entitled to participate in theecheme 
and avail benefila thereof. 

Implementing Agency: 

The Textiles Committee, a statutory body In the 
Minister of Textiles constituted under an Act of 
Parliament in 1963 with the mandate of 

promoting quality Indian Textiles Is the Imple-
menting Aoenay for Handloom Mark Scheme. 

Actfvltlea: 

By the end of January 2007, 1031 registrations 
have been made and 10.41 Iakh IabeIa have 
been sold to the stakeholders and 31 seminara 
have been conducted to make aware of ~ 
8Cheme etc. The price of handIoom mark label 

In the beginning was As. 1.25 per label. ThIs has 
been brought down to eo paise per label: to 
widen the coverage. 

(c) and (d) No problems have arilen In the 
Implementation of the 1Cheme. To popularize the Scheme 

Cluster level seminars we ... conducted In major handIoom 
producing Stat .. ; awarenese meetings were condUct8d; 
advertisements in regIonaJ languages were releaHd In 
newspapers acl'088 the country; conaumer oriented 
publicity measures have been initiated and other necea-
sary measures have been undertaken to expand the 
coverage and popularize the Scheme. 

Police HoepItaIa 

192. SHRI MILIND DEORA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government has received any 
proposal to set up a Police HoepItaI on the Uoe of Army 
Hospitals from the Govemment of Kamataka; 

(b) if so, the total fundi likely to be provided for the 

purpose; 

(c) the details of facilities likely to be provided In 

the hospital; and 

(d) the time by when such hospital Is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) No, 
Sir. 
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(b) to (d) Does not arise in view of <a> above. 

[Translation] 

Killing. In AI .. m 

193. SHRI HEMLAL MURMU : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI GURUDAS DASGUPTA : 

SHRI NIKHIL KUMAR : 

DR. RAJESH· MISHRA : 

SHRI SURAVARAM SUDHAKAR REDDY : 

SHRI SANTOSH GANGWAR : 

SHRI J.M. AARON RASHID : 

DR. CHINTA MOHAN : 

SHRI HANSRAJ G. AHI~ : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRI ASADUDDIN OWAISI : 

PROF. VIJAY KUMAR MALHOTRA : 

SHRI SURESH PRABHAKAR PRABHU : 

SHRI FRANCIS FANTHOME : 

SHRI RASHEED MASOOD : 

SHRI SHISHU PAL N. PATLE : 

SHRI S.K. KHAAVENTHAN : 

SHRI AVTAR SINGH BHADANA : 

SHRI SAJJAN KUMAR 

SHRI JUAL ORAM : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a> whether the ULFA have increased their activities 
against Hindi speaking migrants living in various North 

Eastern States; 

(b) if so, the number of suc:h persons killedllnjured 

in various incidents in the recent past, State-wise; 

(c) the details of compensation announced and 

paid to the victims of suc:h incidents; 

(d) whether any Foreign agency has been 
found involved in helping ULFA for carrying out such 

activities; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment to check 

such activities of ULFA? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY> : (a) and (b) 

During January 5-8, 2007 United LIberation Front of Asom 
(ULFA) killed 61 Hindi speaking pel"8Qn8, mostly seasonal 

labourers and petty vendors in Upper Auam. During the 

current year so far.87 persons (Including 5 security forees 

personnel) have lost their lives and 144 (including 5 
security forces personnel) sustained injuries in 73 
incidents of violence in Assam. 

(c) State Government has sanctioned ex-gratia 

grant of Rs. 3 lakh each to the Next of Kin (NoK) of Hindi 
speaking people killed in UlFA violence. In addition, the 

Prime Minister has also sanctioned ex-gratia of Rs. 2 lalch 
each to such persons. Compensation to Injured persons 
has also been sanctioned. 

(d) and (e) There are reports that. ULFA is having 
links a foreign agency. However, there Is no report to 
suggest, involvement of any foreign agency In these 
killings. 

(f) In order to check the violent activities of ULFA, 
additional Central Police Forces and Army have been 
deployed In the State of Assam for coordinated action 

against the outfit and other extremists groups. Government 

I. also taking steps for enhancing the capabilities of State 
Police Forces, reimbursement of Security Related Expen-
diture incurred by the State Government. 

The HCurity situation in Assam i8 reviewed in the 

meetings of Unified Hqrs. chaired by the Chief Minister of 
Assam. 
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(English] 

DI ... ter Management 

194. SHRI RAYAPATISAMBASIVA RAO : 

SHRI SARVEY SATYANARAYANA : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) the main functions of Department of Disaster 

Management and Civil Defence; 

(b) the activities and tasks carried out by the 

Department during the last two years; 

(c) whether the Govemment is introducing or has 

introduced any law to mitigate impact of disasters; 

(d) If 80, the details thereof; and 

(e) the present position thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) There is no 

separate Department of Disaster Management and Civil 

Defence in the Govemment of India. At the national level. 

the nodal responsibility for Disaster Management (except 

drought, hailstorm and pest-attack) and Civil Defence vests 

with the Ministry of Home Affairs. The Ministry is 

responsible for the institutional and legislative framework 

for Disaster Management and Civil Defence at the national 

level. The Ministry supplements the efforts of the State 

Governments by providing requisite logistic and financial 

support. 

(b) The activities and tasks carried out by the 
Disaster Management Division of the Ministry of Home 

Affairs during the last two years mainly include:-

Monitoring and coordinating response to major 

disute,. like the Tsunami of 26th December, 

2004, the earthquake of 8th October, 2005 In 

Janvnu and Kashmir, the floods in various States 

during the monsoon season in 2005 and 2006. 

and arranging/coordinating logistic and financial 

support for relief and rehablltatlon. 

Drafting of a Central legislation on disaster 

management which was eventually enacted as 
the Dilaster Management Act, 2005 on 23rd 

December, 2005. 

Framing of Rules for the purpose of implemen-

tation of different provisions of the Act. 

Establishment of a National Disaster Manage-

ment Authority (NOMA) under the Act. 

Constitution of National Executive Committee 

(NEe) u per the provisions of the act and 

organization of its meeting. 

Constitution of the National Institute of Disaster 

Management (NIDM) as per the provisione of the 

Act. 

Financial support to various Administrative 

Training Institutes etc. at the State level for 

conduct.lng training and capacity building actlvi-

tiel. 

Training and equipping the battalions of National 

Disaster Response Force (NDRF). 

Carrying out awareness generation through print 

and electronic media. 

Organization of various training programmesl 

wortcshopa/seminars through the NIDM. 

Estabfishment of a SAARC Dlsa8ter Manage-

ment Centre at NIOM. 

Implementation of a Disaster Risk Management • 

Project in 169 Districts in 17 multi-hazard 

prone States with extemal assistance from 

UNDp, etc. 

Implementation of National Programmes for 
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c.pacity Building of Engineera and Architects In 

Earthquake Risk ManagemenL 

Establishment of a National Emergency Opera-

tions Centre In the MInistry and follow up with 
States for establishing StatelDistrtct level Emer-
gency Operation Centre8. 

Initiating measures for strengthening the emer-

gency communication system. 

Aasessment of requirements for rehabilitation 
and recOMtructlon in the StatesIUTs affected by 

major disasters. 

Reimbursement of part of the expenditure 
Incurred by the State Govemments on CIvil 

Defence and Home Guards. 

(c) to (e) The Disuter Management Act, 2005 was 
enacted on 23rd December, 2005 and notified on 28th 
December, 2005. It provides for an institutional mechanism 
for drawing up and monitoring the Implementation of 

polices and plans for disaster management, ensuring 

measures by various wings of the Govemment for 
prevention and mitigation of di8a8ters and for undertaking 

a holistic, coordinated and prompt response to any disaster 

altuatton. The Act inter-alia provides for the eettIng up of 

Dleuter Management Authorities at the National, State 

and District levels, constitution of National Executive 
Committee (NEC), establishment of National Institute of 

Disalter Management (NIDM) and National Disaster 

Response Force (NDRF) and establishment of diaalter 

response and mitigation funds at the National, State and 
District levels. The Govemment has already established a 
National Disaster Management Authority (NOMA), a NEC 

and a NIDM. Training and equipping of the earmarked 

battalions of various Central Para-Military Forces to 
conetitute a National Disaster Response Force has been 

taken up. 

[Translation} 

Export Growth Rate 

195. SHRI SHfSHUPAL N. PA1l.E : 

PROF. MAHADEOAAO SHIWANKAR : 

SHRI MAHAVIR BHAGOAA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) the product-wise export-Import poaItIon of India 

during each of the last three years; 

(b) the rules prescribed for the export-Import of any 

product; 

(c) whether the percentage of export growth In 

India Is declining as againat the percentage of Import 

during December, 2006 in comparison to November, 

2008; 

(d) If 10, the reasons therefor: 

(e) whether the Govemment proposes to formulate 

a scheme to face the challenge of intemational market; 

(f) If not, the measures taken to Increase the 
exports; and 

(g) the details of the achievements made after 

taking such measures? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM AAMESH) : (a) The product-wise 

details of exports and imports are given In the Publications 

Monthly Statistlca of Foreign Trade of India Volume I 

(Exports including Re-exports) and Volume-II (Imports) 

published by the Directorate General of Commercial 

Intelligence and Statistica (DGCI&S), Kolkata. These are 

available In the library of the Partiament. This information 

Is also posted on the website of the Department .of 

Commerce at http;L!www.commerce.nc.jO/. 

(b) The export and import of any product is 
governed by the Rules and orders framed and notified 

under the Foreign Trade (Development and Regulation) 

Act, 1992. 
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(c) There was a deceleration in the growth rate of 

both exports and imports In the month of December, 2006 

compared with November, 2006. However, there has not 

been any absolute decline in the growth rates of exports 

and imports in the above mentioned period. 

(d) Does not arise. 

(e) to (g) Policy measures are announced from time 
to time including those contained in the Annual Supple-

ment of the Foreign Trade Policy (2004-09). These 

measures are aimed to augment and sustain the current 

rate of elCport growth in line with India's comparative 

advantage and the emerging situation in the domestic and 

intemational market. 

[English} 

World Economic Forum 

196. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHAlRAO PATIL SHIVAJIRAO : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) wh8ther India has participated in the World 

Economic Forum's annual meeting in Davos, Switzerland; 

(b) If 10, the details thereof; and 

(c) the outcome of the meeting held in Davos? 

THE MINISTER OF STATE IN THE. DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND .INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) Yes, Sir. 

. (b) and (c) The Annual Meeting of the World Economic 

Forum (WEF) was held in Davos, SwItz.rtaoo, on 24-28th 

January, 2007 which brought together 2,400 bu8Ineea, 
politlcal and civil society leadera to deliberate on the theme 
'The Shifting Power Equation' that ~ reftec:ted the elements 

that would shape the global agenda In 2007. The Indian 

delegdonlo the Meeting con8iated of Shri Kamal Nath, 

Commerce and Industry Minister, Dr. Montek Singh 

Ahluwalia. Deputy Chairman, Planning Commission and 

Dr. Ashwani Kumar. Minister of State for Industry and 

officials of the Ministry of Commerce and Industry. besides 

many senior businessmen. India was able to highlight the 

potential of investment in many important segments and 

sectors of the Indian economy and also expressed its 

views on various global issues which were discussed at 

Davos through Indian speakers addresSing several 

sessions. 

Export Promotion Council Statu. 
to KVle 

197. SHRI B. MAHTAB : 

SHRt ANANTA NAYAI< : 

Will the Minister of AGRO AND RURAL INDUSTRIES 

be pleased 10 state : 

(a) whether there is any proposal to provide Export 

Promotion Council status to the Khadi and Village Industry 

Commission (KVIC); 

(b) If so, the details and objectives thereof; 

(c) the steps taken/proposed to be taken and 

assistance to be provided to strengthen the KVIC; and 

(d) the extent to which it would be beneficial to the 

sector? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) and (b) During December, 2006, 

the Government (in the Ministry of Commerce and Industry, 

Department of Commerce) has conveyed the approval of 

the competent authority granting the deemed Export 

Promotion Council (EPC) status to the Khadi and Village 

Industries Convnlaalon (KVIC) and to extend aaaistance to 

KYlC on the pattern of an" umbrella EPC like Federation 

of Indian ElCport Organisation (FIEO). With the grant of EPC 

statui to KVIC, Its proposals for participation In Intema-

tlonal Fairs, organising Buyers Sellers Meets '(BSMB) etc., 
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would be approved, as per admissibility under Market 

Development Assistance (MDA)lMarket Access Initiative 

(MAl) guidelines but no regular MDA grant would be 
available to KVIC. The objectives for providing deemed 

EPC status to KVIC include enhancing the image of khadl 

and village industry (KVI) products abroad as high quality 

products, organising BSMs in India and abroad to promote 

interaction between potential buyers and suppliers, 

ensuring genuineness of products and setting quality 

standards for export oriented KVI products. 

(c) to (d) To strengthen the khadi and village industries 

(KVI) and make them competitive in the global economy, 

Government (in the Ministry of Agro and Rural Industries) 

!Jas been implementing schemes like Interest SubSidy 

Eligibility Certificate Scheme (ISEC) providing subsidized 

rates of int~rest on bank loans, Product Development,' 

Design Intervention and Packaging (PRODIP) Scheme for 

improving designs and packaging of KVI products, and 

Rural,e~oyment Generation Programme (REGP) through 

KVIC, fa.c eetting up village industries by providing subsidy 

in the. form of margin money. Assistance is also provided 

to KVI units to participate in exhibitions at the national, sub-

national levels to aaslst marketing of KVI products. These 

facilities are available to all eligible cottage and rural 

industries. Further, the Government has launched the 

Scheme of Fund for Regeneration of Traditional Industries 

(SFURTI) in 29 khadl, 50 village and 25 coir Industry . . 
clusters for five years beginning 2005-06. SFURTI 

envisages assistance for setting up of common facility 

centres, quality Improvement, training and capacity 

building, development of new products, Improved packag-

ing, new design, market promotion, etc. 

Further, the Expert Committee constituted to suggest 

measures for revamping of KVIC and programmeal 

schemes had, inter alia, recommended strengthening of 

the khadi and village Industrial by re8truduringof some 
of the on-going schemea. In put8uance of the accePted 

recommendations, KVIC has prepared proposals in this 

regard with aim of creating more employment opportunities 

in the KVI sector.' 

Pak FIring on Border 

198. SHRI RAVI PRAKASH VERMA : 

SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIB SINGH : 

SHRI SHISHUPAL N. PATLE : 

<, 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Pakistani Rangers opened fire on 

BSF on international border to give ~over firing to militants 

entering into Indian territory as reported in "The Hindu" 

dated January 18, 2007; 

(b) If so, the number of such incidents reported 

during each of the last three years; 

(c) the number of jawans!civillans killed and injured 

in the these Incidents; and 

(d) the steps taken by the Govemment to stop 

militant infi"ration into the country and check the 

recurrence of such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) On 17 
January 2007, at about 0250 hrs. Pak Rangers of Post 

Jhung opened unprovoked fire on the BSF patrolling part 

of BOP Matkul.a to 8UJ)port the Infi"ration bid from Jammu 

IntemationalBorder which was foiled by alert BSF troops. 

(b) No firing incidents have been reported during 

the years 2004, 2005 and 2006. However. there have been 

firing incidents in the year 2007 (till 20.2.2007). 

(c) Two BSF personnel got injured in Pak firing 

incld8nt of 17 January 2007. 

(d) Strong protest notes have been lodged with 

counterpart on the unprovoked firing and attempt of 

infiltration. The issue has also been raised during Indo-Pak 

Bi-annual meeting held from 14 to 17 February 2007. 

Moreover, the following ~ are In place for effective· 
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border domination and to check the infiltration. Smuggling 

of drugs, arms and contraband goods:-

tl) Round the clock surveillance of the border by 

patrolling during day and night, Ops and 
ambushes. 

(ii) Construction of fencing and flood lighting and 

protective bunds. 

(iii) Conduct of special operations. 

(iv) Upgradation of BSF Intelligence set up and 

coordination with concerned agencies. 

(v) Use of night vision devices. 

(vi) Augmentation of strength for patrolling/ambush 

duties. 

{Tr8nslM/on] 

199. SHRI GANESH SINGH : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment is contemplating to set 

up Special Economic Zones (SEZs) for import and 

processing of seafood; 

(b) if eo, the details thereof; and 

(c) the prog .... made in this regard till date? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) :. (a) to (c) No proposal for 

setting up of SEZs for import and pr0ce88lng of seafood 

is currently under conelderatlon of the Govemment. 

[English] 

Migration of Hlndue from Peklmn 

200. SHRI DUSHYANT SINGH : Will the Minister of 

HOME AFFAIRS be pleased to ltate : 

(a) the number of Pakietani Hindus crossed the 

intemational border illegally in the wake of the 1965 and 

1971 wars between India and Pakistan; 

(b) whether there were many Hindus who come to 

India with legal document and refuse to go back 10 

Pakistan; 

(c) if so, whether all these Hindus were proposed 

to be given Indian Citizenship; 

(d) if so, the details thereof and the criteria laid 

down therefor; and 

(e) the steps taken to grant Indian citizenship to 

theee Hindus? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRi SHRIPRAKASH JAISWAL) : <a) to 

(e) It has been reported that a large number of Pakistani 

Hindus who came to India with legal documents refused 

to go back to Pakistan. 

Indian citizenship is granted as per the provision of 

the Citizenship Act, 1955 and rules made thereunder. 

However, in order to facilitate the acquisition of Indian 

citizenship by Pakistan nationals of minority Hindu 

community displaced consequent to the wars between 

India and Pakistan in the years 1965 and 1971, powers 

have been delegated to the State Govemments of Gujarat 

and Rajasthan from 28.02.2004 to 27.02.2007. 

No specific Information is available regarding the 

number of Pakistani Hindus who crossed over illegally to 

India in the wake of wars in the years 1965 and 1971 

between Indian and Pakistan. 

FDI Retail 

201. SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIB SINGH : 

Witl the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 
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(a) whether the Govemment proposes to allow 

Foreign Direct Investment in retail sector like electronic, 

stationery. sports goods and building equipments 

sectors; 

(b) if so. the details thereof; 

(c) whether Govemment has consulted various 

Ministries on the issue; 

(d) if so, the details thereof; and 

(e) the manner in which the Govemment proposes 

to protect indigenous industry thereafter? 

THE MINISTER OF COMMERCE ANI) INDUSTRY 

(SHRI KAMAL NATH) : (a) to (d) The policy on Foreign 

,Direct Investment (FDI) is reviewed on a continuing 

basis. Inter-Ministerial consultations on policy issues is an 

on-going process. The policy was comprehensively 

reviewed in 2006 and the revised policy for FDI was 

notified. In the Trading sector. FDI was permhted in Single 

Brand Product Retailing. Besides, change of route for FDI 

in wholesale/cash and carry and export trading was also 

notified. 

(e) Govemment remains committed to initiating, 

where necessary. suitable measures for safeguarding the 

legitimate interests of the Indian Industry and consumer. 

unlve .... n .... on· of Primary EdUClltlon 

202. SHRI JYOTIRADITYA M. SCI NOlA : Will the 

Minister of HUMAN RESOURCES DEVELOPMENT be 

pleased to state : 

(a) whether with the progl'888 of Universal Primary 

Education Mission, the Govemment has undertaken 

grading of different State Governments on the scale of the 

progress made by them in the matter of unlveraaJisation 

• ,f Primary Education; 

(b) if so. the position held by Madhya Pradesh. 

Chhattisgarh and other StateI." per the literacy index 80 

prepared; and 

(c) the corrective measures being taken for homo-

geneous development and promotion of literacy and 

education in the country under the Universalisation of 

Primary Education driYe? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCES DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) and (b) To assess progress of States and Union 

Territories towards the goal of Universalisation of Elemen-

tary Education (UEE). an Educational Development Index 

(EDI) has been developed to rank StateslUTs against key 

parameters of elementary education. Madhya Pradesh· has 

been placed at 29 and Chhattisgarh at 22 position in this 

EDI ranking. State-wise ranking is given in the enclosed 

statement. 

(c) The Sarva Shlksha Abhiyan (SSA) Is being 

implemented in all States/UTs of the country in order to 

meet the objective of Universalisation of Elementary 

Education. Each StatefUT receives SSA funds in keeping 

with its contextual requirements. 

Stlltement 

Composite (Primary and Upper Primary Level) Index 

StateJUT 

Andaman and· Nlcobar 

Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

EDI 

2 

0.666 

0.654 

0.458 

0.460 

0.327 

0.690 

(As. in lakh) 

Rank 

3 

20 

8 

33 

30 

35 

5 
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Chhattisgarh 0.559 

Dadra and Nagar Haveli 0.538 

Daman and Diu 0.592 

DeJhi 0.707 

Goa 0.586 

Gujarat 0.630 

Haryana 0.556 

Himachal Pradesh 0.668 

Jammu and Kashmir 0.597 

Jharkhand 0.435 

Karnataka 0.674 

Kerala 0.708 

Lakshadweep 0.650 

Madhya Pradesh 0.512 

Maharashtra 0.635 

Manipur 0.564 

Meghalaya 0.534 

Mizoram 0.650 

Nagaland 0.533 

Orissa 0.512 

Pond/cherry 0.700 

Punjab 0.608 

Rajasthan 0.583 

Sikkim 0.635 
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3 

22 

24 

17 

2 

18 

13 

23 

7 

16 

34 

6 

10 

29 

12 

21 

26 

9 

27 

28 

4 

14 

19 

11 

2 3 

Tamil Nadu 0.701 3 

Tripura 0.535 25 

Uttar Pradesh 0.482 31 

Uttaranchal 0.605 15 

West Bengal 0.467 32 

{Translalion] 

Commissions on Police Reform 

203. DR. CHINTA MOHAN: 

SHRI BALAS HOWRY VALLABHANENI : 

SHRI RAMJI LAL SUMAN : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether various Commission and Committees 

were constituted for reforms in the pofice force In the 

country during the last three decades; 

(b) If so, the number and names thereof alongwith 

the date on which these were constituted; and 

(c) the percentage of the recommendations imple-

mented 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL).: (a) Yes. 

Sir. 

(b) Notable amongst the various Commiseional 

CommitteeII which were set up by the Central Government , 

during the last three decades are the National Police 

Commission (1977). Ribeiro Committee (1988), 

Padmanabhalah Committee (2000) and the Malimath 

Committee on Refoims of Criminal Justice System (2001). 

(e) As the Police Ie a State Subject. most of the 

" 
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recommendations have to be implemented by them. The 

recommendations of the above Commissions/Committees 

were forwarded to the State Govemments. As the 
recommendations are at different stages of implementation 

by different State Govemments, it is not possible .to 

indicate the progress of implementation in terms of the 

percentage. 

{English} 

Drug Addlct8 Prlso,..... In Tlhar Jan 

204. SHRI ADHIR CHOWDHURY : 

SHRI RAGHUNATH JHA : 

SHRI UDAY SINGH : 

Wil! the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether most of the inmates in Tihar Jail are 
dlug· addicts; 

(b) if so, the details thereof; 

(c) whether the Govemment has received any 

complaint against jail officials for running drugs and 
extortion racket in Tlhar Jail; 

(d) if so, the action taken by the Govemment 

against the corrupt jail officials involved in drugs racket; 

and 

(e) the steps taken/proposed to be taken to check 

the entry of drugs In Tlhar Jail premises and provide de-
addiction treatment to the drug addicts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) No, 

Sir. About 8 to 10% of the Inmates of TIhar Jails are drug 

addicts. 

(c) and (d) The Jail authorttles had received a 

complaint from one of the prisoners to this effect which, 

on inquiry was found to be false and baseless. The same 

prisoner has also filed a simitar complaint before the Court 

of Additional Chief Metropolitan Magistrate, New Delhi, 

which is presently sub-judice. 

(e) The Prison Administration has taken several 

steps to check entry of dl'ugs inside the prisons 

which include searching and frisking of staff and 

visitors before they enter and leave the ian premises, 

surprise searches under the supervision of senior 

officers, use of gadgets like X-ray scanners, multi-zone 

doorframe metal detectors, detailed enquiries of every . 

complaint of drug trafficking, shifting of prisoners with 

history of drug addiction to detoxification center in the jail 

and providing counseling and rehabilitative therapies to 

prisoners. In addition, a 120 bed integrated drug de-

addiction center has recently been opened in the jail 

hospital for extending medical and counseling treatment 

to the drug addicts in which services of NGOs are also 

utilized. 

[Translation} 

Setting up of IlTs 

205. PROF. RASA SINGH RAWAT : 

SHRI M. ANJAN KUMAR YAOAV : 

SHRIMATISANGEETA KUMAR I SINGH DEO : 

SHRI FRANCIS FANTHOME: 

SHRI P.C. THOMAS: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

<a) the number of Indian Institutes of Technology 
(IITs) at present alongwith years when they were 

established, State-wise; 

(b) whether the Gove~ment has any plan to set up 
more Indian Institutes of Technology in the country; 

(c) if so, the details of places selected for the 
purpose, State-wise; 

(d) the time by which t~ institutes are likely to 

be set up; and 
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(e) the names of the States which have expressed 
their willingneSs and sent their requests to the Union 

Govemment so far for setting up of IITs during the last three 
years alongwith the status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) The number of Indian Institutes of 
Technology (IITs) at present in the country alongwith their 

year of establishment are as under:-

Name of Institute State Year 

liT Kharagpur West Bengal 1950 

liT Bombay Maharashtra 1958 

liT Madras Tamil Nadu 1959 

liT Kanpur Uttar Pradesh 1960 

liT Delhi Delhi 1961 

liT Guwahati Assam 1994 

liT Roorkee Uttaranchal 2001 

(b) The Govemment proposes to set up three new 
IITs in the country. 

(c) The three new liT. will be set up in the States 
of Andhra Pradesh, Bihar and Rajasthan. The locations 
of these UTs within these States have not yet been 

identified. 

(d) These Institutes are likely to be set up during 
the Xlth Plan. 

(e) Many States and Union Territories like Andhra 
Pradesh, Bihar, Chandigarh, Karnataka, Karala, etc., had 
expressed their willingnea 8nd 88m their requests to the 
Union Govemment for aettng up of IITs in their States. 

Identification of aangledeehl 

206. DR. lAXMlNARAYAN PANDEY : 
PROF. VIJAY KUMAR MALHOTRA : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether High Court has asked the Govemment 

to expedite the process of identification of Bangladeshi 
citizens in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has constituted a 
separate agency to expedite the identification of 
Bangladeshi citizens living illegally in the country; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) In pursuance of the orders dated 12.4.2002 of the 
Hon'ble Delhi High Court, a Nodal Authority was 
constituted to prepare an Action Plan for identification and 
deportation of illegal Bangladeshi migrants living in Delhi. 

In September, 2005, the Hon'ble Delhi High Court 
approved a reviaed ActIon Plan and issued orders to form 
Monitoring Cells in West Bengal, Asaam, Trtpura, Mizoram 
and Meghalaya on the lines of Monitoring Cell already aet 
up by Government of National Capital Territory of Delhi to 
monitor the progress of detection/deportation of IliegaHy 
staying Bangladeshi nationals. 

The Union Govemment issued necessary directions to 
all the above five State Govemments to constitute the 
Monitoring Cells as directed by the High Court of Delhi, 
which has been done. 

(c) and (d) Govemment of India have sanctioned 3656 
posta under Prevention of Infiltration of Foreignera (PIF)I 
MobIle Task Force (MTF) Schemes on temporary basis for 
the purpoee of detection, prosecution and deportation of 

"legal lmmIgranta. 

{English} 

Trade Relatione betwMn AeM""BIMST 

207. SHRI ABU A YES MONDAL : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 
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(a) whether the Government has signed bilateral 
trade agreements with foreign countries: 

(b) if 50, whether there are differences on the trade 

relations between the As8ociation of South East Asian 
Nations (ASEAN) and Bangladesh-India-Myanmar-Srilanka-
Thailand (BIMST) member countries; 

(c) If 50, the trade policies of ASEAN and BIMST 
thereto; 

(d) whether the ASEAN and BIMST countries are 

maintaining the bilateral agreements but are not accepting 
multilateral trades; and 

(e) if 80, the policy and economic principle of the 
Govemment therein? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : (a) Yes, Sir. 

(b) to (e) ASEAN and BIMSTEC are two different 
regional groupings. ASEAN is a 10 member group 
comprising Brunei, Cambodia, Indonesia, Lao PDR, 
Malaysia, Myanmar, PhlHlpplnes, SiAgapore, Thailand and 
Vietnam.' ASEAN has already implemented the ASEAN 

Free Trade Agreement (AFTA) among its members. ASEAN 
as a group has al80 negotiated FTA with China. A number 
of other countries including India, Japan Korea, Auetraila 
and Newzealand are currently negotiating FTAs with 
ASEAN, BISMTEC (Bay of Bengal Initiative for Multi-
sectoral Technical and Economic Cooperation) is a 7 
member group comprising Bangaladesh, Bhutan, India, 

Myanmar, Nepal, Srilanka and Thailand. 

BIMSTEC is currently negotiating a free Trade 
Agreement among its members only. ASEAN and BIMSTEC 
member countries who are aIIo members of WTO believe 
in a rule based multilateral trading syatem and are actively 
participating in the Doha Round negotiationa under the 
WTO. 

[Translation} 

Voting Right to Bangladeshis 

208. PROF. VUAY KUMAR MALHOTRA : 

. SHRI KASHIRAM RANA : 

SHRIMATi SANGEETA KUMAR I SINGH DEO : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) the total number of Bangladeshi nationals 

residing in the country and have right to vote as on date, 

State-wise, UT-wise; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to strike out 

the name of Bangladeshis from the voter lists in the 
country; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) As per the infonnation received from the Election 
Commission of India, no foreign national, including 
Bangladeshis, are eligible to be registered as voter in 
India. The electoral rolls for the territorial Assembly 
Constituencies are prepared under the superintendence. 
direction and control of the Election Commission of the 

India under the provisions of the Representation of the 
People Act, 1950 and Registration of Electors Rules, 1960. 
As per these provisions only Indian citizens are eligible 
for inclusion in the electoral roll. However, sometimes 
during intensive revision, summary revision or continuous 
revision, names of some ineligible persons who do not 
fulfill the qualifICation of Indian citizenship find their way 
into the electoral roll due to false infonnation provided by 

the individuals. Whenever such cases of wrongful inclusion 
come to the notice of the Electoral Registration authorities. 
immediate action is taken to remove such names from the 
electoral rolls. 

(English) 

Fund for Handicraft Export 

209. SHRI IQBAL AHMED SARADGI : Will the 
Minister of TEXTILES be pleased to state : 

(a) whether a proposal for the creation of a fund 
aimed at an export promotion drive for the handicrafts 
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sectorl covering upecta IUch as· improving the overall 

product, designing, publicity, promotion and marketing of 
Indian handicraft products across global markets Is under 

consideration of the Govemment; 

(b) If so, the details thereof; 

(c) the extent to which the creation of said fund is 

likely to increase handicraft export over the next five years 

and India's share in world market; and 

(d) the time by. which a final decision in this regard 

is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TExTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) No, 

Sir. Howewr, for promotion of handicrafts sector various 
initiatives like product development programmes, design-

ing, publicity promotion and marketing of Indian handicrafts 

through participation in global markets in the established 

fairs are being ·undertaken by the Govemment under the 

existing Export Promotion Scheme. 

(c) and (d) Do not arise. 

Women Entrepreneura 

210. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of SMALL SCALE INDUSTRIES be pleased to state : 

(a) the details of schemes being Implemented by 

the Govemment to encourage women entrepreneurs, 

State-wise; 

(b)· whether ~ schemes are being implemented 

in the State of Andhra Pradesh; 

(c) if so, the numh8r of beneficiaries in Andhra 

. Pradesh during the last three years, year-wise; 

(d) whether any training is imparted to women 

entrepreneurs; and 

(e) If so, the details of training provided to women 

entrepreneurs during the lut three years, year-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) and (b) Govemment through the 

Ministry of Small Scale Industries is implementIng two 

schemes namely Entrepreneurship Development 
Programmes (EDPs) and Trade Related Entrepreneurship 

Assistance and Development (TREAD) Scheme to encour-

age women entrepreneurs all over the country including 
Andhra Pradesh. 

(c) Number of women beneficiaries under these two 

schemes In Andhra Pradesh in last 3 years are as under:-

S.No. Year No. of women beneficiaries 

1. 2003-04 647 

2. 2004-05 549 

3. 2005-06 1300 

(d) Yes, Sir. 

(e) The details of women trained under the above 
mentioned schemes for last 3 years are as follows:-

S.No. Year No. of women trainee 

1. 2003-04 2340 

2. 2004-05 5387 

3. 2005-06 8682 

Tea Gantens 

211. SHRI K.S. RAO : Will the Minister of COMMERCE 

AND INDUSTRY be pleased to etale ; 

(a) the number of tea gardens and their production 

during each of the last three years; 

(b) the nature of problems affecting the tea gardens 
and ita production thereof; 

(c) whether the Govemment proposes to set up a 
Special Purpose Tea· Fund to rejuvenate tea production, 
setting up ~f processing units and provide subsidy to this 
sector; 

(d) If .0, the details thereof; and 
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(e) the time by which this Fund is likely to be set 
up? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : (a) There are, approxi-
mately 1.29 lakh tea gardens in the country. The production 

of tea in the country during last three years is ils under:-

Year 

2003-04 

2004-05 

2005-06 

2006-670 

(April-December) 

o Estimated. 

Production ' 
(in Million Kgs.) 

878.65 

906.84 

930.85 

857.94 

(b) to (e) The Indian tea industry is ,mainly affected by 

long-term problems like old age of the plantations. The old 

age of the tea plantations has affected yield and quality 
of tea and has also resuhed in increased cost of 
production. In order to tackle this problem, the Govemment 
has already approved the setting up of a Special Purpose 
Tea Fund (SPTF) under the Tea Board for financing 
replantation and rejuvenation activities aimed at improving 
the age profile of tea plantations. The Scheme has been 
approved for implementation In the first phase till the end 
of 11th Plan i.e. during the remaining part of 2006-07 and 
in the 11th Five Year Plan an estimated outlay of Rs.567.10 
crores (Subsidy and capital contribution) to be provided 
by the Govemment. The estimated area to be taken up for 
replantation/rejuvenation during the period would be 
85,044 hectares. Under the Scheme, th8 borrower is, 
required to. contribute only 25% of the cost. 50% will be 
loan from SPTF and 25% aubeldy from the GoYeml118nt. 

BonIer Trade 

212. SHRI ANWAR HUSSAIN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) wh·~ther the Govemment has any proposal to 
start border trades with China, Bhutan, Myanmar through 
North-Eastem States; 

(b) if so, the details thereof; 

(c) whether 'he Govemment has any proposal for 
training of entrepre!"leurs for such border trades in the 
North-Eastem States; 

(d) if so, the, details 'thereOf; and 

(e) the extent to which the NE region will get 
benef.ited from such border trades? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : (a) and (b) Border Trade 
with China and Myanmar is already in existence through 
Nathula in Sikkim (with China) and Moreh in Manipur (with 
Myanmar). There are 16 points (as per India-Bhutan 
Agreement on Trade, Commerce and Ttansit) on the border 
of India and Bhutan through which trade takes place 
between the two countries. 

(c) to (e) Department of Commerce operates Export 
Development Fund (EDF) with objective to assist specific 
activities for promotion of exports from North Eastem 
Region of the country. All activities, which have a linkage 
with the exports from the region and are designed to 
help export, are eligible for assistance from the fund. 
During Dec. 2006-Jan. 2007 financial assistance under 
the Export Development Fund has been provided for 
organizing a 15 days training programme in Indian Institute 
of Foreign Trade for the traders of Manipur. Border trade 
is meant for the benefit of people residing along the border. 
The exlen of this benefit to the NE Region has not been 
determined. 

Actlvltl •• of ULFA 

213. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of HOME AFFAIRS be . pleased to stat,e : 

(a) whether ULFA regained their strength during the 
ceaseflre period; 

(b) if so. whether ULFA has procured arms ranging 

from Austrian hand grena~. to Spanish pistols; 
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(c) If 80, the' details and the reaction of the 
Govemment in this regard; 

Cd) whether the Union Govemment has held 
meeting with officials of Govemment of Assam during 
January, 2007; 

Ce) if 10, the details of discussion held; and 

(f) the steps taken by the Govemment to check the 
activities of ULFA in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Reports were 
received that United Liberation Front of Asom (ULFA) had 
. re-grouped and revamped itself during the period of 
tlnilateral ceaseflre. 

(b) There is no specific report to suggest that ULFA 
has procured Austrian hand grenades and Spanish pistols. 

(c) fo (f) Union Home Secretary held meetings on 
4th and 12th January 2007 with State Govemment officials 
and representatives of Security Forces and Army to review 
the security situation in Assam. The Security Forces were 
asked to step up the security and intensify Counter 
Insurgency operations to check the violent activities of 
ULFA and other militant outfits In the State. 

[Translation) 

Duel of Jute Mill Work.,. 

214. SHRI KASHI RAM RANA : Will the Minister of 
TEXTILES be pleased to state : 

(a> the total amount due to working, retired and died 
workers of the public sector jute mills including National 
Jute Manufacturers Corporation (NJMC) indicating their 
number, separately, mill-wise and state-wise; 

(b) the time by which these dues are likely to be 
paid to themltheir successors; 

(c) whether Kinnison and Khardah Jute Mills have 
been closed down recently despite Govemments commit-
ment to continue their operation; and 

(d) If 10, the details thereof and the reasons 
therefore; 

(e) whether the workers of the said mills were given 
VRS forcibly or by luring them; and 

(f) if so, the details thereof and the action taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) . (a) and (b) Funds 
for payment of total dues of the employees of NJMC who 
have retiredldiedlresignedlworking hae already been 
released and the. dues of all workers have been paid. 

(c) and (d) No Sir, Khardah and Kinnison Jute Mills 
have not been closed down. 

(e) and (1) No, Sir. 

Foreign InVeltment In Smlll Sc.le Indultrles 

215. SHRI M. ANJAN KUMAR YADAV : 
DR. DHIRENDRA AGARWAL : 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state : 

(a) the present norms regarding foreign investment 
in small scale industries; 

(b) the details and number of proposals received 
during the last three years regarding foreign investment; 

(c) whether the Govemment proposes to raise 
foreign investment ceiling in small scale industries; 

(d) If 10, the details therefor; and 

(e) if not, the reasons therefor and reaction of the 
Government thereto? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD) : (a), (c) to (e) In the first instance an 
entity, whether domestic or foreign, having no industrial • 
interest, could invest upto 100% in the equity of a small 
scale industry (SSI), However, if the entity, whether 
domestic or foreign. had an Industrial interest elsewhere, 
the movement its equity exceeded 24%, the resultant 
entity would lose the statu. of small scale industry. 
However, under the Micro, SmaH and Medium Enterprises 
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Development (MSMED) Act, 2006, the Govemment does 

not propose to provide for such limitation on the micro and 

small enterprises. 

(b) There is neither any legal provisron nor any 

mechanism for maintaining centrally the details and 

number of proposals of foreign investment in small scale 

industries. 

Crime In NCT of DeIhl 

216. SHRI GIRIDHARI YADAV : 

SHRI MANSUKHBHAI D. VASAVA : 

SHRI RAMDAS ATHAWALE : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the crime cases in National Capitai 

Territory of Delhi are on increase; 

(b) if so, the details of various crimes reported 

during each of the last three years, til/-date; 

(c) the total number of accuaed pereons anested for 

such crimea and action taken against them, Crime-wise, 

district-wise; and 

(d) the steps taken by the Govemment to stop such 

incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) The 

information is being 'collected and wil/ be laid on the Table 

of the House. 

(d) The steps taken by Delhi Police to control crime 

and improve law and order situation in Delhi include 

improvement in the beat· system of patrolling; identification 

of Police Stations with high rate of crime and provision of 
additional manpower and motorcycle patrols to such Police 
Stations; rationalizing the timing for patrolling to maximize 

Its effectiveness. Development of intelligence about 

movement of desperate criminals; mutti-waking of PolIce 
Control Room V8I18; eetabliahment of Crime again8t 

Women Cell; setting up of Rape Crises Intervention 

Centres in all the nine Police Districts; deployment of staff 

in plain clothes at vulnerable places: starting of dedicated 

Women Helpline' in the Police Centrol Room; constitution 

of Women Mobile Team' to attend to distress calls from 

women on round-the-clock basis; setting up of 'Senior 

Citizens Security Cell' at the Police Headquarters; closer 

interaction . with Residents Welfare Associations; and 

establishment of Mobile Crime Team equipped with 

sophisticated equipments and its round-the-clock deploy-

ment· in each District. 

Irregularltlel by Teachers 

217. SHRI JIVABHAI A. PATEL: 

SHRI SUNIL KUMAR MAHATO : 

Will the Minister of HUMAN RESOURCE DEVELOP-

, MENT be pleased to state : 

(a) whether the Govemment is aware thet some 

teachers are getting their fixed salary without imparting 

education; 

(b) if so, the number of such cases detected by 

the Union Govemment during the last three years, State-

wise; 

(c) the actiont taken so far in this regard; and 

(d) the provisions made by the Govemment to check 

such irregularities? 

. THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Information is not collected 

on a centraHsed basis on the number of teachers getting 

salary without imparting education. Both the University 

Grants Commission (UGC) and the Central Board of 

Secondary Education (CBSE) have stated that they have 

no reports of this nature. 

(c) and (d) Under SaNa Shtkaha Abhiyan, emphasis 

haa been given to the role of Village Education Committees 
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or local bodies in supervising school activities including 

attendance of teachers. State Govemments have also been 

. requested to ensure presence of teachers in schools. 

Inv.stments by NRI 

218. SHRI HARISINH CHAVDA : 

SHRI SUNIL KUMAR MAHATO : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Government maintains any 

centralised information regarding actual Investment made 

by non-resident Indians; 

(b) if so, the details thereof; 

(c) jf not, the reasons therefor; 

(d) the details of methods adopted by the Govem-

ment to review Investment by the NRls; and 

(e) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND iNDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (c) No, Sir. Non-resident Indians (NRls)· can make 

capital Investment under Foreign Direct Investment (FDI) 

scheme, Portfolio Investment Scheme and a scheme for 

non-repatriable investments. Data on investment by NRls 

under the FDI Scheme is· maintained alongwlth FDI. 

Segregated data on NRI investments is not centrally 

maintained. 

(d) anet (e) Under the liberalised economic environ-

ment, inv_ment dec~ione, including choice -of location, 
are taken by the entrepreneurs based on their techno-

economic judgemen~ and commercial considerations. 

Govemment has put in place a liberal . .and transparent 

policy for 'Foreign Direct Investment (FDI), Including 

inveatmans from Non-resident Indians (NRls), wherein 

most of the NCtors are open to FDI under the automatic 

route. In addition, the policy allows special dispensation 

for NRI investments in the real estate and housing and 

in domestic airlines sectors. 

Innltratlon In Kashmir 

219. SHRI MANSUKHBHAI D. VASAVA : WiN the 

Minister of HOME AFFAIRS be pleased to slate : 

(a) whether the incidents of Infiltrallon and terrorist 

activities have gone up following the reduction of the 

number of armed forces in Kashmir: 

(b) If so, the number of incidents of infiltration and 

terrorist activities reported during 2006 and 2007 tiH date; 

and 

(c) the steps taken by the Government to increase 

the number of armed forces in the border areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) No, Sir. Available reports Indicate that there has been 

a marginal decline in estimated infiltration of terrorists. The 

number of terrorist Incidents have also gone down in the 

State of Jammu and Kashmir during 2006: 

(c) Dynamic deployment of Security Forces and 

redeployments on need basis are effected keeping in view 

the ground situation and other factors. 

{English} 

Inclusion of Language. In 8th Schedule 

220. SHRI HARIBHAU RATHOD : 

SHRI EKNATH MAHAOEO· GAIKWAD : 

SHRI KIRTI VA ROHAN SINGH: 

SHRIMATI NlVEDITA MANE : 

SHRI SHAILENDRA KUMAR : 

WHI the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Govemment has received memo-



275 Wriff8n AnSWBIS FEBRUARY 27, 2007 to QUBStions 276 

randumslrepresentationslreports from various associa-
tionslorganisationslMembers of Parliament/State Govern-
ments including from Sitakant Mahapatra Report for 

inclusion of various languages including Banjara language 
in the 8th schedule of the Constitution; 

(b) if so, the details of the representations/recom-
mendationslsuggestlons and name of languages threof, 
State-wise; 

(c) the steps taken by the Government to include 
each language in 8th Schedule of the Constitution 
including Banjara language; and 

(d) the time by which such languages are likely to 
be included in the Constitution? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) Yes, Sir. The representations for inclusion of 37 

languages viz. Angika, Banjara, Bulka, Bhojpuri, Bhoti, 
Bhotia, Chhatttsgarhi, Dhatki, English, Garhwali (Pahari), 
Gondi, Gujari, Ho, Kachachhl, Kamtapuri, Khasl, Khul, 
Kodava (Coorg) , Kok Barak; Kumaoni (Paharl), Kurak! 
Kurukh, Kurmali, Lepcha, Umbu, .Mizo (Lushai), Magahi, 
Mundari, Nagpuri, Nlcobrese,' Pahari (Himachali), Pall, 
Rajasthani, Sambalpuri/Kosali, .Sh8ura8hl (Prakrlt), Siraiki, 
Tenyidie and Tulu for inclusion in. the Eighth Schedule to 
the Constitution have been' received from various States 
including organizations and individuals. The Sitakant 
Mohapatra Committee, which 'Nas set upto evolve a set· 
of objective criteri. for inclusion of more langua~s In the 
Eighth Schedule had submitted its report Indicating the 
criteria to be adopted for Inclusion of languages in the 
Eighth Schedule. 

(c) and (d) The demands for. Inclusion of these 

languages including Banlara .in the Eighth Schedule will 
be considered, inter alia, in the light of the recommenda-
tions of the Committee and GoVernment decision thereon. 

[Translation} 

FrM Education In Private Schoof, 

221. SHRI RAMDAS ATHAWALE : 

SHRI SUB HASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the High Court of Delhi has issued 
orders to the Government of NCT of Delhi to provide free 

education to 20 per cent students belonging to economi-
cally backward classes In every class starting from nuraery 

to 12th class in all the private schools of the National 

Capital Territory of Delhi; 

(b) if so, the details thereof; and 

(c) the action taken by the Government of NCT of 

Delhi in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) No, Sir. However, following an interim 

order of the Hon'ble High Court of Delhi, orders have been 

issued by Education Department of Government 01 

. National Capital Territory of Delhi regarding provision of 
free seats not less than twenty per cent of total seats, for 

students belonging to economically weaker section in 

unaided recognized private schools imparting education in 
Delhi, which have been allotted land by the Government 

Agencies, such as Delhi Development Authority. Land and 
Development Office . and the Government of National 
Capital Territory of Delhi, etc. 

Export of Goods 

222. SHRI SANTOSH GANGWAR : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to State : 

(a) the number of goods exported by India to the 
United States of America during the last three years; 

(b) if so, the details thereof; and 

(c) .the profits earned from these exports during the 

above period? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
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last three years, State-wise. UT-wise; COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) The number of 

items exported to the United State of America at two digit 

level of HS Code during the last three years and the values 

thereof are given in the following table:-

(c) whether the State Government has utilised the 

Year 

(January-

December) 

2004 

2005 

2006 

Number of items 

(at two digit 

HS Code level) 

97 

97 

95 

Value in 

million US $ 

15572.04 

18804.17 

21826.26 

Modemlutlon of Police Force 

223. SHRI RASHEED MASOOD : 

SHRIMATI SANGEETA KUMARI SINGHDEO : 

SHRI IQBAL AHMED SARADGI : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has taken any steps to 

moder'niea the Police Force and to Improve the Internal 

security In various States of the country; 

(b) If so, the total funds provided by the G.ovemment 

to various States for the said purpose during each of the 

said funds; 

(d) if so, the. details thereof; State-wise; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) to 

(d) Yes, Sir. To supplement the efforts of the State 

Governments in modernizing their police forces. the 

Central Government is extending assistance through a 

non-plan scherne for Modernization of State Police Forces. 

All the major Items of police infrastructure have been 

Included under the Scheme I.e. construction of secured 

police stations, outposts, police lines, transport, modern 

weaponry, security and surveillance equipment. communi-

cation systems, modern equipment for forensic laborato-

ries, up gradation of training infrastructure, police housing. 

computerization. etc. During the l88t three years I.e. 2003-

04, 2004-05 and 2005-06, an amount of Rs. 705.27 erore, 

Rs. 960.00 erore and Rs. 1025 erore respectively was 

released to various States under the Scheme. A Statement 

showing the State-wise release of Central funds and 

utilization reported by the State Governments (n on 

31.12.2006) is enclosed. 

(e) Does not arise in view of (a) to (d) above, 

S"""'.nl 

(Position as on 31-12-2006) 

(R~. in erore) 
~.-.--.- .. -. 

State/UT 2003-04 2004-05 2005-06 _._ .. _,-_ ...... '-
Central Utlliza- Unspent Central Utlliza- Unspent Central Utiliza- Unspent 

funda tlon balance funds tlon balance funds tion balance 

1 2 3 4 5 6 7 8 9 10 

Andhra Pradesh 69.46 69.42 0.04 79.93 79.93 0 101.41 101.41 0 

. 
/. 
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2 3 4 5 6 7 8 9 10 

Arunachal Pradesh 7.24 7.24 0 9.13 8.57 0.56 7 0.62 6.38 

Assam 36.52 36.01 0.51 41.37 41.37 0 56.68 29.52 27.16 

Bih~r 0.43 0.43 0 45.25 45.25 0 39.87 30.87 9 

Chhattisgarh 17.47 17.47 0 32.72 32.72 0 40.74 36.81 3.93 

Goa '1.4 1.4 0 0.28 0.28 0 1.06 1.06 0 

GUjarat .42.21 42.21 0 39.54 39.54 0 39.85 5.85 34 

Haryana 20 20 0 22.13 22.13 0 14.95 4.45 10.5 

Himachal Pradesh 0.69 0.69 0 2.57 2.57 0 6.78 6.78 0 

Jammu and Kashmir 25 24 1 110.89 110.67 0.22 109.22 30.45 78.77 

Jharkhand 8.5 7.63 0.87 22.33 22.3$ 0 40.74 40.58 0.16 

Karnataka 69.31 69.31 0 58.87 58.87 0 65.85 65.85 0 

Kerala 22 22 0 26.55 26.55 0 18.84 18.84 0 

Madhya Pradesh 48.24 48.24 0 42.27 42.27 0 31.85 31.65 0 

Maharashtra 62.84 82.84 0 71 71 0 88.78 49.96 38.82 

Manipur . 11.5 6.65 4.85 15.24 12.25 2.99 16.97 1.28 15.69 

Meghalaya 5.29 3.33 1.96 7.58 2.82 4.96 6.57 0:86 5.71 

Mizoram 8.47 8.47 0 7.45 1.49 5.96 6 0.21 5.79 

NagaI and 21 21 0 13.09 13.09 0 17.52 2.02 15.5 

Orissa 21.91 21.91 0 27.76 27.76 0 35.08 34.30 0.78 

Punjab 19.34 19.27 0.07 21.79 21.79 0 20.31 19.60 0.71 

Rajasthan 43.1 43.10 0 42.67 39.81 2.88 34.81 28.00 6.81 

Sikklm 0.94 0.94 0 5.9 4.9 1 2.43 0.37 2.06 

Tamil Nadu 54.98 53.07 1.91 56.78 54.09 2.69 65.61 28.52 36.99 
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1 2 3 4 5 6 7 8 9 10 
._-----

Tripura 12.83 9.74 3.09 11.17 B.13 3.04 11.B3 0.04 11.79 

Uttar PradMh 65.02 65.02 0 108.55 108.55 0 98.12 90.32 7.B 

Ultaranch.1 7.41 7.41 0 

Welt Bengal 2.17 2.17 0.00 

Tot.1 705.27 690.97 14.30 

{Engn.h} 

0verMu ..... neu of NALCO 

224. SHRI ANANTA NAVAK : Will the Minister of 

MINES be pIeaIed to state : 

(.) whether National' Aluminium Company Ltd., 

(HALCO) has ltarted or proposed to start overseas 

bullneII; 

(b) If 10, the dMaHs thereof; and 

(c) the inveItment propoaed to be made thereon? 

7.99 

29.2 

980 

7.99 0 16.76 16.76 OO.OC 

29.20 0 29.67 13.66 16.01 

935.12 24.28 1025 690.64 334.36 

of COMMERCE AND INDUSTRY be pleaaed to state : 

(a) whether the Govemment has any proposal to set 
up Spices Development Authority to .ttain self-sufficiency; 

and 

(b) If 10, the details thereof and by when it is likely 

to be set up? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : (a) and (b) The 
Partlamentary Standing Commm.. on Commerce (in its 

80th Report) has observed that a Spices Development 
THE MINISTER OF STATE IN THE MINISTRY OF Authority should be set up with the larger mandate 

MINES (OR. T. SUBBARAMI REDDY) : (a) and (b) N.tIonaI covering research, production, value addition, domestic 

AluminiUM Company Umtted (NAlCO) has explored the ' self sufficiency and export promotion. However, since the 

poeeIbIIIIy of HttIng up aluminium smelter In Middle 

Eut and engIIged MIs. Engineers India UmIted (ElL) to 

conduct the fMllbllIty study. The three countries coneId-
e. for IhII pUrpoM by ElL viz, Oman. Qatar and UAE 
have indicated about non-.vaJlablltty of gas In the region 

in view of commItmentI already made for tome other 

plants. 

(c) The Investment required for HttIng up 0.5 mHlton 
tonne .m..t.r .nd 1250 MW power plant 18 approxim.teIy 

US$ 3 Billion. 

225. SHRI KC. PALLANI SHAMV ; Will the Minister 

Directorate of A..canut .nd Speice8 Development, Indian 
Institute of Spices R .... rch and the Spic8I Board are 
looking after the production, ...... rch and export promo-

tion reapectIwIy, there 18 no proposal from the Govemment 
tor aetting up of a Spices Development Authority. 

RevIew of Aahok Ganguly Committee 

226. SHRI M. APPADURAI : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

ltate : 

(a) whether there 18 I.rge scale ,..entment .mongst 
the public against Aahok Ganguly Committee recomn .... 

datlona; 
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(b) whether the Government has reviewed the 

recommendations of Ashok Ganguly Committee report on 

nursery admission due to some drawback; 

(c) if so. the outcome thereof: and 

(d) the steps. proposed to be taken by the 

Government to redress these grievances? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) Some instances of resentment against Ashok 

Ganguly Committee recommendations have been reported 

in the print and electronic media. 

(b) No, Sir. 

(c) Does not arise. 

(d) The Committee was constituted by the Hon'ble 

Court of Delhi and accordingly the report was submitted 

to the Court. The matter is still sub-judice. 

Vacent Pol. 

227. SHRI KAILASH MEGHWAL : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether all the vacancies of faculty members 

of Government technical infltitutes have been filled. 
up; 

(b) if not, the reasons therefor alongwith the cletaUs 

of vacantlfilled up vacancies in the last three years, State-

wise and institution-wise; 

(c) the steps taken by the Government to recruit and 

retain faculty members? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) The information is 

being collededand will be laid on the. Table of the 
House. 

Setting up of Nle in Statel 

228. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 

the Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Union Government has issued any 

guidelines to State Governments to set up National 

Integration Council (NIC); 

(b) if so, the details alongwith the names of the 

States which have been implemented such guidelines: and 

(C) the names of the States which have not 

implemented such guidelines alongwith the reasons and 
action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) The Nlational Integration Council (NIC) in its meeting 

held on 24.4.1981 recommended setting up of National 

Integration Committees at the Sta~e and District level. 
Further NIC in its meeting held on 31.8.2005 again 

. reiterated the need for setting up of State level Committees 
o,n the pattern of NIC. Accordingly, all the State 
Governments and Un!on Territories of Delhi and Pondlcherry 

were urged to consider setting up such committees. Such 

Committees were constituted in the States of Assam, 

Kerala, Orissa, Tamil Nadu, Mizoram, Madhya Pradesh. 
Sikkim and Uttar Pradesh. Further· such Committees at 

State Level only were constituted in the States of Bihar, 

Haryana, Him$chal Pradesh, Nagaland, Goa. Maharashtra 
and Punjab. In addition, GQvernments of Andhra Pradesh 
and Manipur have issued suitable instructions to constitute 

such Committees. Government of Arunachal Pradesh has 

informec! that there is no need for such Committee as no 
communal tension prevails in the State. No intimation has 

been received from the remaining States. 

[Translation} 

Dolomite ReaNel 

229. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH : Will the Minister of MINES be pleased to 

ltate : 
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(a) the details of dolomite ..... rve area in the 

country .. on date, Io!::alton·wiIe; and 

(b) the steps taken for exploitation of dolomite In 

theM area? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY) : (a) As per available 

information. 'total reserves of dolomite in the country 

are placed at 992 million tonnes as per details given 

below:· 

State Reserves Lease Area 

(in millions tonnes) (in hects.) 

Andhra Pradesh 112 1749 

Chhattisgarh 191 9103 

Gujarat 115 1225 

Haryana 9 262 

Jharkhand 20 18 

Karnataka 71 305 

Madhya Prade8h 121 602 

Maharashlra 21 218 

Orl ... .176 877 

Rajasthan 69 579 

unar Pradeah 17 1656 

Uttarakhand 10 N.A. 

Weat Begnal 60 927 

FIgUres rounded off. 

(b) Exploration for providing reearv .. and establish· 
ing quality and grade of dolomite are continuoualy carried 

out by Geological Survey of India and State Department 

of Geology and Mines. 

{English] 

TOYI Indultry 

230. SHRI NAVEEN JINDAL: Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a> whether the entry of Chinese toys in the Indian 

markets in a big way is impeding the growth of Indian toys 

industry; 

(b) if so, the details thereof; 

(c) whether the Government has received any 

complaints/suggesltons from the Indian toys manufacturers 

in this regard; 

(d) if so. the details thereof; and 

(e) the action contemplated by the Govemment to 

promote the growth of the indigenous toys industry? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and (b) According to the data of import maintained by 

the Directorate General of Commercial Intelligence and 

Statistics, Import of toys, games and sports requisites; 

part and accessories thereof in 2005·06 was Rs. 505.63 
cro,... of which imports worth Rs. 272.87 crores came 

from China. 

(c) and (d) No specific complaint concerning import 

of toys from China has been received from toy 

manufacturers. The Toy Aaaociation of India had made a 

general request for relief in ~ation. financial support. 

incentives and technology upgradation support. etc. 

(e) Goverment hu taken Hveral meaau,.. to usilt 
the Indian toy industry, including for technical upgradatlon. 

design aupport and developing marketa. It had also 

constituted an inter·ministerial task force to study the state 
of the industry for recommending measures for further 

uaI8tance Which hu Inter-alia recommended continuation 

of exclle duty exemption, reduction in Value Added Tax. 
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support for business meets and exhibitions, and strength-

ening of technical infrastructure and support facilities for 

the toy industry. 

Militancy In M .. m 

231. SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether the People's Committee for Puce 
Initiative in Asaam (PCPIA) has sought a political resolution 

of the conflict to prevent any more bloodshed in the 

State; 

(b) if 80, whether the PCPIA has proposed any 

strategy for bringing &11 militant groups in Assam, Including 

the ULFA to the negotiating table; 

(c) If so, the details thereof; and 

(d) the reaction of the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy) : (a) to (c) The 

People's Committee for Peace Initiative in Aaeam (PCPIA) 

had submitted a Memorandum In October, ·2006. The 
demand made In the Memotandum Included' reeumptIon 

of the peace process between the Govemment of India 

and United liberation Front of Assam (ULFA), withdrawal 

of the security forces and release of the jailed ULFA 

leaders. 

(d) The Govemment is open to talks with any . 

militant groups including ULFA provided they shun 

violence. The Government had not received any formal 

proposal from ULFA for direct talks. . 

extension of TRhnoiogy Upg ...... on 

Fund Scheme 

232. SHRI E.G. SUGAVANAM : 

SHRI K.C. PAlLANI SHAMY -: 

WiH the Minieter of TEXTILES be pIe •• d to 

(a) the present status of implementation of Technol· 

ogy Upgradation Fund Scheme (TUFS) and its salient 

featues; 

(b) whether the Govemment is aware of the demand 

from the textile industry to extend the period of TUFS for 

the growth arid expansion of textile sector; 

(c) If so, the action taken thereon -by the Govern-

ment; and 

(d) if not, the reasons therefor; 

(e) whether there is demand to extent TUFS to 

handicraft sector also; and 

(f) If so, the details thereof and the action taken by 

the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY. OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) In order to 

provide neceasary Impetus to the modemization 'Of textile 

and jute industry, 80 that Its viability and competltivenen 

in the domestic' as well as intemational markets may 

enhance, Ministry of Textiles had launched a Technology 

Upgnidation Fund Scheme (TUFS) , which Is in operation 

since 01.04.1999 to 31.03.2007. The Scheme mainly 

provides for reimbursement of five per cent interest 

charged by the financial institutionalbanks for lOans 

p~ by them in respect of technology upgradation 

projects In conformity with the Scheme. As such, the 

effec:tIve rate of Interest charged to the borrower 

concemed will be five percentage points lower than the 

prevaiHng commercial rates of interest charged by the 

Financial, Institutions and Banks concerned. In addition to 

this the following incentives are also provided under this 

Scheme:-

Coverage of 5% exchange fluctuation (interest 

and repayment) from the base rate, on foreign 

cUnencYlDM (Fel); or 

15% credit -linked capital subsidy for SSI textile 
and jute sector, or 
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20% credit linked capital subsidy for powerloom 

sector; or 

5% interest reimbursement plus 10% capital 

subsidy for specified processing machinery. 

25% capital subsidy on purchase of 1he new 

Status u on Received 

No. of Total cost No. of 

applications of projects, applications 

31.12.2006 7031 59115 6739 

(b) Yes, Sir. 

(c) and (d) No, decision has been taken as regards 
extension or otherwise in I'Hpect of TUFS in view of Its 

currency upto 31.03.2007. 

(8) No, Sir. 

(f) Does not arise. 

/Translation) 

Nltharl Killing. 

233. SHRI HEMLAL MURMU : 

DR. RAJESH MISHRA : 

SHRI J.M. AARON RASHID : 

SHRIMATI JAYABEN B. THAKKAR : 

SHRI BAlASHOWRY VALLABHANENI : 

SHRI ASADUDDIN OWAISI : 

SHRI IQBAL AHMED SARADGI : 

SHRI PRABODH PANDA : 

SHAt JASHUBHAI DHANABHAI BARAD : 

SHR~TI P. SATHEEDEVI : 

SHRI SANTOSH GANGWAR : 

machinery and equipments for the Pre-loom and 

post-loom operations, handloomslup-gradation 

of handlooms and testing and Quality Control 

equipments, for handloom production units. 

The status of Implementation of the TUFS as on 

31.12.2006 is as follows:-

(Amount in Rs. crore) 

Sanctioned Disbursed 

Total cost Loan No. of Loan 

ofplOjects amount applications amount 

52847 23623 59se 14902 

SHAI RAGHUNATH JHA : 

SHRI UDAY SINGH : 

SHRI SURESH PRABHAKAR PRABHU ; 

SHR1 RAGUHRAJ SINGH SHAKYA : 

SHRI JYOTIRADITYA M. SCINOIA : 

SHRI RAMDAS ATHAWALE : 

SHA! FRANCIS FANTHOME: 

SHRI BACH I SINGH RAWAT "BACHDA)" : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) the details of the progren of investigation ,of 

Nllhari Killing cue; 

(b) whether a high level Inquiry committee to 

Inveatlgate the .. rial killings and sexual abuse of children 

In Nlthart Village constituted by the Union Govemment has 

aubmItted Ita report; 

(e) If 80, the findings therwof a/ongwlth the motive 

behind such killings; 

Cd) the number of children found milaing and the 
number of bodies 80 far recovered; 
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(8) the name of the agenci..nndlviduals found 
responsible for not taking timely action on missing of 

children and the action taken b)1 the Govemment against 

them; 

(1) the details of compensation paid to the victims 

of said case; and 

(g) the steps taken by the Govemment to check 

such incidents in .future? 

THE MINISlER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVin: (a) 

The cas. wu handed over to the Central Bureau of 

Investigation by State Govemment vide their notification, 

dated 9.1.2007 for further investigation. During the 
investigation CSI took the two accused Shri Monlnder 

Singh Pandher, owner of house 0-5, Sector-31, NOIDA 

and his servant Surender Koli 0 Satish Koli under police 

custody and they are stili under remand. The CSI had 

searched their residence thoroughly with the help of 

forensic expttrt& from various laboratorieelinatitutlonl in the 
country and has recovered a number of· bones and 53 
polythene packets containing biological materials. The 

recovered skulls, bones and biological materiale were 

sent to All India Institute of Medical Sciences, Delhi 

(AIIMS) for postmortem examination, processing, individu-

alization and segregation. After the said examination, the 

AIIMS has sent these materials to Centre for DNA 
Fingerprinting and Diagnostics (CDFD), Hyderabad for 

DNA Fingerprinting for their identification. the blood 

samples of the parems of the missing women and children 

have also been sent to CDFD, Hyderabad for DNA 

Fingerprinting. CSI hu also recorded the statements of 
the relatives of the mJuing persone and Important 

witnesses. 

(b) and (c) The Ministry of Women and Child 
Development had constituted a commiftee to Investigate 

into allegations of large IC8Ie ")CUIII ... , rape' and 

murder of children In Nlthari Vlftage In HOlDA.. The 
committee has linee IUbmitted Ita report to the Govem-

ment. Since the Investigation of the Idillngl has been 

taken over by the CBI. the motive etc. behind the killings 

will be known only after the investigation by.the Cd'i is 

completed. 

(d) So far. 18 cases relating to missing of 11 

children and 7 women/girls have been registered by the 

Police/CSI. 

(e) The Govemment of Uttar Pradesh ha. si~e 

placed 4 gazetted officers. including the then SSP, NOIDA, 

under suspension and 7 non-gazetted officers have 

removed from service for dereliction of duty in this 

c .... 

(1) The Govemment of unar Pfldesh has paid a 

compenHtion of Rs. 5 lakh and provided a plot of land 

to the family of each of the 17 victims. 

(g) Under the Seventh Schedule to the Constitution 

of India. the 'Police' and 'Public Order' are Itate subjects 

and as SUCh. It is the responsibility of the State 

Govemments and UT administrations to take necessary 

steps 10 effectively implement the provisions of various 

IaWi conceming prevention of crimes againlt women 

and children. However. the Union Govemment. has from 

time to time ilSued advisories to all the State Govemments 

and UT Administrations to give more focUled attention to 

the administration criminal justice Iyshtm with special 

emphaset on prevention and control of crim.. agllinet 

~ and children. In the instant case. the Director 

General of. Police. Uttar Pradelh has issued .ultable 

direCtions to each SSPI/SPa v~ his letter, dated 

10.1.2007. 

[Engl/"'J 

Proou ........... Policy 

234. SHRI RAYAPATI SAMSASIVA RAO : WiH the 

Minister of TEXTILES be pI.ased to state : 

(a) whether the Govemment haa laid down 

any procurement policy In reepect of produce UI8d in 

textiles; 
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(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) whether the Government proposes to review the 

problem. being faced by the textile sector'? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI EV.K.S. ELANGOVAN) : (a) and (b) Yes, 

Sir. The Commission on Agriculture Cost and' Prices 

(CACP) takes into consideration the various inputs for 

estimating the cost of production of Cotton and Jute and 

recommends appropriate Minirnum Support Price (MSP) 

for natural fibres like Cotton and Jute. EJased on the 

recommendations of the CACP, the Central Government 

(Ministry of Agriculture) fixes the MSP of basic varieties of 

cotton (viz. H-4 and F-414/H-777/J-34) and Raw Jute 

(TO-5) every year. Thereafter, the Textile Commissioner, 

Mumbai and the Jute Commissioner, Kolkata fixes the 

MSP for the various other grades of Cotton and Jute 

respectively on the basis of parameters like location 

and market price differentials etc. The prices are notified 

in the Official Gazette. The Government of India has 

nominated the Cotton Corporation of India Ltd. (CCI) 

and the Jute Corporation of India (JCI)' as the nodal 

agencies for conducting MSP operations in Cotton 

and Jute respectively. Government of India had also 

nominated National Agricultural Cooperative Federation of 
India Ltd. (NAFED) as the second agency to undertake 

MSP operations in cotton from the cotton season 

2004-05. 

(c) Does not arise. 

(d) The Working Group on Textiles and Jute for the 

Eleventh Five Year Plan (2007-2012) while drawing up Its 

plan 'or the textile industry has critically extlnWled the 

Strength, Weakness, Opportunities and Threats (SWOT) of 

the textile industry and had extensive inte~actlon with all 

the major segments of the textile sector to obtain their 

views and had submitted the report to the Planning 

CommIssion, Govemment of India in December, 2006 for 
Its consideration. 

PrtvN Participation In Secondary School 

235. SHRI G. KARUNAKARA REDDY : Will the . 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether private participation in running second-

ary schools in rural areas is virtually nil; 

(b) if so, reasons therefor; 

(c) whether the Government is considering any 

policy for increasing private participation in secondary 

school in rural areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) As per the 7th All India School Education 

Survey (with reference date .1 on 30.9.2002) conducted 

by the NCERT, out of a total of 63,576 secondary schools 

in rural areas 29,071 (45.72%) were privately managed. 

Out of them, 16,694 (26.25%) were private aided and 

12,377 (19.47%) were private un-aided. 

(b) Does not arise. 

(c) and (d) Education being a subject In the concur-

rent list, secondary education II primarily the responalbllity 

of the State Governments. More than half of the private 

secondary schools are aided schools and receive the 

major part of salary of the teaching staff from their 

respective State Governments. Central Govemment dlso 

recognizes the importance of public private partnershIp 

and is implementing centrally sponsored . Schemes- like 

"Integrated Education for Disabled Children" and "Access 

and Equity (Girls' Hostef)" in aecondary education,' under 
~lch aasistance is given to voluntary organization, either 

dlredIy or through State Govemment. ' 

Report of Ubenlham Commission 

236. SHRI ASAOUDDIN OWAISI : WHI the Minister of 

HOME AFFAIRS be pleased to state: 
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(a) whether the Llberaham CommiIaion· Nt up for 

demolition of Sabri Mujld issue has lubmltted Ita report 

to the Government; 

(b) If 80, the detalll .nd recommendattone; Mel 

(c) If not, the r8UOnI and time by when the report 

is likely to be lubmltted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 

Sir. 

(b) Does not arile. 

(c) The Govemment has extended the tenure of the 

Commission upto 311t March, 2007. The report II IIkfIy 

to be lUbmlttedto the Govemment within the extended 

tenure of the CommiuIon. 

MemorIIndum of MI ..... RIch 818tH 

237. SHRI B. MAHTAB : 

SHRI JUAL ORAM : 

Will the Mlnilter of MINES be pleued to state : 

(a) wh8ther the minerai rich Stat .. h.ve lubmitted 

any joint memorandum to the Union Government 

to delegate powell to them to deal with the mining 

(b) If 10, the MIIent teatu,.. of the memorandum 
received from theee Stat .. ; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDy) : (.) and (b) The 
Chief MInieterIIn their memorandum have inIer ala railed 
ilIuM of gIvtng preference to value addeta in grant of 
"*-raJ OOIlCllllon, gIW1I of large .,.... under reoonn.ie-

.. nee Mel proepectIng licence. export of Iron ore COIIC8m8 • 

..... rvation of ri'tlng .... for Stat. PSu. and ~ r.... on ad valorem baeII on minenIII. 

(c) The iIaueI railed in the memorandum a,. under ' 

COMideration of the Government. 

238. SHRI DUSHY ANT SINGH : WII the MIniIter of 
COMMERCE AND INDUSTRY be pIeued to ..... : 

(.) the atepI takenlpropoeed to be taken to 1ncN ... 
the export of GemI .nd Jewellery to USA: 

(b) the amount of foreign exchange earned thereby 

during the last three ye.,.; 

(c) whether there II any further ICOpe tolne,. ... 

the export of GemI and Jewellery to other countrlee; 

and 

(d) If' 10, the poalbiliti.. explored in that 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) Gems and Jewellery 

export sector Is • key sector from the point of view of 

foreign exchange eamlng and employment generation. 

USA Is • key destination for Indl. Gems and Jewellery 

produc:tl. With this in view, it has been identified as a thrult 

sector in the Foreign Tr.de Policy (2004-09). In the Foreign 

Tr.de policy as updated on 7th April, 2006, following 
faci1tt1e8 have been extended to the Sector:-

(I) Import of gold of 8 carat and above hal been 
.11owed under the replenishment scheme sub-
ject to the Import being accompanied by .n 
Aasay Certificate specifying the purity, weight 

and alloy content. 

(II) Duty Free import ontitlement of conlUrMblel for 
met ... other than Gold, PlatInum to be 2% of 

FOB value of exporta during the' previous 
financial year . 

(III) Duly tree Import enItIIemeIlt of oommercIaI 
..mpIeI to be RI. 300,000. 
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(Iv) Duty free re-import entitlement for rejected 

jewellery to be 2% of the FOB value of exports. 

(v) Cutting and polishing of gems and jewellery, to 
be treated .. manufacturing for the purposes of . . 
exemption under Section 10A of the Income Tax 
Act. 

(vi) Import of preclou8 metal ICraplU88d jewellery 

hal been allowed for melting, refining and re-
export of jewellery. However, IUCh Import will not 

allowed through hand baggage. 

(vii) Gem and Jewellery exporters have been 

allowed to export jewellery on consignment 

basil .. per Rules. 

(viII) Gem and Jewellery exporters have been 

allowed to export cut and polished ptecioul and 

aemi-precIou8 atones for treatment and re-import 

... per Rul ... 

(Ix) VAlue addition norma for different categories of 

gems and jewellery products have been r. 

duced. 

The Gem and Jewellery Export Promotion CouncIl 

(GJEPC), a representative body of the trade, Ie promoting 

the Image of Indian geme and jewellery products through 

advertilement, publicity and participation In Intematlonal 

fairs, organizing buyer-HIler meets, etc. In USA, GJEPC 
hu participated in JCK LAS VEGAS SHOW, Lu Vegas 

(3-7 June, 2005) and JA Show, New York (31 JuIy-3 

August, 2005) during 2005-06. The Government providel 

lupport to GJEPC for these actIvItIeI under Market 

Development AaIiItance (MDA) and Market Acce8I 

Initiative (MAl) Schemes of the Department of Commerce. 
The Govefnment aIIo encourages creation of training 

infrutructure in this sector. 

(b) The .mount 01 fONign exchange earned through 

export of gems and jewellery to USA during the period 
2003-04, 2004-05, 2005-08, 2008-07 (Upto October 2006) 

II given beIow;-

Year 

2003-04 

2004-05 

2005-06 

2006-07 

(Upto October) 

Source: DGCI and S. 

(e) Ye., Sir. 

(in US S million) 

Export Value 

3.699.50 

4,~.56 

. 4.372.34 

2,795.16 

(d) Besides the policy framework provided through 

Foreign Trade Policy 2004-09 for promotion of gems and 

jewellery exports, the govemment aIIo IUPPOrts GJEPC in 

their efforts to source rough diamonds directly from mining 

countries. GJEPC has organised trade delegation to 

varioul countries. 

Package for Textile Induatry 

239. SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIB SINGH : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Government has recently an-

nouncedlpropoaed to announce a package for textile 

Industry badly affected by floods In Gujarat; 

(b) If 10, the detalil thereof; 

(c) the criteria fixed for extending benefits of the 

said package; 

Cd) the extent to which flood-affected textile Induetry . t 

in 'Gujarat is likely to be benefited by the said package; 

(e) whether the Govemment proposes to extend 

limllar package to other States affected by various types 
of calamities In the country; 
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(f) if so, the details thereof; and 

(9) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) Yes, Sir. 

(b) Estimated package for flood relief will be Rs. n 
crore . for the flood affected . Textile Industries in Surat 

(Gujarat), out of which Rs. 56 crore would be towards 

calamity relief package and Rs. 21 crore interest subsidy 

for working capital loan. 

(c) The basic criteria proposed is 85 follows:-

S. Unit details Relief package wHI be 
No. to the extent of actual 

damage assessed or 

maximum limit given 

below whichever is less 

1. Plain, semi-auto and Rs.60001- per loom 

automatic looms 

without jacquard 

2. Plain, semi-auto and Rs. 120001- per loom 

automatic looms with 
jacquard 

3. Waterjet looms with Rs. 100000I- per loom 

electronic dobby 

4. Waterjet looms without Rs. 50000I- per loom 
electronic cIobby 

5. Processing, embroidery As. 150000I- per loom 

and lP8Cial finishing 
machines 

6. Other texlile RI. 26001· per MIca 

(d) 584S flood affected textile units In and around 

Surat are likely to be benefited. 

(e) to (g) A scheme Is already In operation In the 

. Ministry of Home Affairs for prOViding calamity relief to 

various States. However. Govemment determines modali-
ties of calamity relief on merit and as per the exigencies 

of the situation. 

Free Trade Zone. 

240. SHRI JYOTIRADITYA M. SCINDIA Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the progress $0 far been made in the formation 

of a Free Trade Zone of 16 Asian and Pacific nations 

towards formation of a landmark East Asia Economic Block 

including India, and 

(b) the role played by India in the process? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) At the first East 

Asian Summit in Decenlber, 2005, India proposed a Pan 

Asian Free Trade A'1reement as a starting block for 

economic Integration of East Asian countries. This 
proposai comprises the ten ASEAN countries of Brunei, 

Cambodia, Indonesia, Lao PDR, Malaysia. Myanmar. 

Philippines. Singapore, Thailand, and Vietnam. and the six 

countries of Australia, China, india, Japan, Korea and New 
Zealand and covers trade in goods: common rules of 

origin. services. investments. intelleciual property etc. A 

. similar proposal Comprehensive Economic Partnership in 

East Asia (CEPEA) W88 initiated by Japan in .2006. Japan 

has also. proposed setting up of an Economic Research 

Institute for ASEAN and East Asia (ERIA). The ERIA will 

facilitate economic community building through policy 

oriented studies and other activities. India has extended 

full support for the initiative of ASEAN +6 CEPEA and 

ERIA. 

[Translation} 

Police PartlclPlltion In Aural Development 
Schemn 

241. SHRI KAILASH MEGHWAL : Will the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether emphasis has been given on police 
participation In rural development schemes in the meeting 

recenttyheld between varlou8 police officers ."d the 
officers of the Union Government; 

(b) if 10, the details thereof, 

(c) whether any resolution for central assistance for 

the terrorilltaffected States has been passed in the said 
meeting; 

(d) if 10, the details thereof;' and 

(e) the reaction of the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 
and (b) 41st DsGPlIsGP Conference was held In 
November, 2006 to discuss various security related issues. 

While the i88ue of police participation in rural development 
schemes was not. discussed in the meeting; the role of 
police in ensuring a secure environment necessary for 

development wu emphasized. 

(c) to (e) The States are given by the Central 
Govemment need based deployment of CPMs, India 

Reserve Battalions, intelligence inputs and necessary 
funds for modemization of their State Police, strengthening 
of coastal security and development of border areu. 

Setting up of Cennl Unlv .... ltlH 

242. PROF. RASA SINGH RAWAT : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the number of central universities at present in 

the country, State-wise; 

(b) the number of proposals received from Slste 
Govemments for setting up of new Central Universities In 
the State and give some of their old and affiliated 
unlverlltiel status of central universities during the last 

three years; 

(c) the details and the statustheraof, State-wise; 

(d) the steps takenlllkely to be taken by the 

Govemment to consider the proposals; and 

(e) the time by which it is likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) A Statement indicating StatelUT-

wise number of Central Universities' in the country is 

enclosed. 

(b) to (e) In all 18 such proposals-two each from the 

State Governments of Kamataka, Madhya Pradesh and . 
Tripura and one each from the State Governments of 

Arunachal Pradesh, Bihar, Chhattisgarh, Haryan., Himachal 

Pradesh, Kerala, Manipur, Orissa, Sikkim, Uttar Pradesh, 

Uttaranchal and West Bengal-have come to the notice 

of this Ministry during the last three years. Due to 

constraints on resources, only five proposals-four by way 

of conversion, one each from Arunachal Pradesh, Manipur, 

Tripura and Uttar Pr"sh, a.nd one for new University in 

the State of Sikklm-have been implemented. 

S. 

No. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

S""ment 

StsttJIUT-wise number of CentrBl UnlV8lSities 
in the Country 

StatefUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Delhi 

Maharashtra 

Manipur 

Number of Central 

Universities 

3 

1· 
\ 

2 

4 
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2 3 

(vii) Megh .. aya 1 

(viII) Mlzoram 

(Ix) Nagaland 

(x) Pondlcherry 1 

(xi) SlIddm 1* 

(xli) Trlpura 1* 

(xiii) Uttar PradHh 4 

(xlv) West Bengal 

Total 24 

*The legislation In reepect of the Central Univ .... 1ty was 

enacted only In December. 2008. 

243. DR. LAXMINARAYAN PANDEY: 

SHRI BRAJA KISHORE TRIPATHY : 

SHRI NAVEEN JINDAL : 

SHRI P. RAJENORAN : 

Will the Miniater of HUMAN RESOURCE DEVELOP-

MENT be pIeaMd to IItate : 

(a) whether the enrolment In primary education in 

the country hal IncfUNd .. reported In the ~ of India 
dated January 10. 2007; 

(b) If 10. the detaIII thereof. State-wiH and each of 
the last three yeara and cunent year; 

(c) whether the Government ptopa •• to change 
the fUndIng pattern of Sarve Shikaha Abhiyan (SSA) from 

2007-08; 

(d) If 10. the .... thereof; 

(e) whether varloul StateI have oppoMd the .. Id 
propoul; 

(f) If 10. the detail. th.reof. State-wise; 

(g) whether community participation is encouraged 
to make· SSA more popular; 

(h) if 80. th. humber of community leaders involved 

in the said programme; and 

(i) the' time by which the next instalment will be 

lsaued under SSA to the States; State-wis.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) and (b) There ha. been a st.ady growth in 

enrolment at primary 'ev.' in the country. State-wise 

details, ai per Selected Educational Statistics for the year 

2002-03. 2003-04 and 2004-05, are giv.n in the e!')C1osed 
. Statemen,-1. 

(c) to (f) The approved Centre-Stat. funding pan.m 
for the SSA programme was notified in 2001 as 85:15 for 

the IXth Plan period. 75:25 for the Xth Plan period and 

50:50 thereaft.r. Most Stat. Govemments have reqUested 
Gov.mment of India to continue with the. 75:25 funding 

pattem for the Xlth Plan. 

(g) and (h) Village Education Committee. (VEC.) or 

equivalent local bodies have been constituted and 

empowered toov...... the implementation of SSA at 

IChooIMllage I.vel, under the programme. 

(I) Central Shara funda released to StatelUT. for 
the SSA programme in the current financial y ..... upto 

19.02:07 Is giv.n in the .nclosed Stat.ment-II. 

S. StateIUT 
No. 

1 2 

Sf.,.",.,,'-I 

Enrolment classes ,-V 

2002-
03 

3 

2003-

04 ' 

4 

2004-

05 

5 

8615608 7975659 7692411 
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-_ .. _ .. -

2 3 4 5 2 3 4 5 
-... -.-- ..... -

2. AnnId'III Pradeeh 171792 180253 184873 25. Tripura 449465 451731 481209 

3. Assam 3128986 3232547 3510665 26. ua.r PrIdIIh 22712307 24080887 24579638 

4. Bihar 9413646 9471186 1004211$ 27. Ullaranc:t.l 1155717 1164485 1191505 

5. ChhatIiIgIutI 2751573 3397795 3405502 28. Wilt Bengal 9n4543 1032n25 9881352 

6, Goa 111928 107875 106828 29. AndMW'I nt 39825 40388 ..0274 
, , 

NIc:car IIIIndI 
7. Gujarat 6335398 6551 no 6553022 

30. Chandlgarh 86483 68034 82908, 
8. Haryana 2124184 2010659 2073939 

31. Dadra nt NIQIII' 32478 32912 33624 
9. HilIlChal PradIIIh 720842 868938 . 670807 HaveN 

10. JamrnJ nt KaIhmir 1090939 950296 969479 32. Daman .nd Diu 16258 16222 16321 

11. Jhartchand 2919790 3140252 3448984 33. Delhi 1425508 1442259 1480714 

12.~ 6286455 6267825 5883907 34. L.aIcahadwMp 7353 7181 7053 

l3. Kerala 2496100 2492430 2543422 35. PoIIdicherry 9711n 102021 103999 

14. MecIlya Pradaah n10368 8830733 11274071 ToIIII 12ZS7716 1~ 13188II)46W 

15. MaharaIhIra 10900033 11175756 11385483 SOUfCtl : Selected EducatioNll Stallel 2Q02-D3. 2OOa.04 

and 2004-05 
16. Manlpur 356799 3391'10 348897 

·Provlalonal. 

17. Mes;lalllya 391730 360907 487955 
."".",.",.. . 

18. MIzoram 134150 127057 123705 

S. StatMIUT. Central fundi reIeued 
19. N._nd 167972 210410 224246 No. upto 19.02.2007 

. 20.' Orilla 4508883 4818087 5218588 
(RupNI in Iakh.) 

21. Punjab 1890013 1979294 " 1901408 '"2 3 

22. RajIIthIn 7848501 9479755 9328792 1. Andhra PfIMieIh 43245.56 

23. SIkIdm 79058 78~ 88149 2. ANnIIChaI PrMeeh 4109.92 

24. limI ~ 8488251 8591113 8403418 3. Aaum 38418.35 
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2 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradeih 

26. Uttaranchal 

27. West Bengal 
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3 

107744.39 

50182.20 

724.12 

14808.97 

25647.12 

6250.75 

22083.37 

51515 

54206.98 

4382.00 

110879.68 

52158.56 

9.24 

4294 

3441.69 

2315.2 

44010.95 

12879.92 

72231.91 

36329.65 

5330.01 

2Oe654.oo 

16934.00 

61736.80 

2 3 

.2~. Andaman and Nicobar Islands 419.82 

29. Delhi 2930.24 

30. Lakshadweep 87.47 

Total 1053959.67 

{English} 

New Induatrlal Policy for North-Ellatern 
Regton 

244. SHRI ANWAR HUSSAIN: Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government proposes to announce 

a New industrial Policy for North-Eastern Region; 

(b) If so. the detaHs 'alongwith the salient featurea 

thereof; 

(c) whether any suggestions received from the State 

Governmentalbodies like Federation on Industries, North 

East Region (FINER) and North Eastern Council (NEC) in' 
this regard; 

(d) if so. the action taken by the Government 

thereon; 

(e) the rate of industnal· growth regi8tered in the 

North-Eastern Region during each of the la8t three years 

and current year; and 

, (t) the projected rate of Industrial growth duq. the . 

next five years under the Industrial Policy? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 
COMMERCE AND INDUSTRY (SHRt ASHWANI KUMAR) : 

(a) to (d) The No~ East Industrial Policy (NEIP). 1997 is 

valid upto 31st March. 2007. Government has .initiated a 

procna of preparing • new Industrial policy for the North 
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Eastern Region. The suggestions received from the State 

Governrnentslbodies like Federation of Industries of the 

North Eastem Region (FINER) are being taken into 

consideration in this process. 

(e) The rate of industrial growth registered In the 

North Eastern Region d!Jring the period 200().01 to 2005-

06 is indicated in the enclosed Statement. 

(f) The projected rate of industnal growth during tho 

next 5 years under the Industrial Policy has not yet been 

determined. 

SIstement 

Gross Sta'e Domestic Product Growth rate emanating from Industry 

·Sta .. 2000-01 2001-02 

Arunachal Pradesh 0.91 15.70 

Assam· 8.22 -0.67 

Manipur -12.57 16.69 

Nagaland 64.59 -19.56 

Mizoram 

Meghalaya 11.97 12.06 

Tripura 84.86 -14.03 

Sikklm 21.34 15.75 

(SOUfCfl'. Central Statlltlcal Organisation) 

Talks with Myanmar on Terrorl .. 

245. SHRJ BRAJA KISHORE TRIPATHY : 

SHRI MlliND DEORA ; 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the Government has held meeting with 
Myanmar as reported in the Times. of India dated 

December 25, 2006; 

(b) if so, whether the Government has asked 

Myanmar to crack down terror camps in their territory; 

2002-03 2003-04 2004-05 2005-06 

11.34 16.69 3.71 

5.61 7.87 9.33 8.74 

11.69 2.91 13.61 

14.86 

26.81 

2.25 11.94 9.n 

12.80 16.80 

4.09 8.47 11.39 8.79 

(e) If 80, the details of other iasuesJlscussed 

and the pointe raised by India during the said meeting; 

and 

(d) the reaction of Myanmar thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d) On 

the invttatlon of Unton Home Minister, Maior Gen Maung. 
00, Mlnl"r for Home Aftal ... , Government of Union 01 
Myanmar 8CCOf11NM'lied by a tour member delegation met 

. . 
Union Home Minleter on the 21st December 2006 At Ihts 

meeting, various luuea of mutual concern includtng those 

related 10 eecurtty, dNg trafficking anct effectIVe bolder 
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management were dilCUleed. The Myanmar delegation 
inter alia requested asSistance in the field of training and 

capacit~ building of officers of Myanmar Police Force and 

assistance for setting up Multi Media Laboratory for 

language training and for DNA Finger Printing Laboratory. 
The visit of Myanmar Home Minister to India has provided 

a renewed impetus for widening and deepening of the 

Indla·Myanmar relations. 

(Trsnslat/on) 

Mid-day Meal Scheme 

246. SHRI GIRIDHARI YADAV : 

SHRI JIVABHAI A. PATEL: 

SHRI MOHO. TAHIR : 

Will the Minister of HUMAN RESOURCE DEVELop· 

MENT be pleased to state : 

(a) whether Mid-day Meal (M.D.M.) is being sup-

plied by the NOO's and Contractors; 

(b) if so, the reaeons therefor; 

(c) whether the Government propoI88 to provide 

food under Mid-day Meal Scheme to the upper primary 
cl ..... from the next financial year .. reported in Dalnlk 

Jagran dated January 22, 2007; 

(d) If so, the amount proposed to be spent on the 
said scheme State-wile; • 

(e) whether the number of dropout students of upper 

primary level has Increased during each of the lut three 

years, State-wise; and 

(I) If so, the percentage-wise detaita during the 

above period thereof? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRf· M.A.A. 
FATMI) : (a) and (b) The National ProgtWnme of NutrItIOnal 

SUpport to Primary Education, 2008 (Nt:'-NSPE, 2008) 

GuIdeII,.. erMIage that the reeponaIbiIIIy for cooIdng as 
far as pc ...... be uaIgned to one of the fofloWing:· 

(I) Local women's/mother' SeIf·HeJpGroupa. 

(II) Local Youth ClubI affiliated to Nehru Yuvak 

Kendr ... 

(Iii) A voluntary organization fulfilling requirements 

laid down by the above said guidelines; inter 

alia, commitment to undertake supply responsi-

bility on a no-profit basis. The Guidelines also 

. spectflcally atipulate that the voluntary agency 

shall not entrust/sub-contract the programme or 

divert any part of the 88Iistance (foodgrainsl 

money) to any other organization or agency. 

(iv) By personnel engaged directly by the Village 

Educat~n Committee School Management-cum-

Development Committee, Parent Teacher Asso-
ciation, Gram Panchayat, Municipality. 

The over all responsibility for implementation of the 
Mld-day Meal Programme lies with the State Govemmental 

Union Territories. 

(c) and (d) The matter Is under conlideration of the 

Government. 

(e) and (I) A Statement indicating S .... wiH drop out 
rates for upper primary ~ (Claues I·VIII), .. per 

Selected EducatIon Statiatlcs 2003-04 and 2004-05 is 

enclosed. 

S. 
No. 

State 

1 2 

1. Anethra Pradesh 

2. Arunachal Pradesh 

Drop-out in Upper Primary 
, (\-VlII) 

2003·04 2004·05 

3 .. 
59.79 

63.52' 62.83 
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1 2 3 

3. Auam 70.81 

4. Bihar 78.03 

5. Chhattllgarh· 

6. Goa 9.43 

7. Gujarat 46.94 

8. Haryana 21.26 

9. Himachal Pradesh 14.28 

10. Jammu and Kashmir 36.36 

11. Jharkhand* 

12. Kamataka 50.59 

13. Kenda -9.54 

14. Madhya Pradesh 46.81 

16. Maharashtra 33.25 

16. Manlpur 30.61 

17. ~eghalaya 71.13 

18. Mizoram 84.19 

19. Nagaland 44.83 

20.0ri ... 61.72 

21. Punjab 35.19 

22. Rajasthan 88.50 

23. Slkkim 73.29 

24. Tamil Nactu 25.15 

25. Trlpura 84.29 
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73.38 

82.07 

6.90 

46.34 

24.51 

15.89 

38.57 

49.99 

-12.24 

52.36 

28.99 

32.80 

64.21 

88.84 

42.49 

61.95 

33.67 

66.34 

71.22 

23.96' 

84.15 

2 3 4 

26. Uttar Pradesh 42.84 46.22 

28. West Bengal 63.77 63.63 

Source : Selected Educational Statics 2003-04 and 2004-

05 

"Drop-out rates are shown combined with the respective 

parent States. 

Hosiery Unfta 

247. SHRI HARISINH CHAVDA : . 
SHRI SUNIL KUMAR MAHATO : 

Will the Minister of TEXTilES be pleased to stale : 

(a) whether &everal hosiery units have either 

been closed or are on the verge of being closed in the 

country; 

(b) if so, the details thereof and the reasons 

therefor; 

(c) whether the Govemment has l'8C8ived any 
representatlonl from these small scal. indullrial units; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (e) 

Govemment hu not received any information/representa-
tion from any atakeholclerlHoaiery Induatry AseocIation 

about closure of hoIiery units. 

AddItIonIII Employment InTutlle Induatry 

248. SHRI KASHIRAM RANA : 
SHRI HARIKEWAl PRASAD : 
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Will the Minister of TEXTilES be pleased to state : 

(a) whether the Government proposes to launch any 

programme to generate five lakh additional employments 

in the textile industry in rural areas; 

(b) if 80, the details thereof; 

closed in the country including Tamil Nadu closed as on 

date, State and Union T erritory-wise; 

(b) the reasons therefor; 

(c) the assets and liabilities of each closed mills; 

(d) whether there is any proposal to sell these mills; 

(c) the amount released under this programme and and 
the number of people employed so' far; and 

(d) the analytical details of the said programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTilES (SHRI E.V.K.S. ELANGOVAN) : (a) No, Sir. 

(b) to (d) Do not arise, in view of (a) above. 

Underground Control Room for 

Deihl Police 

249. SHRI RASHEED MASOOD : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the Government has any proposal to set 
up an Underground Control Room for Delhi Police to 

ensure monitoring and security; and 

(b) if 80, the details thereof and time by which It is 
likely to be set up? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 

HOME AFFAIRS <SHRI S. REGUPATHY) : <a) and (b) A 

need to conltrucl an alternative undergl'C?und Control 
Room, which can withstand offensive action by adversar-

ies, earthquake diauters etc. is felt by Deihl Police. 
However, the Government of India Is yet tonte.va such 

proposal from DeIhl Police. 

[EngliSh) 

CloNd Textile MIlia 

250. SHRI M. APPADURAI':' 'wnl the Mlr1i8ter of 

TEXTilES be pleased ,to state: 

(a) the. number anet ,names of textile mills lying 

(e) If so. the details thereof mill-wise? 

THE MINISTER OF STATE IN T.HE MINISTRY OF 

TEXTilES (SHRI E.V.K.S. ELANGOVAN) : (a) to (c) 

Information is being collected and will be laid on the Table 

of the House. 

Setting up of Engineering College. 

251. SHRI VIKRAMBHAI ARJANBHAI MADAM: 

SHRI HARI KEWAl PRASAD : 

WIN the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to atate : . 

(a> the number of engineering colleges functioning 

In the country as on date, State-wise; 

(b) the criteria adopted by the GovernmentiAICTE to 
set up engineering college in a particular area; 

(c) whether the Government Is contemplating to set 

up more engineering colleges In the country during the 

current year, particularty In Uttar Pradesh; 

(d) If so, the details of places selected for the 

purpoee. State-wise; 

(e) if not, the reasons therefor; 

(I) the number of applications for HtIIng up of 

new engineering colleges received from State Govern-

ments during the last three years alongwith \ the status 

thereof; 

(g) the number of appIlcatlona pendingfcleared as 
on date; and 



317 PHALGUNA 8. 1928 (Saka) to OuNtions 318 

(h) the time by when pending applications are Ukely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWAAI) : (a) The State-wiH llet of' AtCTE 

approved engineering coltegH functioning In the country 
is given in the encIoIed. Statement. 

(b) to (e) The Council hat a well-defined open-ended 

Approval Proceea. The Council invite. propoaal8 from 

Socletyrrru8tlCentral Government/State GovemmentlUni· 
V8f'IltylUnlveraity Department every year for letting up of 
new technical Inltltutlonl. The Council grants approval to 

thole lpplleants who comply with the nonna and 
guldellna of the Council. The detailed nonna and 
guidellnel for HttIng up of new technical institutions 

Including engineering colleges are made known to the 

public by the AICTE through various publications and are 
available on AICTE website www.aJct •.• met.in. 

(f) to (h) The Council received 17 applications from 
Staie Governments for .. nlng up of new engineering 
coIIegeI during the Iut th ..... y .. r. The Council hat 
granted lppI'OVai to 16 applicants and one applicant from 
Weet Bengal hal received Letter of Intent (Lol) on May 18 • 
. 2006 (for two acadenic .... Ion I.e. 2006-2008 and 2006-
2007) during the Mid period. No application Ie pending 
with AICTE from the State Governments. 

The number of engineering coneg. .""roved by the 
AleTE for the yea, 2006-07 

Region Private Government Total 

lnatitu- InstItu· 
tlons tlons 

1 2 3 5 

Central Madhya Pradeeh 72 15 87 

Chhattiegarh 9 6 15 

2 3 4 5 -------------_ ... __ . -" 
Gujarat 

Eastem Arunachal Pradesh 

Andaman and 
Nicobar Islands 

Assam 

Jharkhand 

Meghalaya 

Manlpur 

Mizoram 

Nagaland 

Ortssa 

Slkklm 

Trlpura 

west Bengal 

North Bihar 

Uttar PradHh 

Uttarakhand 

North Chandlgarh 
west 

Haryana 

25 

.. 

38 

41 

4 

94 

7 

Jammu and Kuhmir 3 

New DeIhl 10 

Punjab 37 

~ .. than 43 

Himachal Pradeah 3 

19 44 

4 5 

5 9 

6 44 

2 2 

20 61 

5 9 

24 118 

7 14 

6 8 

7 53 

3 6 

6 16 

10 47 

6 49 

3 8 
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2 3 

South Andhra Pradesh 272 

Tamil Nadu 241 

4 

10 

6 

5 

282 

247 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) . (a) 

60% of vacancies of Central Para Military Forces in 

constable (GO) rank are distributed among the States and 

Puducherry 4 5 UT s on the basis of population ratio. 20% of vacancIes 

South Karnataka 120 7 
West 

Kerala 56 38 

Westem Maharashtra 154 16 

Goa 2 

Daman and Diu, 

Dadra and Nagar 

Haveli 

Grand Total . 1286 236 

[T,.",/ationJ 

Quota for Tribal, AUr81 and HlUy 
Areu In PMF 

127 

94 

170 

3 

1522 

252. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : win the Minister of HoME AFFAIRS be 
pleased to state : 

(a) the quota allotted by the Govemment to the rural, 

tribal and hilly areas in the various States for recruitment 

in para-military force., force-wise and State-wise; 

(b) whether the employment opportunities provided 

in the rural tribal and hilly are88 of the country 88 per the 

quota fixed in this regard; 

(c) If 10, the details thereof; 

(d) If not, the rauona therefor; 

(e) whether the Government has any proposal to 

run special recruitment drive for recruitment to the para 

military forces in euch are.. of the country;' and 

in the Border guarding forces areaflotted to the border 

districts falling within their area of responsibility. The 

remaining 20"/" of vacancies in the border guarding forces 

and 40% in other CPMFs are allotted to the militancy' and 

naxal affected districts as notified by the Government. 

Reservations and quotas are also provided to SC, ST and 

OBC candidates, ex-servicemen etc. as per policy of the 

Government of India. 

(b) There is no quota fixed on this basis. 

(c) to (f) 00 not arise. 

[EnglishJ 

Militant Actlvltl.. In A •• em 

253. SHRI M.K. SUBSA : Will the Minister of HO~ 

AFFAIRS be pleased to state: 

(a) whether in view of the continuing militant 

activities in Auam against non-Aasamese, the Govern-

ment has taken special·ateps for providing security for 

the 33rd National Games hosted by Govemment of 

Assam; 

(b) if so, the details thereof; and 

(c) the expenditure incurred by the U~ion and State 

Govemment thereon? 

THE MINISTER OF STATE IN THE ~NISTRV OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The 

Govemment had taken. all possible me~ures including 

deployment of additional forces, for security of the 33rd 

National Games hosted by the GoVemment of Assam from 
9-18 February 2007 at Guwahati. The National Games 

went off peacefully, 
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(c) The expenditure on National Games incurred by 

the Central Government and the Government of Assam is 

Rs. 78.10 crore andR$. 3.65 crore respectively. 

Demand of ,Handicraft Exporters 

254. SHRI E.G. SUGAVANAM : Will the Minister of 

TEXTILES be pleased to state : 

(8) whether the' Government is aware of the 

problems being faced by the handicraft exporters and the 

demand for treating them on a par with Export Oriented 

Units (EOUsl; 

(b) if so, the details alongwith the action laken by 

the Government thereon; 

(c) whether the Govemment has any proposal to 

constitute a Committee to look into their problems; 

(d) if so, the details thereof; and 

(e) the time by which its report is likely to be 

submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTilES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) Yes, 

Sir. The request for t~ating handicraft exporters at par with 

export oriented units having 100% exports turnover is 

under examination. 

(c) No, Sir. 

(d) and (e) Do not arise, 

(Translation] 

Seizure of Human Skeleton. 

255. SHRI HEMLAl MURMU : Will the Minister of 

HOME AFFAIRS be pleased to state : 

<a) whether cases of seizure of human skeJetons 
has increased in the recent past: 

(b) if so, the details thereof, State·wise; 

(C) the details of the action taken by the Government 

against the paraon. found responsible therefor; and 

(d) the steps taken by the Government to check 

such activities in the country? 

THE MINISTER OF STATE IN THE MINISTRY or 
HOME AFFAIRS (SHRI MANIKAAO HOOLYA GAVIT) (a) 

to (d) '~equis'te information is being collected from the 

State Governments/UT Administrations and will be laid on 

the Table of the House. 

{English} 

MI •• lng Children 

256. SHRI ANANDRAO VITHOBA AOSUl : 

SHRI RAVI PRAKASH VERMA: 

DR. CHINTA MOHAN : 

SHRIMATI C.S. SUJATHA : 

SHRI AOHALRAO PATIl SHIVAJIRAO : 

SHRI RAJIV 'RANJAN SINGH "LALAN" : 

SHRI RAMDAS ATHAWAlE : 

SHRI RASHEED MASOOD : 

SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD : 

SHAI RAGHUNATH JHA : 

SHAI ABU AVES MONDAl : 

SHRI KIRTI VAR~HAN SINGH: 

SHRI P. AAJENORAN . 

SHAI MOHO, TAHIA . 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether according to a study, eyery year 

approximately 45,000 children are reported to be 

missing in the country out of which 1 1.000 remain to be 

untraced: 

(b) if 10, the facls and the reaction of the 

Government in this regard; 

" 
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(c) whether the Union Govemment has requ.ted 

to the StatelUT Govemmema to send detalII of miellng 
children; 

(d) If so, the details of the Information received so 
far from StateelUTl; 

(e) whether the Government h.. conducted any 
enquiry to know the reasons for failure to trace luch 
children; 

(f) If so, the detaill thereof; and 

(g) the steps taken by the Govemment to deal with 
the situation expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODlYA GAVIT): (.) 

to (d) NHRC, In collaboration with the UNIFEM and the 

National Institute of Social Sclencel, New Delhi 

conducted an Action R .... rch on Trafflcklng in Women 
and ChIldren In India. The report which was releuecl on 

24.8.2004, In the chapter on "Mleelng Pew.ons and 
T rafflcking" showe that the number of children reported 

missing from 1996 to 2001 (six years) from the StatesIUTs 

comes to an aggregate of 44,476 children. However, 
statistics in respect of missing children is not maintained 
centrany. 

The reference of rnilaing children in the report was 
in the context of 'milling persons and trafficking in human 

beings'. Pursuant to the ob!Iervation In the report, 

concerned State Govemrnentl have been advised to 

evolve a holistic approach encompassing prevention, 

rescue and rehabilitation of victims of trafficking and aiso 
evolve a comprehensive strategy for effectively deaiing 
with the problem. The need to eenaItIze and train police 
officials at all levels was emphasized and the State 

Covemmenta acMMd that the police be asked to carry out 

special drives in the moet wine,..,. .,.... 
<e) to (g) As per the Seventh Schedule to the 

Constitution of India 'Police' and 'Public Order' are State 
subjects and, as such the primary reaponeibiIlty of 

prevention, detection, registration, inv .. tigltion and 

prosecution of crime, .... with the State Go~mmentl. 

The Union Govemment, howe\w, .attechel hlghelt 

importance to the matter of prevention of crime and 

therefore, from time to time, hal IMUed advisories to the 
State Govemmen1a and UT AdmInistrations to give more 

to .. used attention to the prevention and control of crimes 

Within their jurisdiction with special emphasis on preven. 

lion of crime against vulnerable HCtIonI of the society, 
including children. 

Sec0nd-H8nd- Mllchlnery for 
Textile Mill, 

257. SHRI DUSHYANT SINGH : Will the Minister of 

TEXTilES be plealed to state : 

(a) whether the Govemment PfOPOHl to acquire 

second-hand machineries for the textile mills in the 
country; 

(b) if so, the details thereof Indicating the reasons 

therefor; 

(c) the tentative COlt of theN machines; 

(d) the financial asailtance sought therefor; and 

(e) the ItepI taken to expedite the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN) : (a) No, Sir. 

(b) to (e) Do not arise. 

Budget of KVIC 

258. SHRI ANWAft HUSSAIN :' Will the Minister 

of AGRO AND RURAL INDUSTRIES be pleaHd to 

state: 

(a) the total budget of Khadi and VUlagllndultriel 

(b) the aHocatlon earmarked to North·Ealtem R. 
gIon out of above; 
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(c) the manner In which the Comml8sion is 

expanding aetMtles in North-Eastem Region: and 

(d) the achievement made in North-Eastem Region 

80 far? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) : (a) Government has allocated 

Ra. 592.83 crore under the Plan head to the Khadl and 

Village Industries Commission (KVIC) for 2006-07 for 

implementation of various schemes/programmes for devel-

opment of khadi and village industries (KVI) sector, 

including Rs. 372.63 crore for implementation of Rural 

Employment Generation Programme (REGP). In addition, 

Rs. 25.97 crore have also been allocated for development 

of KVI and Coir clusters under the Scheme of Fund for 

Regeneration of Traditional Industries (SFURTI) during 

2006-07. 

(b) Out of the allocation of Rs. 592.93 crore for 

development of KVI leCtor, Rs. 60.60 crore have been 

earmarked for the North-Eastem Region (NER), including 

Rs. 38.15 crore for Implementation of REGP. Similarly, 

out of the allocation of Rs. 25.97 crore allocated to KVIC 

under SFURTI, As. 2.60 crore have been earmarked for 

NER. 

(c) KVIC Ie expanding Its activities in the NER by 

promoting KVI activities through creating awareness, 

imparting training to improve the skill and entrepreneur-

ship, creation of self employment opportunities by 

promoting Rural Employment Generation Programme 

(REGP) projects and providing marketing lupport, mainly 

by organ'-lng exhibitions. It earmarks not Ie8a than 10 per 

cent of Ita plan budget for the exclusive benefit of the 

region. The .... trlctlon to register new khadl institutlonl hal 

been relaxed to encourage reglattation of new 1natttutIona. 
financial ... islance under kliadl also includes fundi for 

augmenting raw material banks. In order to facilitate 

..... rch and development under KVI actMtJea, technical 
interface units have been promoted in NER. ProjecII under 

Product Development, Design Intervention and Packaging 

(PROOIPJ· programme have been sanctioned. Similarly. for 

skill improvement, training Infrastructure hal been created 

with close coordination of Non-Govemment O~",sations 

and the Khadi and Village Industries Boards of the States 

in NER. 

(d) Khadi worth Rs. 6.82 crore was produced during 

2005-08 In the NE Region creating employment opportu-

nities for 12,903 persons and village industry products 

worth Rs. 565.17 crore were produced creating employ-

ment opportunities for 4.49 lakh persons. During 2006-07, 
80 far, khadi worth Rs. 5.40 crore 88 against the target 

of As. 6.50 crore is expected to have been produced in 

the NE Region creating employment opportunities for 

10,600 as against the target of 13,000 personl and 2032 

village industries units have been assisted with utilisation 

of RI. 23.48 crore as margin money creating employment 

opportunities for 37,483 persona al against the target for 

assisting 3073 units wtth margin money allocation of Rs. 

34.12 crore. 

Hoatel FacUltial In KVS 

259. SHRI VIKRAMBHAI ARJANBHAI MADAM ~ Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 

pteaaed to state : 

(a) whether the Government hal chalked out 

a plan to Increue Kendrlya Vidyalaya" atudent-hoetel'l 

with double capacity in an Vidyalayas within three 

years; 

(b) If 10, the detalle thereof; and 

(c) If not, the reasonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF , 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) No, Sir. 

(b) Does not arise . 

(c) The capacity of existing hostets II not fully 
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utilized and there don not appear to be acute demand 

as Kendriya VldyaJ.y.. primarily cater to the children of 
transferable Central Government Employees. 

(T'ranslatlon] 

Textile Unite 

260. SHRI SUBHASH SURESHCHANORA 

DESHMUKH : WUI the MI"lster of TEXTILES be pleued 
to state the number of the units manufacturing handloom, 

powerloom synthetic yom, readymade garments and 

hosiery Itema In the country particularly in backward and 

rural areu of the country u on date, State-wiH and UT· 

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. £L»!IGOVAN) : The number of 
handloom, powerlooIN, Iynthetic yam. and .. adymade 

garmentl and hoIIery manufacturing unill State-wiH and 

UT·wiee is given in the enclosed Statement. No tepa"" 

data regarding units, located in backward and rural are .. 

of the country is maintained. 

S".men' 
S, State Handlooms Powerlooma Synthetic Re.dym.de 

No. Unit. Units (a. on yam units garments 

Oct" 2006) and hosiery 

Units 

2 3 4 S 6 

1. Andhra Pradesh 145335 9822 01 30 

2. Arunachal Pradesh 23335 

3. Alaam 1096884 261 01 OS 

4 Bihar 35147 1443 02 

S. Delhi 3418 124 1413 

6. Chandlgarh 11 

7 Chhattilgarh 6995 

8. Oadra and Nagar Havell 38 07 

9. Daman and Diu 

10. Goa 09 18 -
1 1 Gujarat 16621 32207 15 278 

12. Haryana 5173 2657 02 87 



328 Written An8we18 PHALGUNA 8, 1928 (Saka) to Questions 330 

------
1 2 3 4 5 6 

13. Himachal Pradeah 40314 182 

14. Jammu and Kahmlr • 15954 56 01 

15. Jharkhand 17334 

16. Kamataka 50741 24579 614 

17. Kerala 25830 670 01 39 

18. Madhya Pradesh 10859 38360 02 39 

19. Maharashtra 31135 218442 09 1685 

20. Manlpur . 215894 

21. Nagaland. 41731 

22.0ri ... 71924 792 01 03 

23. Pondlcherry 2721 117 

24. Punjab 4629 3661 02 659 

25. Rajasthan 28275 4027 05 355 

26. Tamil Nadu 201909 74199 02 4126 

27. Tripura 86010 

28. Uttar Pradesh 137175 25132 06 208 

29. Unaranchal 4810 

30. West Bengal 221900 922 01 168 

31.. Other States 21 12 

Total 254206Y 437720 55·· 9724··· 

• As per enNUS 1985-96 of Handlooms Units. 

··Baaed on Reports received from manufactures. 

···Based on Survey Report-2005. 
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Textile Parka 

261. SHRI HEMLAL MURMU : 

SHRI K.C. PALLANI SHAMY : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether any proposal for promotion of silk has 

been submitted by the Govemment of Assam to the Union 

Govemment; 

(b) if so, the details thereof and the action taken 

thereon; 

(c) the time by which it is likely to be cleared; 
(a) whether the Govemment has received proposals and 

from various State Govemments particularly from Jharkt"land 

for setting up of Textile Parks; 

(b) if so, the details thereof and the number of 

Textile Parks likely to be set up, State-wise; 

(c) the details of proposals approved/disapproved 

by the Govemment in this regard, State-wise; and 

(d) the criteria laid down for giving approval and the 

reasons for disapproving the proposals, State-wise? 

TAE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) Under the 

Scheme for Integrated Textile Parks (SITP), the Industry 

AssociationalGroup of Entrepreneurs are the main promot· 

ers of Textile Park. So far no proposal for setting up of 

Textile Park In Jharkhand has been received. 

(b) The SITP envisages sanction of 30 Textile Park 

projects during the 10th Five Year Plan. 

(c) So far, 26 projects have been approved under 

the SITP. State-wise break-up is Andhra Pradesh (4), 

Gujarat (6), Kamataka (1), Maharashtra (6), Rajasthan (2), 

Tamil Nadu (5), Uttar Pradesh (1) and West Bengal (1). 

(d) The criteria for approval of projects inter alia 
include potential investment, employment generation and 

ViablHty of projects. 

{Engll.,,} 

PromotIon of SIlk In AHIIm 

262. SHRI ANWAR HUSSAIN : Will the Minister of 
TEXTILES be pIeaHd to ..... : 

(d) the manner in which the Govemment contem-

plates to market it abroad? 

THE ~INISTER OF STATE IN THE MINISTRY OF . . 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (c) Yes, 

Sir. Department of Serlcuhure, Govemment of Assam has 

sent proposals with a total cost of Rs. 356.62 lalths. under 

catalytic Development Programme for the current financial 

year 2006-07. These proposals could not be considered 

as the State has not fumished the utilization progress and 

certificate in respect of funds released by Central Silk 

Board during the years 2005-06. 

In addition to the above, Central Silk Board has 

been implementing cluster development project from 2006-

06 for development of Muga and Erl silks In two clusters 

viz. Udalguri (for Erl sericuhure development) and 

Goalpara (for Muga sericulture development) of Assam 

State. The Director of Sericulture, Bodoland Territorial 

Council (BTC). Kokarajhar, Aasam has alto proposed a 

Project for Development of Muga and Eri Silk industry in 

BodoIand Territorial Autonomous District (BTAO) for 

Implemel)tation during the years 2006-07 to 2OQ?-08 at a 

total cost of Rs. 2,750.10 lalehs. Out of this, Central Silk 

Board's ... Istance under Catalytic Development 

Programme Is Rs. 366.47 lakhs for establishment of 

TCIOS at Kokarajhar In Assam. The Project was launched 

durtng September 2005 and the Central Silk Board 

had already reIHHd Ita share of funda amounting to 

Rs. 197.81 Iakhs during the year 2006-06 to cover 

1000 beneficiarieS under Erl aec:tor and 500 beneficiaries 

under Muga aec:tor. Presently the Project Is under 

prog ..... 
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(d) The State of AsNm produces mainly Muga and 

Erl 1iIIcI. TheM Illes are marketed mainly In the domestic 
markell. The quantity (provllional) of Muga and Eri Sib 
(mixed blended) exported from the country during the year 

2004-05 is 219.719 M.T. and during 2005-06 il 357.734 
M.T. 

Border DI.pute 

283. SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleued to state: 

(a) Whether there is any border dispute between 

Auam and Nagaland; 

(b) If 10, the details thereof; 

(c) whether Nagaland hu established any civil sub· 

divIeionI on Assam land; 

(d) If 10, the details thereof; 

(e) whether a delegation of AIOm Students called 

on the Union Home Minister recently to press their demand 

for resolution of the Assam and Nagaland boundary 

dispute; and 

(f) If 10, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy) : (a) The 

territoriel of the Stat. of Auam and Nagaland are defined 

in the Am Schedule of the CorwtitutIon of India. 

(b) 10 (d) The Government of Assam h .. reported that 

Nagaland Government had eatabll8hed three aub-divi· 

IionIIcMI··~ In the 1980a and earty 19908 In the 
dIIputed .... of the State of AMam and NagaIand. 

However, the Government of Nagaland hal Infonned that 

the boundary of Auam and Nagaland State hu not been 
dMMmIned and demarcated on the ground and .. such 
the qU8ltlon of eetabllahlng any civil sub-divlsion on 

Alum ten1Ioiy daM not ariM. 

(e) A delegation of StudentI Union aIongwIth one 

Member of Parliament from Assam met the Union Home 

Minister on 27.10.2006 at New Deihl and demanded 

resumption of talks with UlFA. 

(f) Hon'ble Supreme Court· of India vide their 

~udgement dated. 25.9.2006 has appointed a Local 

CommIssIon for identffic:atfon of boundaries of the State of 

Aaum-Nagaland and AlUm-Arunachal Pradesh. 

MR. SPEAKER : The House stands adjourned till 12 

noon. 

11.04 hre. 

The Lok Sabh. then .djoumed till Twelve 

of the clock. 

12.00 hr.. 

(The Lok SlIbh. ,.,,· ... embled at Twelve 

of the Clock.) 

(Interruptions) 

[EngliSh} 

PAPERS LAID ON THE TABLE 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : I beg to lay on the Table a copy of 

the Economic Survey 2006-2007 (Hindi and English 

versions). 

[Placed In Library. Sse No. L T 5797/07) 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

I beg to lay on the Table-

(1) A copy of Ihe Indian BoMe, (Third Amendment) 

Regulations, 2006 (Hindi and English versions) 

pubJlah In Notification No. G.S.R. 280 in Gazette 

of India dated 18th November 2008,· under sub-
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section (2) of Section 28 of the Indian Boilers 
Act, 1923. 

[Placed in Library. See No. LT 5798107] 

(2) A copy of the Notification No. S.O. 62(E) (Hindi 
and English versions) published in Gazette of 

India the 22nd January 2007, making certain 
amendments in Notification No. S.O. 477(E) 
dated the 25th July, 1991 under sub-section 
(2H) of section 29B of the Industries (Develop-

ment and Regulation) Act, 1951. 

[Placed in Library. See No. L T 5798A107] 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : On behalf of Shrl Jairam Ramesh, I 
beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the Project Exports 
Promotion CouncU of India, Mumbai, for 

the year 2005-2006, alongwith Audited 
Accounts. 

(ii) a copy of the Review (Hindi and English 

versions) by the Government of the 
wortcing of the Project Exports Promotion 
Council of India, Mumbai, for the year 

2005-2006. 

(2) Statement (Hindi and English versions) showing 
re&sons for delay if) laying the papers men· 

tioned at (1) above . . 
(Placed In library. See No. L T 5799/07) 

12.014 hra. 

STANDING COMMITTEE ON CHEMICALS AND 
FERTILIZERS 

{EnglJ8h~ 

SHRI NARSINGRAO H. SURVAWANSHI (8idar) : 

beg to present a copy of the Fifteenth Report (Hindi and 

English versions) of the Standing Committee on Chemicals 

and FertUlzers (2006-07) on Action Taken by the 

Govemment on the recommendations contained in the 
Twelfth Report (Fourteenth Lok Sabha) of the Committee 

on Demands for Gr~nts (2006-07) of the Ministry of 

Chemicals and Fertilizers (Department of Fertilizers). 

12.0¥l hra. 

STANDING COMMITIEE ON HOME AFFAIRS 

123rd Report 

{Translation} 

SHRI MOHAN SINGH (Deoria) : Sir. I beg to lay on 

the Table a copy of the One Hundred Twenty-third Report 

(Hindi and English versions) of the Standing Committee 

on Home Affairs on the Sashastra Seema Bal Bill, 

2006 ... (Intenuptons) 

12.cw. hr •. 

STATEMENT BY MINISTERS 

{Translation} 

(I) Pickage 10r promotion of micro and 
,mall enterprl .. , 

*THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHABIR PRASAO) : Sir, I beg to lay on table a 

statement regarding package for promotion of Micro and 

Small Enterprises ... (Interruptions) 

INTRODUCTION 

Among the six basic principles of governance 

*Laid on the Table of the House and also placed in the 
Library. See No. LT 5800107. 
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underlying the National Common Minimum Programme 

(NCMP) of the Govem'!'ent. sustained 'economic growth 
in a manner that generates employment" has a pride of 

place. The NCMP also describes the small scale industries 

as "the most employment-Intensive segment". 

This IS indeed so. The small scale industries of India 

(including the tiny industries and small scale service and 

bUliness entities) have a long history of promoting 

economic growth that is employment-oriented and spatially 

widespread. and hence inclusive. At the beginning of the 

X Plan (2002-03). the segment provided gainful employ-

ment to 24.9 million people in the rural and urban areas 

of the country through 10.5 million units. engaged in 

manufacturing and providing a wide range of goods and 

services. Over the next four years (end 2005-06). they have 

grown to 12.3 million units providing employment to 29.5 

million persons. This represents an average annual growth 

rate of 4.33 per cent in the number of these units and. 

what is more important: that of 4.57 per cent In 

employment. If the units in the khadi. village industries and 

colr industries are also taken into account. the employment 

is well over 332 million. This is thus rightly· called the 

segment which provides employment next only to 

agriculture. A simple analysis shows that the employment 

intensity of the segment (registered units) Ii 1 person for 

every 1.49 lakh of rupees invested in fixed assets. as 

against 1· person per Rs. 5.56 lakh in the large organised 

sector. And. the rate of growth of employment In this 

segment is well above that of the population of India (1.5 

per cent) or. that in the large industries segment (0.85 per 

cent). 

The contribution of thie· segment to the economic 

ainews of the country is on lell significant. Nearly 39 per 

cent of the gross manufacturing output and 34 per cent 

of the exports of India arise from these enterprises. During 

the lut tour years of the X Plan, the output of the segment 
• hM recorded a real growth rata of 8.87 per cent annually. 

OVer six thousand products manufalcturecl by these Include 

.. veral eophietIcated Items UHd in high technology .,... 

like nuclear power, missile and space programmes. 

information technology. biotechnology. etc. The level of 

exports by this segment also testifies to its overall 

competitiveness In the global markets. 

Vet. the segment does not constitute a homogeneous 

universe and a large majority of the units faces several 

challenges. In order to asSist them in fully hamesslng their 

potential by availing of the increasing opportunities 

generated by trade llberalisation. It is necessaFY to build 

not only an enabling policy environment but also 

supplement the former with a specific set of measures to 

address the continuing challenges. The NCMP declares, 

therefore, that a "major promotional package" will be 

announced for this segment to provide full support in 

the areas of credit. technological upgradation. marketing 

and infrutructural upgradation in major induetrial Infra-

structure. 

RECENT INITIATIVES 

By enacting the Micro. Small and Medium Enterprises 

Development Act. 2006. the Govemment has recently 

fulfilled one of the needs felt and articulated by this 

segment for long. This Act seeks to faeilttate promotion and 

development and enhancing competitiveness of theIe 
enterprl.... It provides the find-ever legal framework for 

recognition of the concept of -enterprise" (comprising both 

manufacturing and services) and integnding the three' tiers 

of these enterprises. namely, micro. small and medium. 

Apart from claarer and more progressive claaaification of 

each category of enterprises. particularly the small. the Act 

provides for a statutory consultative mechanism at the 

national level with wide representation of all sections of 

stakeholders, particularly the three cluees of enterprises; 

and with a wide range of advisory function. Establishment 

of specifiC Funds for .the promotion. development and 

enhancing competltiveneas of these enterprises. notifica- • 

lion of SChemeelprogrammee for this purpose. progressive 

credit policies and practice., preference in Govemment 

procurements to productt and aervicea of the micro and 

1111811 entarprieM. more effective mechanisms for mitigating 

the problems .0' delayed payments to. ·micro and small 
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enterprises and simplification of the process of closure of 

business by all three ca!egories of enterprises are some 

of the other features of this legislation. 

The Govemment has also announced . a Policy 

Package for Stepping up Credit to Small and Medium 

Enterprises assuring, inter alia, a 20 per cent year-on-year 

growth in credit flow. 

Significant improvements have also been made in the 
Credit Linked Capital Subsidy Scheme for Technological 

Upgradation, leading to a spurt in the number of units 

availing of' its benefits. 

PROMOTIONAL PACKAGE 

In fulfillment of the assurance in the NCMP, the 

following Package Is now announced. 

LEGISlJI.TION 

With . a view to facilitating the promotion and 

development and enhancing the competltlven-. of micro, 

small and medium enterprises. the Micro, Small and 

Medium Enterpl'iees Development Bill. 2008 haa recenIIy 

been passed. The Government will take up effective and 

expeditious Implementation of this legialation in close 

collaboration with all stakeholde .... 

The Govemment will also soon enact a law on Limited 

Liability Partnerships covering. among. other, micro, small 

and medium enterprises. with a view, inter alia. to 

facilitating infusion of equity and venture capital funding 

in these enterprises. 

CREDIT SUPPORT 

In line with the Policy Package for Stepping up Credit 

to Small and Medium Enterp~ (SME). the Reeerve Bank 

of India (RBI) has alrea~ issued guidelines to the public 

sector banks to ensure 20 per cent year-on-yeer g~ , 
in credit to the SME. Action has also been initiated to 

. operationalise other element8 of the said Policy Package. 

Implementation of IheH mauu.... will be ctoeely 

monitored by the· RBI and the Government. 

The Small Indultries Development Bank of India 

(SIOBI) will scale up and strengthen its credit operations 

for micro ent84'priaea and cover 50 lakh additional 

benefICiaries OYer five years begiMlng 2008007. Govem-
ment will provide grant to SIOBI to augment S1081', 

Portfolio Risk Fund for this purpose. 

Govemmen( will also provide grant to SIDBI to enable 

it to create a Risk Capital Fund·(as a pilot lehema in 2006-

07) 80 as to provide. directly or through IntermediarleJ, 

demand-based small loans to micro enterpriHa. 

SIOBI's . direct lending operating will be expanded by 

increasing the number of branches from 56 to ·100 in two 

years begiMing 2006-07, with a view to catering to the 

credit nHCts of more clusters of micro and· small 

enterprises (MSEs). 

The eligible loan limit under the Credit Guarantee 

Fund Scheme will be raised to R.. 50 lakh. The credit 

guarantee cover will be raised from 75 per cent to 80 per 

cent for micro enterpnses for loans upto AI. 5 IBkh. 

Accordingly, to stren~n the Credit Guarantee Funds, the 

corpus of the Fund will be raised from As. 1189 crore •• 

on 01 April 2008 to Rs. 2500 crore over a period of five 
years (~ contribution by the Govemment. and SIOBf in 

the e~istlng ratio of 4: 1). . 

Moreover, to encourage public I8CtQr banks and 

public financial institution to contribute to the corpua of the 
Fund •. the feaaibllity of allOwing deduction of their 

contribution. to the Fund for Income tax· PUrpoHl would 

be examined. 

The Fund will continue to be maintained' with and 

managed by the Credit Guarantee.Fund Truetfor SmaH 

~ (CGTSl). The Trust' will be renamed .. "CredIt 
GU8I'8nleeFund Trust for Micro and Small EnterprilH" 

(CGTMSE). 
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FiSCAL SUPPORT 

Taking into consideration all the relevant factors. 

including the new definition of small manufacturing 

enterprises, under the Micro, SmaH and Medium Enter-

prises Development (MSMED) Act, 2006, the Govemment 
will examine the feasibility of: 

increue in the General Excise Exemption (GEE) limit 

and the existing eligibility limit for GEE; 

extending the time limit for payment of excise duty by 

micro and small enterprise.; and 

extending the GEE benefits to small enterprises 

on their graduation to medium enterprises for a limited 

period. 

SUPPORT FOR CLUSTER BASED DEVELOPMENT 

For comprehensive and speedier development of 

clusters of micro and small enterprises, the existing 

guidelines of the Small Industries Cluster Development 

Programme (SICDP, to be renamed as "Micro and Small 
Enterprises Cluster Development Programme"-MSECDP) 
will be reviewed during 2006-07· to accelerate· hoHItic 

development of clusters, including provision of Common 

Facility Centres, developed sites for ~w enterprises, 

upgradation of existing Industrial infrastrlJdure· and 

provision of Exhibition GroundslHalls and also tor creation 

and management of infrastructure-related a&Htsin the . . 
public-private partnership mode. The ceiling on project 

cost will be rai8ect to Rs. 10 crore. 

TECHNOLOGIES AND QUALITY UPGRADATION 

SUPPORT 

Four Trainlng-cum-Product· Development Centres 

(TPDCs) for agro and food proceSsing industries would be 

set up at identified existing Sma" Industries Service 
Institutes (SIS I.) to facUltale promotion and development 
of micro and small enterprises In the food proceselng 

sector. 

The two exlattng Central Footwear Training Instilules 

(CFTIs) (at Channal and Ag/'il) will be further strengthened 

to expand their outreach and assist the MSE in upgrading 

their technology. 

Vertical Shaft Brick Kin (VSBK) Technology would 

be promoted for adoption by MSEs engaged in manufac-

turing brick8 to make them energy efficient and eco-

friendly. For this, one-time capital subsidy (limited to 30 
per cent of the cost or Rs. 2 lakh, whichever is less) will 

be provided to micro and small brick manufacturing 

enterprises. 

With a view to promoting energy efficiency in electrical 

pumps and motors manufactured by. MSEs, a special 

programme of assistance will be launched after a detailed 

technical study. 

The existing scheme of a .. iltlng the anainment of ISO 

9000 and 14001 standards will be operated as a 

continuing scheme during the 11th Five Year Plan. 

The ecope of the above-mentioned scheme will be 

expanded to cover "Hazard Analysll and Critical Control 

Points" (HACCP) Certification obtained by MSE. 

A Technology Mission win be .stablilhed with a view 

to 81818ttng I'I1Icro, amall and medium enterpriaea (MSMEs) 

In technology upgradation, energy conaervation ancl 

pollution mitigation. 

MARKETING SUPPORT 

The National Manufacturing Competitiveness 

Programme (NMCP) announced in the Budget Speech of 

2006-07 will Include components relating to marketing 

support to MSE. Implementation of the NMCP wiN be taken 

up S90n. 

SUPPORTS FOR ENTREPRENEURIAL AND 

MANAGERIAL DEVELOPMENT 

20 • per c~nt of the entrepreneurship development 

programmes (EDP) wilt be organised for Sc/sT, women 

and physically challenged. p81'1OflS WIth a stipend of Rs. 
500 per capita per· month . for the duration of the 

training. 
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50,000 entrepreneurs will be trained in information 

technology, catering, agro and food processing, 

pharmaceuticals, biotechnology. etc., through specialised 

courses run by SISls, over the period co-terminu8 with the 

XI Plan. 

A new scheme will be formulated to provide 

financial assistance to select managementlbusiness 

schools and technical institutes, to conduct tailor-made 

courses for new as well as existing micro and small 

entrepreneurs. 

A new scheme will also be formulated to provide 

financial assistance to 5 select universitieS/colleges to run 

1200 entrepreneurial clubs. 

A new scheme will be launched for capacity building, 

strengthening of databaae and advocacy by Industry/ 

Enterprise Associations, after consultation with the Asso-

ciations and States. 

A comprehensive study will be conducted to 

aasess the needs and scope of Government interven-

tion required for enhancing the cornpetltiveneu of 

micro and small enterprises in the serviceJbusineas 

sector. 

EMPOWERMENT OF WOMEN OWNED ENTER-

PRISES 

Under the Credit Guarantee Fund Scheme, SOper 

cent guarantee cove will be·· provided to micro and small 

enterprises operated and/or owned by women. 

Under the SICDPIMSECDP financial aasistance of 

upto 90 per cent of the cost, subject to ceiling of Rs. 9 

crore, will be provided ~r clusters developed exclusively 

for micro and small enterprises operated and/or owned by 

women. 

Associations of wornen entrepreneunl will be 

auilled under the SICDPIMSECDP in establishing 
exhibition centres at central places for display and 

sale of products of women-owned micro and small 

enterprises. 

To encourage entrepreneurship among women, 50 

per cent concession in fees would be given to women 

candidates in entrepreneurship/management development 

programmes conducted by SISls. 

To facilitate export by women entrepreneurs. the 

National Small Industries Corporation Ltd. (NSIC)· will 

assist them to participate in 25 exhibitions over the period 

co-terminus with the XI Plan. 

STRENGTHENING OF PRADHANMANTRI ROZGAR 

YOJANA (PMRY) 

The Prime Minister's Rozgar Yojana (PMRY), intro-

duced in 1393, has been one of the important credit-

linked subsidy schemes to generate self-employment 

opportunities fpr the educated youth by assisting them 

in setting up viable micro enterprises. By the end of 

2005-06, it is estimated to have provided self-employment 

opportunities to 38.09 lakh persons. A recent review 

has, however, established the need to improve its 

effectlven... as a measure for self-employment through 

this route. 

The design parameters of the PMRY, in terms of family 

income limits for eligibility, project cost ceilings, corre-

sponding ceilings of sUbsidy, rates of assistance to States 
towards training of beneficiaries ~fore and after selection, 

etc., will be improved with effect from 2007-08, keeping 

in view the findings of the review. 

STRENGTHENING OF DATA BASE FOR MSME 
SECTOR 

To strengthen the data base for the MSME sector, 
statistics and information will be collected in respect of 

number of units, employment, rate of growth, share of 

GOP, value of production, extent of sicknell/closure 
and all other relevant parameters of micro, small and 

medium enterprises, including khadl and village industry 

unite let up under Rural Employment Generation 

Programme and Prime Minister's· Rozgar Yojan. 81 well 
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.. coir unita, through annual sample IUrveyI II1d 
quinquennial centuI. 

The quinqueMlai cenIU8 .nd .nnual sample IUrveyi 

of MSMEa will aIIo collect data on women-owned and/or 
managed enterprtees. 

A ICheme will aIIo be formulated II1d Implemented 
to ,.,tarty collect data on expcma of produdllMrvlcn 
rnanufacturwcflproviclld by micro, amaIi II1d medium 
enlerptl ••• , including IchadI .nd village Induetriel. 

(,m.rruptlons) 

11.01 In. 

(N) He: '".,.nII" DaIentIon of OttMvIo QueIrocchI 
In ArJenIIM 

IE",.,,} 

"TH~ MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 
Sir, with your permiIIion, I beg to lay the statement on 
the Table of HeMe. 

Ho!''bIe ___ , Sir, according to InformaIIon re-
ceived from CSI, • ,.... wu rwc:eIved on 7.2.2007 
from IP ... ARe that 0ItavI0 QuattrocchI ... dNined 
on 8.2.2007 .t 19uazu International Akpoft, ProvInce of 
MlIOMe, Argentina. 

On 7.2.2007 IIMIf IP New Delhi, Nf1t • m •••• to 
IP ... AiIM, requMting for confirmation of the venICIIy 
of Ita m.... r.gardIng the preventive dItenIIon of 
OItavio 0uatIr0cchI and Iought information about the flight 
detaiII of 0Itavi0 QuattrocchI I .•. place from where 0Itavi0 

Quattrocchi had .rrived II1d hll deetInatIon etc. 

IP BuenoI Airel vide Ita rneaage dat.d 8.2.2007, 

-Laid on the Table of the HouM and aIIo placed In the 
..... ry. See No. LT 5801107. 

confinned the detention of Ottavio Quattrocchi and wanted 
to know whether the Indian authorities were Intereeted in 
the .,.... of Ottavio Qudrocchi .nd whether India will 
tend • formal requeIt for hi, extradition through diplomatic 
channell. IP BuenOi Aires also mentioned that the 
ExtrGltlon Request .Iongwith Spanilh translation mull be 

In accordance with the Argentinian Extradition Act and 
must reach the Government of Argentina wIthtn 30 days 
from the date of Ottavio Quattrocchi's detention. 

ImmedlaWly, on the same day, CBI responded 

confInning the ..... CSI also requeeted IP Buenos Aires 
to Indicate the legal requirements for extradition in the 
abeenoe of a formal extradition Treaty between India and 

ArgentIna. 

Thereafter, CSI diligently st.rted preparing the extra-
dition rwqueIt. CBI availed of the 88f'Vices of trana/atora, 

Including th.t of the School of Foreign Languages, JNU, 
New Delhi, for the traneIation of .... ementldocumentl 
*IUII8d for extradition requeIt. 

On 12.2.2007, the detention of OItavio Quattrocchi in 
ArgentIna wu confirmed through diplomatic channels. 

On 13.2.2007, cal wrote to MEA for • copy of 
ArgentInIan ExtrIIdItion Act with EngIIIh tranIIatIon and HIt 
of documenII to be IncorpOnded In the extradition reques .. 
As there II no ExtNdItion Treaty between India and 

ArgentIna, cat aIIo eought MEA', advice u to how to 
ov.oome thII prabIem In the legal fnImewoItl of 
ArgenItnIM 8JdrIdIIon law. CBI aIIo req...... MEA to 
....., the convenience of Argenitntan authorttieI for the 

vIIft of CBI team In thIa cor .. "1ection. 

On 13.2.2007, CBleent. communicdon to IP BuenoI 
AnI 8IIdng for certain 1nfonnatIonIIdo, namely, 
• copy, of the ArgentinIan Extrdion Act with English 

1I'anaIation; II8t of docum8ntI to be Incorporated In the 
.......". requeat; the procedure to be followed in 
the ablence of ExtrdIon TrMty between India _ 
ArgentIna. CBI aIIo liked IP Buenos Ai,.. whether it 

IhouId IMt Ita team to AIgenIIna .nei, If yea, the date 
thereof. . 
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On 13.2.2007. IP Buenos Aires informed CBI that 

Ottavio Quattrocchi had been detained in the Province of 

Missions and indicated the requirements of Argentinian 

extradition law. 

On 16.2.2007, CBI receIved a communication through 

diplomatic channels, inter alia, indicating that even though 

India and Argentina did not have an Extradition Treaty, yet 

India could make a request for extradition of Ottavio 

Quattrocchi under the Argentinian law; that the matter was 

presently pending In the court of Missions province; that 

court had appointed Dr. Carlos Guilleremo Daneri, Pubfic 

Prosecutor, on behalf of Govemment of India and that India 

would have to give an offer of reciprocity for seeking 

extradition of Ottavio Quattrocchi etc. After the preparation 

of extradition request. CBt held a meeting with the officers 

of Legal and Treaty Division of MEA on 22.2.2007, and 

got the draft extradition request vetted. 

It may be mentioned that Non Bailable Warrant against 

Ottavio Ouattrocchi dated 6.2.1997 was issued by the 

Court of Special Judge, Delhi under various provisions of 
law. including that of the Prevention of Corruption Act. 
However, in view of the orders dated 4.2.2004 and 

31.5.2005, pasaed by the Hon'ble DeIhl High court, the 

proceedings against public eervants .,ui certain other 

accused persons had been quashed. To effect the 

extradition of Ottavio Quattroochl and to fulfill the· 

requirements of Argentinian Extradition Law, it was felt 

necessary to 8Mk a fresh warrant of .arrest against OCtavio 
Quattrocchi which was obtained from CMM, Deihl on 

24.2.2007. 

CBI sent the extradition request to the Govemment on , 
24.2.2007 for completing required diplomatic and legal 

formalities. 

Mr. Speaker, Sir, from the above information made 

available by the CBI. it would be-evident that CBI has been 

diligently preparing for making an extradition request In 

accordance with the provisions of Argentinian law and 

within the stipulated time of 30 days for making the request. 

The fact that the extradition request prepared by the CBI 

in accordance with the procedure and substantive 

provisions of Argentinian extradition law, comprising about 

300 pages. itself indicates that this voluminous documen-

tation has been prepared within the quickest possible time 

frame. Further. IS according to Argentinian law, the 

extradition request and accompanying documents have to 

be in Spanish language. the Spanish translators available 

in Delhi. including those from one of our leading 

Universities. were pooled. The translation work. being 

technical in nature. was time consuming. Even so. the 

translation work has been completed at the earliest. 

We have been informed on 26.2.2007 at 7.43 p.m. that 

Ottavio Quattrocchi has been released on bail from· 

preventive detention by the Federal Court in Argentina, 

with the condition thal he will not leave Argentina. This 

witl have no bearing on .the extradition proceedings being 

initiated by our Govemment. 

The Govemment is processing. the request of 

extradition with utmost urgency any 'a CBI team is 

scheduled to reach Buenos Aires well before the expiry 

of the stipulated 30 days time. 

UPA Govemment is fully committed to the autonomy 

of CBI and will render all possible assistance for the 

performance of its functions. 

(Interruptions) 

MR. SPEAKER : The House stands adjoumedto meet 

tomorrow, the 28th February. 2007 at 11 a.m. 

12.02 h .... 

The Lok Sabha then adjourned till Eleven of the 

Clock on W~nesday, February 28, 20071 

Phalguns 9, 1928 (Saka) 
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7. Shri Chlttan, N.S.V. 29 

24. SM Reddy, G. Karunakara 28 
8. Shri Dasgupta, Gurudas 32 

9. SM Dhlndsa, Sukhdev Singh 37 
25. Shri Saradgl, Iqbal Ahmed 38 

10. Shri Joshi, Pralhad 22 26. Shri Satyanarayana, Sarvey 27 

11. Shrl Khaire, Chandrakant 24 27. Prof. Shlwankar, Mahadeorao 26 

12. Shri Kharventhan, S.K. 34 28. Shri Singh, Dushyant 39 

13. Shri Kumar, Nlkhil 30 29. Shri Singh, Ganeah 36 

14. Smt. Mahajan, Sumitra 40 30. Shri . Verma, Ravl Prakash 35 

Member-wise Index to U".tarred aue.tton. 

SI.No. Member's Name QueatJon Number 

1 2 3 

1. Shri "Bachda", Bachl singh Rawat 233 

2. Shri Aaron Rashid. J.M. 193, 233 

3. Shri Adsul. Anandrao ViIhoba 184, 179, 196, 256 

4. Dr. Agarwal, Dhnndra 170, 171, 173, 174, 215 
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5. Shrt Ahir, HaN,., G. 148, 188, 193 

8. Stul Appadural, M. 112,221,250 

7. ShrI AthewIIe, Ramdu 216, 221, 233, 258 

8. Slut ~, JuhutJtW DhMIIbhIIi 193, 233 

9. Shrt BhadIna, Avtar Singh 183 

10. ehrt 8hagora, MMavIr 158, 1. 

11. Shrl Bhakta, ManorMjan 157 

12. Shrl Chandrappan, C.K. 148 

13. Shrt Chavda, Harilinh 172, 218, 247 

14. Dr. ChInta Mohan 183, 203, 258 

15. Shrt Chowdhury, Adhir 151, 204 

18. Shrt DaIgupta, Gurudu 183 

17. Smt. Dea, Sangeeta Kumart Singh 139, 171, 205, 208, 223 

18. ShrrI Deora, MIIInd 144, 192. 245 

18. Shrt DeIhmuIch, Subhuh SureIhchandra 180. 221, 229, 252, 280 . 
20. ShrI Fanthome, Francia 177. 193. 205. 233 

21. Shri GaikwIId, EknaIh Mahadeo 220, 256 

22. ShrI GMgwar, s.ntoeh 145, 193, 222, 233 

23. Shrt GehIot, Thawarchand 141 

24. Shri Husuin, Anwar 127, 212, 244, 258, 282 

25. Shrt h, Ragtu1ath 138, 204, 233, 2S8 

26. Shrl Jindal, NavHn 128. 187. 230. 243 

27. Shrl KharvenlMn, S.K. 193 

28. Shrt Koehel. RaghuvHr SIngh 153 
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28. ShrI KriIhNIdM. N.N. 158 

30. Shrt Kumar. NIIchII 183 

31. Stlri Kumar. s.aan 183 

32. Shri Kumar. ShIIiIIncfra 220 

33. 'Shri Madam. VIkrwnbhIIi AIjMbhIi 185. 228. 261, 258. 261 

34. Shri MaNto. Sunil Kumar 171. 174. 217. 218, 247 

35. Shri MIItab. B. 187. 237 

38. 8hri MMto. Tek lAI 153 

37. ShrI Majhi. P...uram 147 

38. Prof. ~. VIjey Kumar 131, 183. 208. 208 

38. Sma. Mane. NIYedIta 183. 220, 258 

40. Shri MMOOd. AMhMd 178. 183. 223. 248, 258 

41. Shri Meghwai. KaIIMh 152, 156. 227. 241 

42. 154 

43. Dr.Mllhra.RtI)eIh 183. 233 

44. Shri Millry. u.dhuIudM 148 

45. ShIt Mohd.. TIIhlr 178. 248. 258 

48. Shrt ~. Abu A.,.. ~ 180. 207. 258 

47. Shri MunNI. HemIIII 183. 233. 256. 281 

48. Shri NayM. AMnta 142. 187. 224 

41. Shri Otwn. JaM! 152. 183. 237 

SO. ShrI 0watII. AududdIn 181. 183. 233. 238 

51. Shri P""" Stwny. K.C. 143. 225. 232. 281 

52. ShrI P.... PnIboctI 233 
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53. Dr. Pandey. Laxmlnarayan 131. 134. 206. 243 

54. Shrl Parate. Oalpat Singh 138, 159 

55. Shrl Patel. Jlvabhai AmbaIaI 171, 217. 248 

56. Shri Patel. Kilhanbhai V. 198, 201. 239 

57. Shri Patte, Shilhupal N. 182, 193. 195. 198 

58. Shri PonnUIWamy. E. 155 

59. Shrl Prabhu. SurMh Prabhakar 193, 233 

eo. Shri Pruad, Hartkewal 188. 248, ·251 

81. Shrl Aajendran. P. 243. 256 

82. Shrl Aamalcriehna. BadIga 132, 210 

83. ShrI Aana. KMhiram 187. 172, 208, 214, 248 

64. Shrl Rao, K.S. 183. 211 

85. Shri Rao, Ray..,.u Sambuiva 194. 234. 

88. Shrl Aathod, Hartbhau 175, 220 

87. Shri AawlIe, Mohan 184 

88. Prof. Rawal, AaIa SIngh 130. 205, 242 

n. Shrl Reddy. G. KarunaIcara 189. 235 

70. ShrI Reddy. M. _ Mohan 133 

71. Shrl Reddy. auravaram Sudhakar· 148. 193 

72. Shrt Sal PfaIhap, A. 158 

73. ShrI Saradgl, !qUI Ahmed 209. 223, 233 

74. AIN. ~, (SIwimaII) P. 233 

75. Shri Sathyanarayana, Sarvey 194 

78. ShriSclndla, ~ M. 150. 202. 233. 240 
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Shri Shakya. Raghuraj Singh 

Shri Shivajirao. Adhalrao Patit 

Prof. Shlwankar. Mahadeorao 

Smt. Shukla. KaNna 

Shri Siddeewara. G.M. 

Shrl Singh. DUlhyant 

Shrl Singh, Ganeah 

Shrl SIngh. Klrtl Vardhan 

Shrl Singh. Prabhunath 

Shri Singh, Pratibha 

Shrl Singh, Sugrib 

Shrl Singh. Uday 

Shrl Singh. RaJiv Ranjan ·Lalan· 

Shri Subba, M.K. 

Shri Sugavanam. E.G. 

Smt. Sujatha, C.S. 

: Shri Suman. Ramji Lal 

Smt. Thakkar, Jayaben B. 

Shri Thomas. 'P.C. 

Shrl Thummar, V.K. 

Shrl Topdar, Tartt Baran 

SM Tripathy. Braja KIshore 

Shrl Vallabhaneni. Baluhowry 

Shrl Vuava, Mansukhbhai D .. 
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233 

184. 179. 193, 196. 256 

162, 176, 193, 195 

129, 156, 167 

165 

200. 238, 257 

133. 199 

183. 184. 220. 256 

169 

186 

198. 201. 239 

151. 158. 204. 233 

183. 256 

135, 190, 231, 253, 263 

140. 191, 232. 254 

128, 256 

203 

233 

146. 205 

170 

181 

149. 188, 213, 243, 245 
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203. 233 

173. 216, 219 
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Ministry-wise Index toStsrred Questions 

Agro and Rural Industries 29 

Commerce and Industry 25, 28, 36. 37 

Home Affairs 22, 23, 24, 27, 30, 32, 34, 40 

Human Resource Development 26, 31, 33, 35, 39 

Mines 21 

Small Scale Industries 

Textiles 

T ribsl Affairs 

Women and Child Development 38. 

Ministry-wise /nde)( to Unstsrred Questions 

Agro and Rural Industries 

Commerce and Industry 

Home Affairs 

Human Reaource Development 

Mines 

Small ScaJe Industries 

169, 170, 197~ 258 

127, 128, 129, 137, 138, 140, 141, 146, 

150, 156, 163, 164, 165, 166, 168. 171, 
178, 182, 190, 195, 196, 199, 201, 207. 

211, 212, 218, 222, 225, 230, 238. 240. 

244 

131, 134, 135, 136, 144, 153, 154, 162. 

179, 180, 192. 193, 194, 198. 200, 203, 
204, 206, 208, 213, 216, 219, 220, 223, 

228, 231, 233, 236, 241, 245, 249, 252, 

253,255, 256, 259 

147, 149, 151, 152, 155, 158, 159, 161, • 

172, 183, 185, 186, 202. 205. 217. 221. 
226, 227, 235. 242, 243, 246, 251 

126, 148, 160, 174, 224, 229, 237 

130, 157, 210, 215 



363 Annexure-II FEBRUARY 27, 2007 

Textiles 

Tribal Affairs 

Women and Child Development 

Annexure-II 364 

132, 139, 145, 167, 175. 177. 187, 191. 

209, 214, 232, 234, 239, 247. 248. 250, 

254, 257, 260. 261, 262 

142, 173, 188. 189 

133. 143, 176, 181, 184. 
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